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The Lok Sabha met a. . cven of the
Clock.

[MR. SPEAKER in the Chair]
©ORAL ANSWERS TO QUESTIONS

Study Team em Pamchayati Raj
Finances

+
[ Shri Shree Narayan Das:
Shri Warior:
8hri Vasudevam Nair:
| Shri M. K. Kumaran:
| Shri Bishanchander Seth:
*923. { 8hri B. P. Yadava:
| Shri Dhaon:
| 'Shri Yashpal Singh:
| Shri N. R. Laskar:
| 8hrl Ramachandra Ulaka:
| Shri Subodh Hamsda:

Will the Minister of Community
Development and Ce-operation be
pleased to state:

(a) whether the comments of all
the State Governments and Union
territories on the report of the Study
Team on Panchayati Raj Finances
have been received;

(b) if so, the important features of
the comments;

(¢) whether the Central Govern-
ment have considered the report and
formulated their decision thereon;
and -

(d) if so, the nature of the decision
‘aken?
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The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. 8. Murthy):
(a) and (b). Andhra Pradesh, Gujarat,
Madras, Maharashtra, Mysore and
Uttar Pradesh have communicated
their views on some of the recom-
mendations of the Study Team; the
other recommendations are being con-
sidered by them. These States are
generally in agreement with the
important recommendations.

(c) and (d). The recommendations
on which action is due by the Gov-
ernment of India are under considera-
tion.

Shri Shree Narayam Das: In view of
the fact that the report was submit-
ted some nine months ago, I would
like to know why the Central Gov-
ernment is taking such a long time
to come to certain decisions with
regard to the recommendations con-
cerning them.

Shri B. S. Murthy: The hon. Mem-~
ber happens to be a member of that
Committee. The report of that Com-
mittee was submitted on the 31st of
July 1963. By the end of August we
sent that report to the State Govern-
ments. As I have already stated, only
6 States have so far been able to send
their views. Further, it must be
remembered that as these recommen-
dations involve financial commitments,
both at the Centre as well as in the
States, the States are cautious in
giving their views.

Shri Shree Narayan Das: It was
stated that the report was sent in the
month of August. Has the Govern-
ment reminded them of the import-
ance of the subject and fixed any date
by which their reactions have to be
sent?
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Shri B, S, Murthy: Several remind-
ers were sent. I may inform the
hon. Member that the latest reminder
was sent only yesterday.

Shri Surendranath Dwivedy: After
you received notice of this question?

Shri P. Venkatasubbaiah: May I
know whether after considering this
report in its totality and getting the
reactions of the State Governments
it is proposed to evolve a uniform
pattern of augmenting the resources
and also plugging the loopholes so far
as the finances of these panchayats
are concerned?

Shri B. 8. Murthy: That is the idea.

Shri Ramachandra Ulaka: What
will be the share of the Central Gov-
ernment, the State Governments and
the respective panchayati raj institu-
tions in these corporations?

Shri B. §. Murthy: All these things
are being considered now. Once we
have finalised these things, we shall
be able to state the position.

Shri Firodia: May I know whether
there is any proposal to form a
corporation?

Shri B. S. Murthy: Yes.

Shri Ranga: Is it not a fact that
these recommendations are meant for
the guidance of the State Govern-
ments, panchayati raj institutions,
Zilla parishads, samitis and pancha-
yats, and everything depends upon
the resources of the local panchayats
and their local position, whether they
are able to tax those who can pay
more, to what extent and so on?

Shri B. S. Murthy: The idea is that
the local panchayats should be enabled
to gather more money, either by local
taxes or by getting it from the State
or Central Government. All these
recommendations in the Santhanam
Committee report are aimed at
strengthening the finanetal position of
the panchayats,
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St TR{AE TRy 3y ag AT
faar< & O oig g9U74T FY W T F
fre aoY e w17 fram @,
frag zasy sifas feafs w7 A4
a5 ?

Shri B. S. Murthy: That question

is also being dealt with at various
levels.

Delhi-Siliguri Highway

|

*924.4 Dr Ranen Sen:
| Shri Prakash Vir Shastri:
| Dr. Mahadeva Prasad:
| Shri Ram Harkh Yadav:
( 8hri K. C. Pant:

hri P. R Chakraverti:
hri Maheswar Naik:

hri P. C. Borooah:

hri Dinem Bhattacharya:

[ R RO R

Will the Minister of Transport be
pleased to state:

(a) whether a new National High-
way connecting Delhi and Siliguri
near Darjeeling is being proposed for
construction on a high priority;

(b) what are the relevant features
of the scheme including the financial
implications; and

(c) when the road is expected to
be fully commissioned?

The Minister of Shippimg in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). A statement
explaining the position is laid on the
Table of the Sabha.

STATEMENT

There is already an existing
National Highway route connecting
Delhi and Siliguri. Presumably, the
hon. Members are referring to the
lateral road proposed to be developed
along the foothills to connect Bareilly
in Uttar Pradesh with Amingaon in
Assam via Siliguri in West Bengal.
This route, when developed, would
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also connect Delhi with Siliguri along
the Delhi-Bareilly-Siliguri-Amingaon
route. The proposed lateral road
would involve the development of
1,016 miles of road including some
link roads but excluding the portion
(292 miles long) on which work is
already in progress. The road will be
in Sections (about 260 miles) a part
of the existing National Mighways and
in Sections (756 miles) a State road.
The work is estimated to cost about
Rs. 100 crores and is required to be
completed in 3 years. The entire
route will have a double lane carriage-
way with bridges designed to carry
class 70 loads. The work on the road
will be executed by the State Public
Works Departments concerned in their
respective State territories and the
entire cost involved would be met by
the Government of India.

Shri P. R. Chakraverti: May I know
whether any target has been fixed for
the States to undertake and, if so,
what arrangements have been made
to have overall supervision over the
States?

Shri Raj Bahadur: A period of three
years has been fixed as the target for
the completion of the project and the
State Governments concerned have
been advised to proceed accordingly.

Shri P. R. Chakraverti: What are
the schemes under consideration?

Shri Raj Bahadur: The strengthen-
ing of the Roads Wing to meet the
requirements of this particular project
is under consideration.

Shri Bishwanath Rey: May I know
whether the National Highway No. 28
will be connected with this Highway
at any place and, if so, at which place?

Shri Raj Bahadur: I cannot exactly
say at which place it will be. I think,
292 miles of Highway No. 31 have
already been undertaken. They also
constitute a part of the Bareilly-
Siliguri-Amingaon route. I am not
speaking of Highway No. 28. I am
talking of Highway No. 31.
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Oral Answers 957@

Shrimati Savitri Nigam: May 1
know whether the States have been
requested or advised to build up these
roads with the new technique which
is comparatively very very inexpen-
sive and which results into much
durable roads?

Shri Raj Bahadur: I am not quite
aware of the technique which the
hon. Member is referring to. I can
only say we will try to mechanise the
process of road construction as best
as our finances and availability of
equipment permit us to do so.

Shri Tyagi: Is there any proposal
to put up some new industrial town-
ships on the way of this Highway?

Shri Raj Bahadur: Roads lead to
development. Economic and indus-
trial activity is also accelerated by a
big highway.

Shri Vishram Prasad: In the state-
ment it is given that the construction
of 1016 miles will cost Rs. 100 crores.
May I know how much out of this
sum of Rs. 100 crores will be spent on
bridges and how much on roads and
what are the cities through which it
will pass?

Shri Raj Bahadur: I cannot exactly
say how much will be spent on
bridges and how much will be spent
on roads as such. But there will be
as many as 23 major rivers to be
bridged on this particular highway,
besides a much larger number of
smaller bridges.

Shri Vishram Prasad: What are
the cities through which it will pass?

Shri Raj Bahadur: I have already
indicated it in the statement.

ot wgaw : ¥ A arear g
fr @ 3% & 97 § ¥ qUHT FT
fFaaT arar @@ R WX TS TER
%1 feqar o &% grm 7

M T AR A qSF IR
FHT & @9 ¥ &Y JarT A
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Wt e wedR  ® & AT
e g fv a3 wenfaa @ f 6T
wat ¥ R wT wFd W] 37 oA
& godl |y &1 feaar wm gEd
o Srgm ?

W W e T A I
R, fegrv, 4= g A7 www  #
€ FT A M | FFT G WAT ATEAX
frar faraar i ag & ag) qar aFm |
FfeT a3 gyF AR, FERgT W
M@ PFT IR 9W F A g,
fagrt®d Aoww? gy, edfF@r g
wradl, & ama § faend), ame-
«@, W xaw § faodt W) AqErd
Q F AN | gE@F g L fAaw
Qg I @A, wfear § gedar,
qie ¥ Ffaar, woewgR ¥ IO
ok gawe. ¥ wfewr gdr ge
qqa IF |

Shri Basumatarl: May I know
whether there is any proposal from
the State Government of Assam to
have a second highway linking Sili-
guri alongside the foothills of Hima-
layas in view of the strategic import-
ance of it?

Shri Raj Bahadur: It will be north
of the present national highway. It
will be known as lateral road because
it will run parallel to the foethills of
the Himalayas.

Postal Savimgs Banks

*927. Shri P. R. Chakravertl: Will
the Minister of Posts and Telegraphs
be pleased to state:

(a) whether Government have con-
sidered the difficulties experienced by
illiterate and semi-literate depositors
in the Postal Savings Bank Aoccount
to get their signatures attested, when
their signatures do not tally at the
time of withdrawal;
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(b) whether the attestation by
Mukhias and Headmen of the villages,
such as Panchas, are acceptable to the
P. & T. department;

(¢) whether the use of photo of the
depositor - affixed to the Pass Book,
duly attested by the Post Office, is
considered relevant at the time of
withdrawal; and

(d) other methods devised to
encourage semi-literate persons to
continue as depositors in the Postal
Savings Bank account?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) The attestation by Sarpanchas
of village Panchayats is acceptable.

(c) The proposal considered

but dropped.

was

(d) A depositor may be identifled
by any member of the public known
to any Postal Official or with the help
of a Postal Identity Card, a Pass Port
or any Identity Card issued by a pro-
per authority containing his photo-
graph. The signature can also be
attested by a Gazetted Government
Officer under his seal, Principals of
colleges and Heads of Educational
Institutions, Members of Parliament
and Legislative Assemblies.

Bhri P. R. Chakraverti: May I know

whether instructions have already
been issued.
Shri Bhagavati: Yes, Sir. Instruc-

tions have already been issued.

8hri P. R. Chakravertl: .What are
the reasons which prompted the Gov-
ernment to reject the proposal made
in part (c) of the question?

Shri Bhagavati: It is because it is
difficult to get photographs in the
rural areas. It will not help the
depositors, Sometimeg there is
the risk of fraudulent withdrawal.

Shri Swell: The hon. Deputy Minis-
ter hes said that the proposal to have
photograpns attached to the pass-books
has been dropped because o'; the
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chances of fraud. In view of the fact
that attestation .of signatures can also
lead to fraud and a photograph Is
likely to be a better proof, will the
hon. Minister kindly explain in more
detail how the proposal of having
photographs has been dropped?

Shri Bhagavati: The idea of having
photographs has not been dropped. So
far as identity cards are concerned,
the depositors have the option to
apply for identity cards by supplying
the photographs to the head post
office. They can get identity cards
through the head post office, but that
is not a rule. The question was that
there should be a rule for having
photographs attached to the pass-
books for savings bank accounts. But
that is not considered to be advis-
able, because in the rural areas, the
depositors may not find it very easy
to get photographs for attestation. But
the depositor has the option to supply
the photographs and get an identity
card.

Shri Kashi Ram Gupta: Normally,
the depositor in the village is a poor
man, and if he has to spend on photo-
graphs, most of his savings will go
towards that. Will the hon. Minister
please let us know whether Govern-
ment contemplate to pay the cost of
the photographs of such depositors?

Shri Bhagavati: The hon. Member
has not understood what I have stated,
fully. My contention is that in the
rural areas the depositors cannot sup-
ply the photographs. So, that has not
been made a rule. They are not to
supply the photographs as a rule.

st gam fay o fAT TR
H S ) fgd T 59 ¥ far
78 “xEqaa AEf faad &, Y qa sk
T ¥ T qrEaE ) W §FT FT faay
T, 4y sAWfat & fawrs
dw far wy 2 7

Shri Bhagavati: We get some com-
plaints. In 1963, we got 303 cases of
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such a nature out of about one crore
of withdrawal cases. So, the number
of such cases is not large, and we
investigate into those cases and take
proper action. We have liberalised
the rules for withdrawal of money
from the savings bank accounts. Now,
the depositors have many avenues for
identification. So, there is not much
difficulty.

Shri Kapur Singh: Are Government
aware that a thumb-mark is the most
scientific and immutable identification
of an individual, and if so, will Gov-
ernment consider the desirability of
substituting thumb-mark in place of
all these requirements?

Mr. Speaker: Identification of
thumb-mark algo will be equally
difficult.

Shri Kapur Singh: Anybody with a
little training can decipher a thumb-
mark.

ot TAYE grew ¢ WAy & |t
w fF qode gk ¥ JAdE AT
W A T § |WifF 3 37 ®)
gAY AE § | T FTW I F 3|
& fad o9 aifs #@ @ W1y &
fom & fs 37T @7 a8 sita § @) w4
qFT7 foe afeg & geeal 9l famg
w7 ¥ gfgmfal #) W 3@ I A
FEF FIX F1 WUHIT A F XA
I qrRw AT FT G g 7

Shri Bhagavatl: The sarpanches of
of the village panchayats have also
been allowed. Over and above that,
any member of the public who is
known to the post-master can attest
and can identify the deposition, and
his identification is accepted.

Shrimatli Renuka Barkataki: May
1 know whether it is a fact that in
the postal savings bank many accounts
are still lying without their being
made up-to-date by adding the
interest, for years together?
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Shri Bhagavati: The interest is
added from time to time. If there is
any specific complaint, I shall look
ato that.

Study of Inter-State Navigational
Problems

+

(Shri Subodh Hansda:
*928. { Shri P. R. Chakraverti:
| 8hri S. N. Chaturvedi:

Will the Minister of Tramspert be
pleased to state:

(a) whether it is a fact that some
French Experts are coming to Indias
to study the inter-State navigational
problems; and

(b) if 8o, the particulars of the
problems to be investigated?

The Minister of Shipping in the
Ministry of Transport (Shrl Raj
Bahadur): (a) and (b). A French
Mission comprising M/s. Maurice RE-
MILLIEUX and Michel ROUSSELOT
visited India from 10th to 23rd Feb-
ruary, 1964 to advise on new methods
for improving rivers for navigation.
They inspected Narmada river
(Garudeshwar-Broach section) and
Brahmaputra river (down stream of
Jorhat).

Shri Subodh Hamsda: May I know
whether they have submitted any
report to Government?

Shri Raj Bahadur: Their report
exactly is not there, but our technical
officers who accompanied them have
‘taken certain notes which are with
us. We also expect a report from
them.

Shri Subedh Hamsda: May I know
whether they have made any obser-
vations regarding the deterioration of
the inter-State navigational system in
our country?

Shri Raj Bahadur: They inspected
two particular sections, one on the
Narmada and the other on the Brah-
maputra. In regard to these they
have made certain observations.
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Shri P. R. Chakraverti: May ] know
what specific recommendations have
been found acceptable to the Govern-
ment?

Shri Raj Bahadur: These are to be
examined. They relate to the methods
of stabilising or deepening the river
channels for navigation—one is known
as the surface panel technique and
the other is the bottom panel tech-
nique—and how to apply them. They
are highly technical matters. If he is
interested I can furnish a statement,
provided he writes to me.

Shri P. Venkatasubbalah: May I
know whether Government has put
forward the proposal that has been
envisaged by Sri C. P. Ramaswamy
Iyer for linking Cauveri with Ganga
for navigational purposes?

Mr. Speaker: Was he also a French
expert?

Dr. L. M. Singhvi: May I know
whether Government are actively
considering the possibility of linking
major rivers in India to build up a
trunk system of riparian routes all
through the country?

Shri Raj Bahadur: We would very
much like to do that congistently with
the availability of water in the rivers
after meeting the irrigation needs,
damming of the rivers etc, and
secondly, consistently with the avail-
ability of finances. This is a very big
question. I cannot reply to that
straightaway.

Shri Harish Chandra Mathur: Is it
not a fact that a blueprint regarding
the inter-State connection of rivers
envisaged by Dr. Singhvi has already
been drawn up by the Ministry?
What is the position regarding it and
what are the main features of the
scheme?

Shri Raj Bahadur: So far as I know,
the Gadgil Committee went into this
question and made certain recommen-
dations. There may be other reports,
I am not aware, but, as I have said,
the progress in this particular matter
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is essentially limited or confined by
the limitations or availability of water
and finance.

Shri A. P. Jain: Since independence,
what are the principal routes of
riverine navigation which have been
taken on hand, and what are the ones
which have been abandoned?

Shri Raj Bahadur: So far as I know
we have this Calcutta-Assam route,
which is the principal route.

Shri A. P. Jain: That was there even
before independence.

Shri Raj Bahadur: You asked about
the routes.

Shri A. P. Jain: Since independence.

Shri Raj Bahadur: They have been
continuing, and there has also been
the Rajmahal Bengal-Bihar route.
Also, there is limited navigation in
the Buckingham Canal, and also a
canal in the South.

Shri S. C. Samanta: May I know
whether they recommended anything
about the international navigational
problem from Calcutta to Assam?

Shri Raj Bahadur: No, Sir. They
have only dealt with the methods of
tackling the river navigatiom.

Shri Ranga: More than Rs. 1 crore
was granted for the improvement and
development of the Buckingham Canal
more than ten years ago. Why is it
that the completion has been delayed
till now, and how soon is it going to
be completed? There would be no
need for any French expert for that.

Shri Raj Bahadur: I think I have
time and again explained the special
features of the Buckingham Canal and
its character. The character is that
we try to desilt it, and it heaves up
again on account of silting or the
process known as heaving. We have
been allotting funds and we have
allotted funds to the Madras Govern-
ment and the Andhra Government for
this particular purpose again.
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Shri Ranga: I asked him when it
was going to be completed.

Shri Raj Bahadur: The Buckingham
Canal is already in existence.

Shri Ranga: You have not built it
up, thank God. It is the improve-
ment of it I am asking about. Money
has been granted more than ten years
ago. I am asking when it is going to
be completed.

Mr. Speaker: He says it is In
existence.
Shri Ranga: It has been in exist-

ence, in spite of them, for the last
100 years.

Shri Raj Bahadur: I would not like
the impression to go that we have
done nothing.

Shri Vishram Prasad: In the annual
report of Irrigation and Power Minis-
try there is a proposal to connect the
Jumna with the Narmada. May I know
whether this mission considered that
possibility too?

Shri Raj Bahadur: It is not possible
for me to say off-hand whether Jumna
and Narmada can be linked.

Shri Liladhar Kotoki: May I know
if the Minister is aware that the por-
tion of the Brahmaputra, from Nea-
mati Ghat to Dibrugarh, has been
closed, and whether the expert body
has examined that question, and if
so, the recommendations and steps
that are going to be taken?

Shri Raj Bahadur: I have indicated
in my reply that the experts inspect-
ed Brahmaputra down and south of
Jorhat. Neamati Ghat and Dibrugarh
are north of Jorhat and the naviga-
bility thereof had been affected by the
adverse effects of an earthquake that
took place sometime back.

Shrimati Savitri Nigam: May I
know whether the flnancial implica-
tions of the Narbada-Brahmaputra
river navigation schemes have beem
examined and, if so, what is the
amount?
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Shri Raj Bahadur: They have given
certain features of the existing rivers,
about the navigability, presence of
shoals, character of the bed. These
have to be examined fully and equip-
ment has to be obtained. We cannot
say anything about it just now.

Shri P. R. Chaxraverti: Question
941 also may be taken up along with
Question 929,

Mr. Speaker: If it is convcnient,
that also may be replied to.

The Parliamentary Secretary to the
Minister of Foed amd Agricalture
(Shri Shinde): It is a separate ques-
tion but if it is desired, I shall answer
it.

Mr. Speaker: If it is a separate
question, it may be kept separate.

Ban om Movement of Sugar and Gur

+
Shri Gulshan:
8hri Kapur Singh:
\_Shri Buta Singh:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether he had stated some
time in January, 1964 at his press
conference that the ban on movement
of sugar and gur will not be with-
drawn; and

*929.

(b) if so, the steps taken to meet
with public demand for the supply of
sugar and gur in the country

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Yes, Sir.

(b) Quotas of sugar and gur are
allotted every month to various
States for regulated distribution after
taking into account the availability
and requirements.

=t weww - wm 7E A9 2 fR A5
& qgq I AW W AW A FGA
T ¥ Fw Fwa g7 mw frem @
FPamag Y ww g fE A A
w1 ¥ gL X g% 9a1 fear g 7
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W W . AT 83 #
0 ara ) fafawx grge £9 a7

Y AT | BN Fgd ¢ F T A
qz g% g3 91 fear §

Shri Shinde: That is not correct. It
is well known that there was a short-
fall in production last year and we
have also some export commitments.
That is why sugar supply position
was slightly tight.

WY qEmw - WIE R, R
feell 7 gmar 20

weqE REET . ATAE W A
N Fzr, 2, I¥ F fafews @mgw 7
A |

it e @ TR N a2 fF
FEI A AR T T HGT @A
g FTAT ATEAT A T a9 AT Y
g&@ g0 ag it afe g, @ @
IAAT HT I§G [ F § G fawa
w g

Shri Shinde: Government of course
does not contemplate the relaxation of
the present control measures so lung
as production position has aot im-
proved.

ot s : Q@rlt Tfar & A Ay
faegar faadt 7% &

Shri Kapur Singh: Are Government
aware that great hardship has been
caused in the rural areas of Punjab
in the absence of free movement of
gur between UP and Punjab and, if
so, are Government considering the
desirability of removing the ban be-
tween Punjab and U.P. at least, in
respect of gur?

The Minister of Statc in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): It has been made clear
on more than one occasion that it is
not possible to lift the ban. With
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regard to gur the prices in U.P. have
been ranging around Rs. 26 or Rs. 27,
it cannot be said that the prices
have gone down to justify the removal
of the ban ..., (Interruptions) With
regard to Punjab, Punjab also pro-
duceg substantial quantities of gur; it
does nmot depend much on imports
from U.P.

Wt wiere wrw dowr: & T8 SrAT
wigm f& A M @ F AR F ew
= 7% wa-fn @ & A
feT W g FT T@ g@ar |

‘Shri Shimde: It is difficult to sug-
gest any precigse time.

asgR  Agha aifaarazd
FRd TqrET ¥ & fH A ey W
L c1E i

i GieTe wrw ATWT & IT F)
T fregw swa § Fa
o wiar-fadc @ sda ?

werw wpy ¢ A FEd © 5 ag
w T ERY § | R AT e
FEEE IT & T Y GrHAw fawreiat ?

Shri S. M. Banerjee: May I know
whether the ban on movement of
sugar and gur has helped even distri-
bution of these two commodities and
to bring down prices and if not, the
reason why thig ban has been imposed?

S8hri A. M. Thomas: It is well
known that the ban on gur has been
placed in order to make sugarcane
available for competitive users of
sugarcane, namely, khandsari manu-
facturers of crystal sugar. In fact, had
it not been for the ban put on the
movement of gur, very many factories
would have suffered for want of sup-
ply of sugarcane. It was because of
the ban that it was possible for crystal
sugar manufacturers to compete with
the khandsari and gur manufacturers
and in spite of the fact that the price
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of cane was raised to Rs. 2 per
maund. T

Mr. Speaker: Shri Kaéhhavaiya.

Shri Man Sinh P. Patel: Sir, there
is also the right side.

Mr. Speaker; Then I might be blind!

. There cannot be any impatience in any

case.

ot wwama & I ST g g
f& o & 3 AR T F IAF I )
sffag w0 &, @@ ¥ 5@ aF oo
4 AR T W& WA T A gu
T8 g § AR @ F ey A w
aar gt €

Shri Shinde: A few cases have been
noticed in all the States. But it has
been already explained in the House
that the quantities involved are re-
latively very small.

Y FeTITAR e ;- HEIT A
WFOE T IT AT Iy
& feg N sfassa wman ar, s 71
Faq wE FIO TG 47 fF5 ao 33
A T A BT FAIRT FIAT AT
4Y 9 5@ fadr areen Y fy Dy faat
% Y SaveT e | & g SeAr sEar
g f5 wa 1 frd a=R Q) T E AW
99 ST F AT I FT A g TG
3 A Tw F ) I qfFaey o
2 9w 741 7Y 39w gev fear smar
g

Shri A. M. Thomas: [n spite of
the fact that the ban was placed, there
was large-scale diversion to the manu-
facture of gur and khandsari. If there
was not such a diversion, it would
have been possible perhaps to reach
the target of 33 lakh tons. In fact,
thig target of 33 lakh tons wn; flxed
having regard to our own require-
ments, export commitments, and also
a gafe carry-over. The target was
fixed having regard to the require-
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ment of about 26 lakh tons for in-
ternal consumption, five lakh tons for
export and two lakh tons for carry-
-over. It was on this basig that the
target was fixed. Even this target
would have been nearly reached if
there was not large-scale diversion of
cane for the manufacture of gur and
khandsari. Even in spite of all these
restrictions, there has been large scale
diversion, and the prices had to be
increased for cane to Rs. 2 per maund.
"The House is aware of all these facts.

o TETIEIT TR T TR,
T AW gEA AT | AA q¥ar g fE
¥ qat 7Ry F WA NG qHAT TE
T |

VSR WEAR | RIAAG 9T T©H
T R § | FAfEga wra7 § S T
f&d omar & 1 g7 a9 A1 o AW
& o gFAr & | ATAG AE q89
= E

AT Trewy o & Fes A
FT W@IE 1T 9 A2 T A0 )

wEIw WEIAQ © AT € I
2 & v YA FATT FT TG A TAA
¥ o9y &

Wt gETEC ewt o 3O 9E
Tz a1 fr 9@ S faT a= Q) g
2 Y IT F) T X T w4 A R,
A 7 T 7T AT AGT 7 oy T
g a aga dar @ oA §

Shri Shinde: It is because the in-
‘tention or the object of the ban was
not only to make more sugarcane
available to the sugar manufacturers
but also to mak jaggery available at
reasonable prices to the consumers all
over the country.

Shri Ranga: Which consumers? In
AJttar Pradesh?

Mr. Speaker: Order, order.
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&Y Qo ®WTo WreqTW 1 FT UE I
 f& wat ¥ feaey /) e AnE
I A A faagT F FTOT 7 AT
" TR § 7% 91 5 § R 5w 34
9T Y IR 7 afasg qm frar & ?

Shri Shinde: The internal Jistribu-
tion in respect of the States has been
entrusted to the respective States, and
how the quantities are to be distribut-
ed in the rural and the urban areas
is also done by the State Governments.

Shri D. J. Najk: Since the manufac-
ture of gur is a great village indus-
try, may I know whether this ban on
the movement of gur has affected this
industry adversely?

Shri A. M. Thomas: It could not
have affected the industry to any
materia] extent because, as I have in-
dicated previously, the price of gur
even now prevails round about Rs. 26
to Rs. 27 and that will enable the
sugarcane grower who gives the su-
garcane to the gur manufacturer to
get more than Rs. 2 per maung of
cane, whereas the crystal sugar manu-
facturer can only pay up to Rs. 2.

Shri Bibhuti Mishra: May I know
whether Government have framed
any rules to release more sugar dur-
ing the ‘lagan period’, namely, from
February to July?

Shri Shinde: I do not think it will
be possible to release more sugar.

ot me ;oW TR 99 g fE oy
# Frag A T £, 7€ 9o T @
3 f T qraTe s ¥, afew 1@ fod
T  f g g ¥ gare ofi=HT qal
# Ararad TOF ¥ T A UG AR
FaTT N Ay § N7 faFy F g ?

awe AR ;@ AR 9%
FgTRA fadt 7
Shri Tyagl: I am sorry; I mean
Punjab.
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wsam WEAg : 9T 7 fawmd
arafid

Shri A. M. Thomas: It iy reported
that in many States, there is much
illegitimate use of gur anq illicit dis-
tillation is one of the reasons why the
gur prices are at a high level. There
are reports like that.

Shri A. P. Jain: Is it a fact that
when the ban was imposed, the U.P.
Government insisted that once it is im-
posed, it should not be lifted until the
end of the seasom for the reason that
the gur would have passed into the
hands of the middleman who will
profit if this ban ig lifted?

Shri A. M. Thomas: That has been
the Central Government's view also.
Otherwise, it would be quite unfair
and it would be encouraging corner-
ing of stocks by middlemen. Not only
that. Bven though the season is com-
ing to an end, we do not propose to
lift the ban beeause it will not benefit
the grower, but it will benefit only
the middlemen.

R ww uir wifaw

*go. &t gETTAT TR o wN
@A AA T TA A FW FG F

(%) war fafwm Y it ()
§ aqam &gt AR Fifadt F afafem
Wt $5 o o qar e SR
w frare §;

(w) war og a= & fr fafaw 3t
T AR MY ATATT AT T Frfersit
# @@ ¥ fag F% foar favew
fraer aft fear m @, W

(w) ofe g, @ ¥ TER ="
Y ¥ A wFEAD T FT AR
FT WY g ?

o WAt § Igel (s A
wt) : () ¥ (7). & @A T
¢ W fegr ar ¢
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faaTw

dfear ¥ fagr-meanft gfagrat
N AT FIE F IARMTRE AT
TG X § "R 90 Anfat & |9
W FHAY ot 77 gl 71 A9 ST
& 1w FHfEt A gfaar & o,
FaarQ-fea-mant T ¥ v &,
W 7f Al T oweEd, fafew, ard/
BV HFS &7 & €6 A9 Y & |
¥ o5 37 T § @ Y § @i A
& AG & a1 e wfeT = & w5
g & a1 ¢F T W99 afewt ¥ ag
W

T fifs & g = oFA-
Tift & =3 F fau foen-mraedn
gfaam v §eEd S &YOAF
ifgT & | A9 |7 A W aF T
&7 Y forer 29 #7 T A g § T
foar & 1 fF 39T 939 AT A
frerr-TraedY qRAEA-ASAT & wAATT
Zzam A qremaE & 3 ow@T gl
AT F1 FTHIFSYT & T JT FL
ITH IR W aTEd FAG AAAY
o g

I wrzqT wFTaST F1 WifT § eww
Ty & AR Ff FA F fAw 97
TS AT & 94T frerar & 1 o7
g & faen afawrdy 9F efet 77
W ¥ oF I fadww 7@ & 1 |I
&t ¥ wvafad wmwel @ @
¥ F wEw FiAT AHIC G KT A
21 =l & faa-afafer & g w1
& faq W3 76T # fEas awav
aifea fFar ST € 1 T AEI IO
ST [T HEATET & A TwrET
T T S )

qEor & ' § foenn wfasfa)
& 27 wEqrdt 97 F9R fFT 1Y §, oF
qfimm W3 & fag o) oF afaor-qd
R FfAC | T TR AR
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T W Q@ Y T A AT qTEF Y
sfafrafe o amd gu & sk afar-gd
WA I IR T qF IS
THEYL F AT AT R

T TF AT T gy §
Aifq ag & f Tow wFTA & S WA
F fag wgr I AR g T @R
TR A QIAAT q0E, T A FAIHAL
T geat A fnn ¥ fgw ¥ =
T2 & fau efer faar 9w
. fA & fAw W oy Anm
fFaq o oA a1 T A W
THRE Y gEF FAIE Jd gfaEm
W T Tafy ox Aift F gy fafes
fdT A F W7 Afyw owT GO T
¢ fafeea qera 38 3, fee @ 9
T WIY & TeAE W gL qF A
foafy ¥ gy faae fear amaT }
AR IT 92 I FTETE # A Y

=it st wreat ¢ T fRem ER
@ w9 IF A A AT T AR
FTAS TAX 1 @ & W I F fraw
fazmedt a3 @ & 2K a9 ¥ fraar qw
"9 I T v § ?

N MEAETY @t W I T b
WY A § AR IT F q AT ey
arfeasen 7 R} §

weay www : et s g !

ot e wt @ w1 oW
IFE HAATA I 9T 7 A9 AG R |

st g wen o st we
qgIET 7 Fg1 fF uF A § FAT faamdf
W3 F el A qgd ¥ | faar A 3R
§ 7 e § fF CHEIR 71 A o
WF @A ¥ e A @ g, e
farwmT & wfasrd & Y I FQ@
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R R I A @ AW
THT 47 § N - v@T & | W
T F qra B <F TR F7 Awaq qgr
A Wi oAl Wd e A o
fafrelt & w1 77 TP F7 Smfae
¥ ¥t forg 7 3w @ F farer gl
ot w7 9, | fawer & gfawfar
g au s Faar T @ ?

t @ ;o fore wAT @ &
Tg ¥ 7

ot gAY wt ;o wferE dET
F1 9T Zr i aordee &2 At faerard
2w A § Fr Py e TR W
TY § ¥ @ oI AIfET ¥
Ify ¥ & I | wE FE WE TG
o & 0 & 4Y ) Ty § X9 qreae
AT & A AT & | W OIAH(
ferdr g1 @ @ @@ grr & o =
a7 FEr § | € e ¥
SEAFES AT Thed W1 FT IAFT FETHAA
FX & | gw I wfral F I
T &

ot qETTE qrew . @13 g Ay
& g AR I § OF A I AN
g g1, Afe farerr #7 SETC HE A
Y, wFETE F1E A &Y, Tg Wed 8 A
¥ | W ATE g T AG & A
o 3EE ) oaEed fafrr ¥
wiioAS A E?

ot AT @t 0 I & A
I oft ad @ AT E 7 a9 3T HuT
gﬂz,ﬁ°qoa°a°,@°Qoé}oao
uifz g7 & | W1 € gIFIWA W4 -
f & ST I fdr ¥ o
FH OFQA §

Shri Hari Vishnu Kamath: The
laid on the Table of the
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House says that although there is no
specific proposal to open more schools
in different railway zones in accord-
snce with this policy, yet proposals
regarding opening of new schools are
considered on the merits of each case
and suitable action ig being taken
thereon. May I know what are the
criteria for judging the merits of each
case and whether all these new
schools will be distributeq among the
zones on a fair and equitable basis?

Shri Shahnawaz Khan: The criterion
is that proper educational facilities
for the children of railway employees
must be provided. Whether the State
‘Government provides it or not, it is
a matter of convenience and the
actual situation. If in the vicinity of
a railway station or railway colony,
State-run educational institutions are
available, then we prefer that they
should receive education through the
State sources. But where railway
colonies are situated in far-off dist-
ances where there are no privately
run schools and colleges, the railway
administration does not shirk its res-
ponsibility to provide suitable educa-
tion.

Shri Hari Vishng Kamath: The ge-
cond part of my question has not been
answered. Will the new schools be
' distributed among the zones on a fair
and equitable basis?

Shri Shahnawaz Khan: These
schools are distributed wherever they
are required.

Y T A=W gTaw S EAT AEET
X ¥ AT-97F 9T TWT § IAH FET
a1 § 5 afeadY 393 31T AgEr wsy
wXHT 7 OF farr wfgwy gavar
3 IFT 9T F AT AR
fF IARY FATY FT FTIT FAT § WY afe
faegr &x ¥ qufg a1y & fom gasy
geray may & A i gEd T § a§
FTAEQT T CTA FT FOI7 ¥qT § 7
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ot Ty Wt ¢ g awea ¥
AR 97 g far & | 9 gEd ad
oq fred o gey s @ =
93T @ agT qAfeA & fF gw sawr
gE | & 7z s wF T wRar g
fr & oo i T Ay A WE W
9 @ & s anmr g @t =¥ 0y
@R E | TF TR T AW I &EA F
fafaas & 1| F wr =) #) @@
g fF 3 smav 3 3IW A A1 AR
7 T3 ¥ w9 g @ g g
FITTEATFIREAL |

Shri D. C. Sharma: It is the policy
of the railways not to open colleges.
This is what is stated in the statement.
May I know if the college-going
children of the railway employees are
given any stipends by the Railway
Ministry?

Shri Shahnawaz Khan: Every year
the Railways give 1000 scholarships
for technica] education to the children
of railway employees and the child-
ren going to colleges are also eligible
to get those scholarships.

Shri P. Venkatasubbaiah: In the
statement laid on the Table the Rail-
way Administration has confined it-
self only to high school education.
May I know whether they consider
the desirability of providing both
technica]l and college education to
such of the children of railway em-
ployees as have no facilities for col-
lege education?

Shrl Shahnawaz Kham: We assist
them from the Staff Benefit Fund.

st qoare feg: qepEw C wfawd
FRX F AT FON HAT TFAT B RN
qEfers g1 § A1 o 0F 3T AHAL
FT gAN R AT AT § AT IAH
F=al A1 02 F Y 2§ FrAnd AFE
1 o & O ITwT A fal § AH
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fT qgAT ggar § WX feawa AT
gedr &, wT ag WG @ 7

st mgraTw &t 38 qaedr faw
3 Fafa & fag 7€ § afew qar
RN FIF TEAAT F  QEATEIT §, I
faq g 183 UF q@ T wegRT AeAGRT
fosm &1 S g A Fg qFwA
fafeet & awas w@d a9
T fw gag |

ot I ATAAE wEY A A FATET
¢ fF Fa oF = TEAE ARF T
AT | ¥ FAAT Aqew a2 g
AH F A1 AG AT A F FF A
T FETIA ATES T AG wwy Foar
Tgi 9T F9 wsafear § 7 Fm aod
qrE e A ot Fvaza mi § fF awr
qT 9 F1 QATEEHE FqI7 AGT AT
g?

st STgTe @t g s
qreTE § AT A & A qAfea & &G
TAATH ZT FLT 7 &l | FAfFq W7
AAET FEEg FA R FRr seem
% g & A1 & SEE FTC AAowE
Ll

ot gEsiT® WwE . WE FEE
& FHACE@ F a9 F) A T@TAT ATAT
A I N wE A AT E g 3TF
¥ew & ome & fgamg g 1 w7t §
WOFH AT AT FA AT 7 IAH
a9 foen q2A F w1 9 F4@ oA
IR wqR fea g ? )

! AT W@t I @A
TF & IV AT |

Shri S. C. Samanta: Ig it not a fact
that due to continuoug overflow of
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students in the Kharagpur Higher
Secondary School every year a se-
cond school has been opened bv the
employeeg there; if g0, may I know
whether the facilities mentioned in
the statement are being given to that
institution also?

Shri Shahnawaz Khanm: In fact, we
welcome the opening and running of
schools by the employees themselves
under their own arrangement, and we
subsidise them by giving them plots

of land, buildings and also some
financial aid.
Shri Daljit Singh: May I know

what special facilities
to the students in
colleges?

are provided
these schools and

Shri Shahnawaz Kham: Up to the
primary standard the education is
free. We give scholarships for techni-
cal education. In the staff benefit
fund also there is a committee which
gives assistance to the deserving cases.

Escape of Mr. Walcott

*932. Shri Hari Vishnu Kamath: Will
the Minister of Transport be pleased
to refer to the reply given to Starred
Questions Nos. 6 and 394 on the 11th
February, 1964 and 3rd March, 1964
respectively and state:

(a) whether the inquiry regarding
the escape of Mr. Walcott from Saf-
darjang Airport on the 26th Septem-
ber, 1963 has been completed;

(b) it so, the findings and conclu-
sions thereof; and

(c) if the reply to part (a) above
be in the negative, the stage which
it has reached?

The Deputy Minister in the Ministry
of Transport (Shri Mohjuddin): (a)
to (c). The investigation by the officer
appointed to further enquire into the
escape of Mr. Walcott is still in pro-
gress.
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Shrl Hari Vishnu Kamath: Is the
‘Government aware of the widespread
.impression among the public that the
inordinate delay and unconscionabie
procrastination that has marked this
enquiry is because Government is
.security-squint if not security-blind
and because highly placed officers,
among whom I mentioned last time the
then District Manager, Air India,
Delhi are involved in this matter and,
if the answer is in the negative, what
.are the reasons for the dilatoriness,
and at what stage is the enquiry now?

Shri Mohiuddin: The question of
security has been raised. Of course,
this investigation has also a bearing on
-security; no doubt. But, in the mean-
while, whatever steps are to be {aken
for security purposes are being taken.

As regards the reference to Air
India....
Mr. Speaker: What arc the causes

for the delay? That is the onlv ques-
‘tion.

Shri Mohiuddin: The officer who
has been appointeq for this purpose
is not a full-time officer for this en-
quiry. He has got other dutizs fo
attend as well. Then, he has got to
-examine so many papers. Yet, he has
promised to expedite the investiga-
tion and submit the report.

Mr. Speaker: When so much of con-
cern was expressed so far as this escape
is concerned, for the Government to
come up and say that he is not a full-
time officer for this enquiry it does not
look nice for the Government to put
up this defence. They ought to have
taken greater care to see -hat the
enquiry is finished as soon as possible.

The Minister of Shipping in the
‘Ministry of Transport (Shri Kaj
Bahadur): May I just add that when
we appointed &n officer for enquiry
into this particular matter, we took
-every care to see that he should be
.one who has got ample familiarity with
the rules and regulations of the Civil
Aviation Department. . (Interruptions)
T may be permitted to proceed . . . and
the officer whom we have appointed
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is an ex-Director-General of Civil
Aviation himself. Presumably, he is
the Director-General of P & T. He is
proceeding with the matter from day to
day and he has assured us that by the
middle of May he will be able to sub-
mit his report.

Shri Hari Vishnu Kamath: Has Gov-
ernment received reports that  Mr.
Walcott is still in the custody of the
Paris Police or French Police and has
any move for his extradition been
made and may I know whether the
action for his extradition is being soft-
pedalled because the Government is
afraid that Mr. Walcott might expose
corruption in the administration, in

high places? y
'rhxs//

Mr. Speaker: Order, order.
question was put last time also.

Shri Hari Vishnu Kamath: No, Siz}~
it was not put.

F -

Mr. Speaker: All
answer it.

right, he might

Shri Mohiuddin: I have already in-
formed the House that we have re-
ceived information from our represen-
tative in Paris that he has been arrest-
ed there, we do not know for what
rcasons. We have no knowledge of the
progress of the case. Regarding his
extradition, I have already informed
the House that the treaty between
India and France regarding extradition
was entered into in 1871 or 1872 and it
is a complicated question as to what
offences it covers. That is a big ques-
tion, ag far as extradition from France
is concerned, because really he is not
a French citizen.

Shri Hari Vishnu Kamath: Sir, I am
afraig I will have to appeal to you
again.

Mr. Speaker: I will give him an
opportunity. He should remain con-
tent.

Shri Joachim Alva: The hon. Minis-
ter of Civil Aviation, who has been an
active criminal . . . (Interruption) I
am sorry, I beg your pardon .. who
hag been an active practising criminal
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lawyer, knows that when a prisvner
escupes from police custody, the
police officer is suspended; if he escapes
from jail, the jail officer is suspended
or punished and enquiry goes on. 1
want to know why when this cnquiry
was s:arted nobody was arresteq or
puniszhed. I want to know whether this
enquiry is goingtocontinue ad infini-
tum.

Shri Raj Bahadur: May I say that,
80 far ag this particular escape matter
iz concerned, when M. Walcott escaped
he was not in any custody whaisoever?
He had served his termy of imprison-
ment and he haj paid the fine, etc.
In fact, we are scrry that he escoped.
We have not ever said we are not sorry
for that. But the question is . .
(Interruptions).

Mr. Speuaker:
shall T do?

Order, order. What

Shri Bade: On the one hand, he says
that he escaped and on the other he
says he was not in any custody.

Shri Ranga: There was no officer-
in-charge at the acrodrome when he

escaped.

Shri Raj Bahadur; He was not in
custody when he escaped.

Mr. Speaker: He takes exception to
both the words being used, one is
‘custody’ and the other is ‘escope’.

Shri Raj Bahadur: I am sorry I did
not realise the subtle distinction bet-
ween the words ‘custody’ and ‘escape’.
I must say that. ‘When I meant ‘escape’
I only referred to the act of his flight
which was an unauthorised flight and
when I meant ‘custody’ I onlv said he
was not in custody as at that time he
was a free man because he had already
served the term of imprisonment and
paid the fine, etc. The second question
is about his extradition from France.
It depends upon our treaty and also
on the nature ang the gravity of the
offences as to whether these would
be covered by the treaty. We can-
nof, of course, go beyond that,
That point has been examined.
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Dr. L. M. Singhvi: Since what date
has the question of extradition been
under the consideration of the Govern-
ment, why has it taken so long even
to dete:mine the legal position and
how much longer is it likely to take?

Shri Raj Bahadur: I think the House
was Iinforme1l last time also. The point
has been examined. There has been no
delay in getling this point examined.
Since the offences involved relate to
the violation of the Indian Aircraft
Rules und Regulations, those offences
have not been considered to be extra-
ditable.

Shri Swell: The Minister has stated
that he hopes that the re-
port will be submitted in
the middle of May. What special
significance is there about this middle
of May? Is it because Parliament will
be off by that time?

Shri Raj Bahadur: I would like to
repudiate the insinuation. It 1s not
our intention to slow down the inquiry
or to delay the inquiry or to keep facts
from the Parliament. But the oflicar
must take his own time in urder to
find out the real circumstances which
leq to this unfortunate incident. He
has to find4 out all that. We cannot
punish anybody unless and until the-
facts are established.

Shri Bade: The hon. Minister has
said that Mr. Walcott was a free man:
and then he said that he violated the
Aircraft Rules and Regulations which
offences, according to him, are not
extraditable. May we understand that
they have come to a definite conclu-
sion that these offences are not extra-
ditable?

Shri Raj Bahadur: | have said that
the offences involving the breach of
the Indian Aircraft Rules and Regula-
tions are not extraditable and not
covered by the treaty with France.

Shri S. M. Banerjee: It is quite clear
from the reply of the hon. Minister
that there is a good deal of confusion
in his mind I would like to know whe-
ther the entire legal question has:
been referred to the law officers. . . .
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Mr. Speaker: There is so much of

controversy amongst the Members., I

cannot tolerate that cross-talking.

Shri S. M. Banerjec: I would Jike to
know wheiher the legal aspect of this
particular case, about the escupe of
Mr. Waicott, has been referred to the
law officers or the Law Minister and,
if so, what is the opinion of the law
officers or of the Law Minister?

Shri Raj Bahadur: We do not act on
our own in such matters. Such matters
invoiving interpretation of rules and
regulations the Acts ang all that, are
alway. referred to the Law Ministry.
This cas2 also was referred to the Law
Ministry.

Shri S. M. Banerjee: What i; their
opinion?

Shri Raj Bahadur: That is the opini-
on. I have just now said that. So, there

is no confusion in anybody’'s mind
about that.
Shri Harl Vishnu Kamath: The

answers of the hon. Minister and the
hon. Deputy Minister bristle with con-
traditions. I would appeal to you,
Sir. to come to the rescue of the House.
The hon. Minister said that Mr. Wal-
cott was not in custody. But, as far
as I am aware, there was a decree
pending against him, or to be executed
against him; besides, his plane also had
been impounded. So, both these things
were there. And yet, the hon. Minis-
ter says that he was a free man and
there was only a minor violation of
some aircraft rule or provision.

Shri Tyagi: The plane was not free.

Shri Harl Vishnu Kamath: Secondly,
the junior Minister had said that
extradition proceedings were on. But
the answer of the senior Minister de-
finitely conveys the impression that
there are no extradition proceedings.
What are we to understand? T do not
know whether you, Sir, have followed
him.

Mr. Speaker: The hon. Minister did
not say that extradition proceedings
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were on, as far as I could understand
him,

Shri Raj Bahadur: May I just say
one thing? The cusiody referred to by
my hon. colleague pertained to the
custody presently in France of Mr
Walcott, whereas the custody referred
to by Shri Joachim Alva pertained to
the custody, if at all it was there,
at the time when that unfortunate
incident took place. So, there is no
contradiction at all.

As for the other matter, you, Sir,
have yourself cleared the positiun.

Uneconomic Cattle

*933. Shri D. J. Naik: Will the Minis-
ter of Food and Agriculture be pleased
to gtate:

(a) whether it is a fact that a large
number of cattle in the country are
uneconomic and useless drawing heavi-
ly upon the country’s resources; and

(b) if so, the steps Government pro-
pose to take {o arrest the growth of
uneconomic cattle?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): (a) Yes.

(b) For arresting the growth of
uneconomic cattle the Government of
India has launched Gosadan and Mass
Castration Schemes. Male caltle on
being admitteq to the Gosadang are
immediately castrated and cows are
not allowed to breed further. Under
the Mass Castration scheme, systematic
and large scale castrations of the scrub
bulls are undertaken. The State Ani-
mal Husbandry/Vcterinary Depart-
ments are also carrying out castration
work through their field staff. Re-
search investigations are also under-
way to find out a painless and simple
method for the sterlisation of cows.

Shri D. J. Naik: May I know wne-
ther any survey has been made of un-
economic cattle, and if so, the names
of the States where uneconomic cattle
are in large numbers?
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Shri Shinde: Recently no eurvey
hag been made. However, there is the
report of the Cattle Preservation and
Development Committee of 1948. It has
transpired from the report of that
committee that there are at least 2 per
cent useless cattle and another 8 per
cent which can be classified as uneco-
nomic, and most of them are in some
of the North Indian States. DBut as
far as useless and uneconomic cattle
are concerned, we find them all over
India.

Shri D. J. Naik: De-oiled cake is a
concentrated cattle feed. May I know
why it is being exported and whether
its export will not affect cattle feed
adversely in our country?

The Minister of State in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): In fact, there has been some
opposition to the export of cattie feed.
We ave reviewing the position. Our
foreign exchange requirement is also
so compelling that we have lo export
whatever it is possible for us to ex-
port.

Shri Man Singh P. Patel: May 1
know whether Government nave taken
any action on the last report of the
Council of Gosamvardhan which met
at Aarey Colony in January, 1964, and
if so, what new proposals have been
formed to eradicate these uneconomic
cattle?

Shri A. M. Thomas: Those recom-
mendations are being considered and
suitable action being taken. For re-
ducing the uneconomic cattle or useless
cattle, I do not think any revolutionary
suggestion has been put forward by
the seminar which was held at Aarey.
In fact, it is a stupendous problem. It
is well known that the number of
cattle is so large. According to the
1961 livestock census; the number is
17567 millions. So, it is a stupendous
problem. There is also the well-known
gentimental objection to cow-slaughter
or cattle-slaughter.

Shri Thirumala Rao: May I know the
names of the States which have pro-
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hibited the slaughter ¢f any kind of
cattle by law?

Shri A. M. Thomas: I cannot say
offhand, but it is well known that in
the north Indian States, such a law
exists.

Dr. P. S. Deshmukh: May I know
how many Gosadans are actually
functioning, the number of cattle there,
and the proportion it really bears to
the number of useless catile in  the
country?

Shri Shinde: The total number of
Gosadans at present functioning are
60 and as far as the exact number of
cattle in those Gosadans is concerned,
I have not at present the information
with me, but if the hon. Member gives
notice, I shall be happy to answer the
same.

Shri Radhelal Vyas: May I know
how far these Gosadans or pinjrapoles
have been successful in prescerving and
separating these useless and unecono-
mic cattle, and whether Government is
considering giving more cncourage-
ment to the establishment of such
Gosadans?

Shri A. M. Thomas:
wants to encourage the establish-
ment of more Gosadans, but the
number that has been given by
my colleague, 60, is obviously in-
adequate to meet the requirements.
As I have said, if 10 per cent
of the entire cattle of 175.67 million
cattle is useless or uneconomic
the hon. House can judge the stupen-
dousness of the problem, so that if the
number can be increased to that ex-
tent, of course, there will be some
relief.

=it srde Tag fegrlt 727 v
frarfr mer A vE ey fgdi g Al &
fF w3 ) oF 94 F Argt arafaareT
€, T, wEAT WY Frg wrfr wqqT
g WA w7 @ faery § ot qg e
gz A7 FIfEar O W@ & @ e
Ty TS & TH gATANT O AT

Government
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s, afz g, a1 T grea ¥ A w
A R A€ AR &7 NI qg)
faemr ?

Shri A. M. Thomas: Cow slaughter
was not advocated here. I only said
that of course there is sentimental
objection to slaughter which is the
usual way of getting rid of useless
cattle, but that is not available here.
That is the difficulty. As for the other
part of the question, we recognise the
importance of cow development.

Shri Vishram Prasad: The hon.
Minister in the original reply {o the
question paid. more attention (¢ castra-
tion of the bull and sterilisation of the
cow. May I know what schemes
Government has in mind to improve
the cattle an( make uneconomic cattle
economic ones?

Shri Shind:: There are several live-
stock development schemes, key village
schemes etc. As far as the main cast-
ration schemeg are concerned they are
working in Kerala, Orissa, Punjab, W.
Bengal, Rajasthan, Mysore U.F. and
the Union Territory of Tripura; 124,000
cattle have Deen castrated so far in
these States. The general problem of
development of cattle will, of course,
depend on the development of agri-
culture dairies etc. and also the stand-
ard of understanding of our agricul-
turists in regard to various cattle de-
velopment schemes.

Shri Tyagl: Are cattle also subject to
family planning?

st grae fag @ S gEEE AT
FTHTET & IART F9 FI & {0 I
T FIY T IET Y ?

Shri Ranga: Uneconomic Ministers!

Shri Shivaji Rao S. Deshmukh: Is
Government aware of the fact that one
American farm expert as suggested
that if a small iron spring is used and
introduced irtq the cow’s private part,
the cow will be compelled to undertake
what they call family planning or birth
control? So does Government rropose
to make use of this simple method by
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which illegal and uncalled for pro-
pagation of cattle can be checked?

Shri Sinde: Already, the ICAR is
investigaling the possibility of finding
suitable methods for sterilisation of
scrub cows by feeding an indigenous
drug to cows and by using certain
types of cervical clips, steel springs,
pessaries etc.

st oqare fag 0 AY =i av
qEaF T8 wmar &

TEqW WEIA ¢ AT A F AT
F T T FAAT FT G S TF |

= amae fag ¢ ¥ FEA F7 RAwE
7z & 1 Fed £1 o fEar sy
g St fE o dyA 3z & fmz
& {aArE a1 oy

weww WERE TR Al
FAEAT AL WL AERAT & @17 H ey
TET AT | AT I3 Ay |
Shri Shinde: As far as this specific
suggestion which has been made by
the hon. Member is concerned, I think,
it will have to be examined, but I do

not know whether the American
Government has succeeded in it or not.

Shri Shivaji Rao S. Deshmukh: They
have succeeded in Brazil.

A w1 o™
+
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[(a) The trading loss is expected to
be around Ri 11 crores.

(b) The loss arises out of the deli-
berate decisiyn of Government to sell
wheat at a subsidised price of
Rs. 3751 per quintal (Rs. 14 per
maund) as part of policy to stabilise
prices and to afford relief to the vul-
nerable sect ons of the population.]

i FTT ¢ AT F FAX F A
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F1arT € 1 W g | IeAe § B oam
A7 TZET TTFT FHAT FT \HTL FAR
o 77 21 5 e W) FmT agrd o,
a1 g L A {97 F7 T §

WRITTEN ANSWERS TO
QUESTIONS

Dissolution of Panchayats

«925, Shri R. Barua: Will the Minis-
ter of Community Development and
Co-operation be pleased to state:

(a) whetber it is a fact that 21
Panchayats have recently been dis-
solved in Dclhi following allegations

against their officials for embezzle-
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ment and misappropriation of money)
and land;

(b) if so, why the Panchayats have
been dissolved instead of taking steps

to ensure their proper functioning;
and

(c) the action taken against the
officials held responsible for these
irregularities?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy: (a)
Yes, Sir, over a period of 3 years, viz.
1961-63. 1In twenty cases the allcga-
tions wer against the Pradhans. In
the rema »'ng cne, the allegations
were against the Panchayat Secretary
and the Goan Sabha.

(b) The Panchayats were supersed-
ed to enable the complction of in-
vestigations and launching of legal
action. However, following the re-
cent general elections, the Goan Pan-
chayats were reconstituted with
effect from 1-1-1964 in all these Pan-
chayats except two, which have been
included in the urban area. Elected
Panchayats are functioning in the 19
Panchayats with all the powers,
except the power of land manage-
ment. As the question of recovery
of land wrongly disposed of is pend-
ing., the powers of land management
have been withdrawn from the Pan-
chayats and are being exercised by
the Deputy Commissioner, Delhi.

(c) Pradhans concerned had to
vacate their offices consequent on the
supersession of Panchayats. Five of
the cases were referred to the Police
for investigation and necessary action.

The Panchayat Secretary has also
been suspended.
™ A A
*g3%. ot fagaamy quog ;@

wwr gat sf® AT g7 7T &7 FAT
w37 f

(F) #m 7z == ¥ f& waw
£ fya ¥ @7 TF T AT LAY

FYE AT AT T ] AR
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(=) afz &, &t 77 7o F fag
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S gEE ¥ amdt ¥ e ger
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Berthing Facilities for Vessels at
Minor Ports

*934. Shri A. V. Raghavan: Will
the Minister of Transport be pleased
to state: "

(a) whether there is any proposal
to provide direct berthing facilities
for vessels of eight to ten feet draft
in selected minor ports;

(b) if so, whether the National
Harbour Board has finalised the
scheme; and

(c) the names of ports which have
been selected for providing such
facilities?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes.

(b) No. The National Harbour
Board at its meeting held at Kandla
on the 11th and 12th November, 1963,
appointed a sub-Committece under
the Chairmanship of the Nautical Ad-
viser to the Government of India to
make a study of the minor ports,
where alongside berthing facilities
for vessels of eight to ten feet draft
could be provided. Its report is
awaited.

(c) Does not arise.
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Tube Wells in Rajasthan

~ Shri N. R. Laskar
*936. ' Shrj Onkar Lal Berwa:
' Snri Kachhavaiya:

Will the Ministcr of Food and Agri-
culture be pleased to state:

(a) whether Government have de-
cided to shift tube-wells rigs from
Rajasthan to some other State;

(b) if so, whether this measure will
not delay the process of sinking tube-
wells in the State to tackle water
shortage in desert area; and

(c) the measure taken {o sink all
the proposed tubc-wells as decided by
the Central Government within the
current Plan period?

The Minisier of State in the Minis-
try of Food and Agriculiure (Shri A.
M. Thomas): (a) Three rigs have been
shifted to Kutch to fulfil an earlier
commitment for construction of tube-
wells in scarcity affected areas.

(b) No, Sir. Four new rigs recent-
ly acquired by the Government of
Rajasthan are available for the con-
struction of 250 tubewells in scarcity
areas by thc Exploratory Tubewells
Organisation as a special case for
drinking water supply. If necessary,
these will be supplemented by one or
iwo rigs later on.

(c¢) The decision to entrust the work
to the Exploratory: Tubewells Organi-
sation as a special case was taken a
few days ago. Steps are being taken
to commecence drilling operations
shortly. '

Manufaciure of Railway Wagons

Shri B. P. Yadava:
\_ Shri Dhaon:

Will the Minister of Railways be
pleased to state;

*937

(a) whether it is a fact that a com-
mitice was appointed to recommend a
site to set up a workshop for the
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manufacture of Railway wagons in the
country, ‘

(b) whether the report
submitied to Government;

has been

(¢) if so, the main suggestions made
by the Committee; and

(d) the cxtent to which they have
been implemented?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) There is a proposal to-
set up a wagon building workshop as
a Departmental Production Unit under
the Ministry of Railways. A Senior
Officer has been deputed to go into the
matter fully and to prepare a detailed
Project Report for this scheme which
inter-alia will also cover the location:
aspect.

(b) The Project Report is under
preparatioa.
(c) and (d). Do not arise.

New Delhi Foodgrains Dealers
Licensing Order

938 r Dr. L. M. Singhvi:
“T7 7 Shri Kajrolkar;

Will the Minister of Food and Agri-
cullure be pleased to state:

(a) whether the promulgation of
the New Declhi  Foodgrains Dealers
Licensing Order has aroused wide-
spread opposition including a strike
by the wholesale foodgrain dealers as
well as retailers;

(b) the main grounds of represen-
tation against the aforesaid Licens-
ing Order;

(c) whether a similar licensing
order is enforced in any other part
of the country; and

(d) whether it is proposed to
modify the Licensing Order to avoid
undue harassment by officials?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The Order has not
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been welcomea by the trade and there
are reports of threats of strike.

(b) The main ground of represen-
tations against the Order is that
many of its provisions will cause
hardship to the traders.

(c) Yes, Sir; in several other States
and Union terrilories, similar orders
have been promulgated.

(d) The reactions of the trade were
not unexpected but Government have
obligations to the community as a
whole and the regulations, which
have been necessitated largely by
the behaviour of the trade itself, do
not involve any harassment. The
question of any major modification
cdoes not arise. It is open to the Ad-
ministration to make any modifica-
tions of a minor character in the light
of local circumstances.

Import of Sheep

Shri Maheswar Naik:
Shri S. C. Samanta:
Shri P. Venkatasubbaiah:

*939.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a
valuable flock of sheep consising of
rams and ewes is soon to arrive in
India for distribution to the States
engaged in sheep and wool improve-
ment programme;

(b) the cost
scheme; and

incurred on the

(¢) how the distribution will be
effected? '

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Simgh): (a) A flock of 413
sheep (47 rams and 366 ewes) from
‘New Zealand has already arrived in
January, 1954.

(b) The sheep have been donated
as a gift.
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(c) A statement giving the requir-
ed information is laid on the Table of
the House [Placed in Library, See
No. LT-265/64].

Animal Husbandry

*940. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are con-
sidering to launch a package pro-
gramme for animal husbandry in the
country;

(b) if so, the steps taken to imple-
ment the scheme; and

(c) the total
gramme?

cost of the pro-

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes. The Govern-
ment are proposing to take up live-
stock dcvelopment programme on the
lines of package programme in sclect-
ed areas during the 4th Plan. In case
of poultry development, a scheme for
the setting up of intensive poultry
development block hag been included
in the Third Five Year Plan.

(b) and (c¢). Under the poultry
scheme it was envisaged to set up 50
blocks cach costing Rs. 1 lakh. So
far 18 Blocks have been set up. Dur-
ing emergency 16 of the 50 Blocks
were converted to bigger units each
costing 6.47 lakhs.

Price of Sugar

*941. Shri P. R. Chakraverti: Will
the Minister of Food and Agricuiture
be pleased to state:

(a whether Government have de-
vised any practical scheme for
breaking through the vicious circle
created by rise in the price of sugar,
because of ' inadequate supply of
sugarcane and its diversion for the-
manufacture of ‘gur’;
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(b) whether any attempt has been
made to bring about some uniformity
in regulatory policy relating to gur
price and production, thus establish-
ing a measure of parity in producer’s
prices of sugarcane for any type of
end-product; and

(¢) whether Government propose
to resort to a common production
plan for gur, khandsari and sugar?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomaus): (a) to (c). As indicat-
ed in the reply to the debate on de-
mand for grants pertaining to the
Ministry of Food and Agriculture on
the 30th Miarch 1964, Government are
fully seized of the problem. During
the current year some regulatory ac-
tion was trken to deal with these
problems and the question of a long-
term solution of these problems is
under the active consideration of

Government,

Assistance from F.A.O.

*942. Shri Hari Vishnu Kamath:
Will the Minister of Food and Agri-
-culture be pleased to state:

(a) whether Government propose
to approach the Food and Agriculture
Organisation of the United Nations
for aid and assistance to the hapless
refugees migrating from East Pakis-

tan;

(b) if so, the steps being taken to
that end; and

(c) if not, the reasons therefor?

The Minister of State in the Minis--
try of Food and Agriculture (Dr. Ram
Subhag Siugh): (a) No.

(b) Does not arise. i

(¢) The Food and Agricultural Or-
ganisa‘'ion does not render assistance
for rehabilitation of refugees.
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World Food Programme

Shri P. R. Chakraverti:
Shri Kapur Singh:
L .
M3 < Shri Guishan:
[_ Shri Buta Singh:

Will the Minister of Food and Agri-
culture be pleased to state;

(a) whether two new agreements
have been entered into by the World
Food Programme;

(b) the undertakings to be spon-
sored by these agreements in India;
and

(c) the site, if selected, for the pro-
Ject and the amount of expenditure
involved?

The Minister of State in the Minis
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) and (c). Under these agree-
ments, the World Food Programme
will supply 11,334 tons of maize and
5,354 tons of sorbhum valued at
$1,167,400 for the project for Stimu-
lation of Milk Production at Anand
(Gujarat State) and 2,000 tons of
maize valued $171.900 for the pro-
ject for Intensive Egg and Poultry
Production and Marketing in India at
Babugarh (State of Uttar Pradesh),

The projects are estimated to cost
Rs. 11,806,870 and Rs. 1,647,000 res-
pectively.

West Coast Road

f Shri A, V. Raghavan;

1890. 3 shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the total number of holdings

acquired for the West Coast Road in
the Badagara Municipality;

(b) the total cost of the acquisi-
tion;
(c) the amount paid so far; ana

(d) the reason for the delay in dis-
bursing the amount?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (d). The informa-
tion is being collected from the State
Government and will be laid on the
‘Table of the House.
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Jute Cultivation

1892 Shri Dhuleshwar Meena:
"\ Shri Ramachandra Ulaka:

Wil] the Minister of Food and agri-
cultare be pleascd to state:

(a) the tota] acreage brought under
jute cultivation and the production
thereof in Orissa during 1963-64;

CHAITRA 18, 1886 (SAKA)

Written Answers 9614

(b) whether there is any increase
in the production; and

(c) if not, the reasons therefor?

The Minister of Agriculture (Dr.
Ram Subhag Singh): (a) Acreage:
1.35 lakh acres,

Production: 4.67 lakh bales,
(b) Yes.

(c) Does not arise.

Production of Sugarcane im Orissa

1893 J Shri Dhuleshwar Meena:
" Shri Ramachandra Ulaka:

Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have any
proposal to increase the production of
sugarcane in Orissa during the next
season; and

(b) if so, the nature of the scheme
and steps taken by Government in
this connection?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M Thomas): (a) and (b), A
Sugarcane Development Scheme under
the 3rd Plan is already in operation
in Orissa with the object of increas-
ing per acre yield of sugarcane in the
State. This scheme envisages ()
organisaiion of seed nurseries; (ii)
distribution of healthy seeds of new
varieties;  (iii) demonstration  of
manuring; and (iv) training of staff.

Agricultural Research, Projects

1894 { Shri Dhuleshwar Meena:
‘1 Shri Ramachandra Ulaka:
1

Will the Minister of Food and
Agriculture be pleased to stale:

(a) the nature and number of agri-
cultural research projects initiated and
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also financed by the Centre now in
progress in Orissa State; and

(b) the toial amount gpent on such
projects during 1963-64?

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). The
requisite information is being collect-
ed and will be laid on the Table of the
Lok Sabha in due course.

Grow More Food Campaign

[ Shri Dhuleshwar Meena:
 Shri Ramachandra Ulaka:

Will the Minister of Food and Agri-
culture be pleased to state:

1895.

(a) the amount of grant actually
given to the Orissa State for grow-
more-food campaign during 1953-64;
and

(b) the amount proposed {o be given
to the State for the purpose during
1964-65?

The Minister of State in the Minis-
try of Food and Agricuiture (Dr. ~am
Subhag Singh): (a) Under the revis-
ed proccdure for rendering financial
assistance {o State Governments intro-
duced from the year 1958-59, Cen-
tral assistance admissible to various
State Governments is sanctioned in
bulk for schemes wunder the head
‘Agricultural Production’ which covers
Grow More Food Schemes and also
Minor Irrigation and Land Develop-
ment. A grant of Rs. 59.20 lakhs was
released provisionally to the Govern-
ment of Orissa during 1963-64 for
Sehemes under the head “Agricultural
Production”.

(h) The ceilings of financial assis-
tance from the Centra] Government to
the State Goverrment for schemes un-
der the various heads of development
under the State Plan have not so far
been fixed. The State Government
have. however, provided for an amount
of Rs. 35507 1lakh (hoth Central
Loans and grants as well as State
Share) in their Budget for 1964-65 for
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the Schemes under the Head “Agri~
cultural Production” including Grow
Morc Fooqd Schemes and Minor Irri-
gauon,

Package Programme in West Bengal

1896. Shri Subodh Hamsda: Will the
Minister of Food and Agriculture be
plcased to state:

(a) whether it is a fact that Dr.
Dorris Brown, Consultant Acgricultu-
ral Economics, Ford Foundation. New
Declhi visited the Package Programme
areas particularly in West Eengal in
the 2nd week of December, 1963; and

(b) if so, the reaction of the ex-
pert with regard to this programme?’

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ran
Subhag Singh): (a) Yes. Dr. Dorris
Brown, Ford Foundation Consultamt
in Agricultural Economics, visited the
Intensive Agricultura] District Pro-
gramme, Disirict of Burdwan ‘West
Bengal) from the 4th to 7th Decem-
ber, 1963.

(b) Dr. Brown discussed with the
project staff the cooperative aspects
of the Intensive Agricultura] District
Programme. The specific subject dis-
cussed related to the deveiopment of
training programme for cooperative
officials and non-officials in the dis-
trict, arrangements for stocking and
distribution of fertilizers through co-
operatives, creation of additional
storage facilities and the possibilities
of developing rice processing facilities
on cooperative lines.

Like other experts concerned with
the Intensive Agricultura; District
Programme, Dr, Brown visiled the
district mainly to assist and advise
the project authorities on the particu-
lar aspect of the programme with
which he is concerned and did not
give any reaction about the programme
as a whole,
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'Cooperatives for Nom-Agricultural
Credit

1898. Shri Maheswar Naik: Wil
‘the Minister of Community Develop-
m:2mnt amd Cooperatiom be pleased to
state:

(a) the progress made towardg de-
velopment of cooperatives for non-
agricultural credit both in rural and
urban areas;

(b) whether a study group on Cre-
dit Cooperatives in the non-agricul-
tural sector has made certain recom-
mendation on the future lines of
development by such cooperatives; and

CHAITRA 18, 1886 (SAKA)
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(c) it so, the main ‘catures of the
recommendation?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) The latest information available
regarding non-agricultural credit co-
operative societies relates to the year
1961-62 and is as under—

As on 30-6-196%

No. of Societies—12,286
Membership (in lakhs;—49.54
Share capital (Rs. crores*—36.97
Deposits (Rs. Crores)—102.67.

Working capital (Rs, Crores)—
164.83. /
Loans advanced (Rs, Crores)— .
161.63. ol

(b) Yes, Sir.

(c) A statement showing the main
recommendation made by the Study
Group on credit cooperatives in the
non-agricultural sector ig laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2652/64].
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Supply of Farm Tools

1900. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether scheme for st{pply of
farm tools to the farms on hire-pur-
chase basis has been launched;

(b) if so, the details thereof; and

(c) the nature ot directiong given
to the States in this behalf?

The Minister of State in the Minis-
try of Fooq and Agriculture (Dr, Ram
Subhag Singh): (a) No. However,
in Madras Siate pumps and tractors
are given on hire.

(b) Does not arise.

(c¢) Does not arise.

Wheat Research Centre

1901, Shri Vishwa Nath Pandey:
Will the Minister of Food amd Agri-
culture bc pleased to state:

(a) whether it is a fact that new
varieties of wheat, high yielding in
character and non-susceptible to crop
disease, black rust, have been deve-
loped at the Wheat Research Centre,
Powarkeda in Bhopal; and

(b) if <o, the details of this new
variety of wheat?

The M:inister of State ijan the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Yes.

APRIL 7, 1964

Written Answers 962G

(b) A statement giving the required
information is laid on the Table of
the House. [Placed in Library. See
No. LT—2653/64].
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Cattle Feeg

1903. Shri Hem Raj: Wil] the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 1936 on the
16th April, 1963 and state:

(a) the names of the States which
have expressed their desire to set up
‘cattle feed’ unitg in their States;

(b) the steps taken by Government
to set up these units there; and

(c) the share of the Centre, the
State concerned and the Food and
Agriculture Organisation?

The Minister of State in the Minis-
try of Fooq and Agriculture (Shri
A, M Thomas): (a) Andhra Pradesh,
Madras, Punjab and Maharashtra.

(b) The State Governments have
been requested to submit schemes
showing cost and working details as
required by the Food and Agriculture
Organisation,
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(c) The capital expenditure wil] be
incurred by the State Governments
as part of Plan expenditure. Equip-
ment, not available in India, as also
experts will be provided by the Food
and Agriculture Organisation.

Profit from Sale of Gur

1904 Shri P. R. Chakraverti: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the steps takan by Government
to cnsure equitable distribution of
profits among the various parties con-
cerned with the production of gur;

(b) whether it is a fact that since
the imposition of restriction on the
inter-State movement of gur, produ-
cers and cultivators could not get a
fair return for their produce; and

(¢) whether Government have de-
cided to give special preference to co-
operative societies  (marketing) of
producers, while issuing permits for
inter-State movement of gur and
khandsari?

The Minister of State in the Minmis-
try of Food and Agriculture (Shri
A. M Thomas): (a) Gur is largely
produced by cane growers themselves.

(b) No, Sir.

(c) Permits are issued by the State
Governments concerned and they give
due consideration to any request made
by co-operative marketing societies of
producers for issue of such permits.

Female Supervisors in Calcutta
Telephone District

/ Shrimati Renu Chakravartty:
1 Shri S. M. Banerjee:

Will the Minister of Posts and
Telegraphs be pleased to state:

(a) whether it ijs a fact that there
are Female Suprevisors in Calcutta
Telephone District having the same
designation and same duties but
drawing two different scales of pay;

1905,
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(b) whether it is also a fact that the
maximum of the scale of pay of the
operators is the same as that of the
Female Supervisors who supervise
their work;

(c) whether it is also a fact that
in all other areas except Calcutta
there are no Female Supervisors but
L.S.G. Monitors and their scale of pay
is higher than that paid to a section
of the Female Supervisors working in
Calcutta; and

(d) the action proposed to be taken
to remove this discrimination?

The Dcputy Minister in the Depart-
ment of Posis & Telegraphs (Shri
Bhagvati): (a) to (d). The Female
Supervisorg is a cadre which is exist-
ing in Calcutta Telephones from Ex-
Company days (1-4-43) when the Cal-
cutta Telephones were taken over by
Government, Due to historica] rea-
sons two scales of pay were in vogue.
The scale Rs. 210-320 which is the
same as is applicable to Lower Selec-
tion Grade Monitors wag being appli-
ed to some Female Supervisors and
the scale of Rs. 175-240 to some

others. The scale of operators is
Rs. 110-240. Orders have re-
cently been issued to bring all

Female Supervisors on to the grade of
Rs. 210-320 and redesignate them
L.S.G. Monitors as is the case in other
exchanges of the Department,

Export of Steam Locomotives

1906. Shri R. S. Pandey: Wil] the
Minister of Railways be pleased to-
state:

(a) whether it is a fact that Indian-
Railways are in a position to export
Steam Locomolives;

(b) if so, the progress made in find-
ing foreign markets;

(c) the number of
ready for export; and

(d) the anticipated foreign ex-
change earnings?

The Deputy Minister in the Minis-
try of Railwayg (Shri S, V. Rama-
swamy): (a) The locomotive pro-
duction units in India are in a posi--

locomotives -
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tion to export Steam Locomotives,
against specific orders.

(b) It has not been possible to
locate an export market for Steam
Locomotives so far.

(c) and (d). Do pot arise,

Credit to Farmers

[ Shri Fulshidas Jadhav:
| Shri D. S. Patil:
. Shri Jedhe: -
1907'% Shri P: C, Borooah:
' Shri Maheswar Nalk:
LShri Shree Narayan Das:

Will the Minister of Community
Development amnd Cooperation be
pleased to refer to the reply given to
Starred Question No, 403 regarding
cradit to farmers on the 3rd March,
1964 and state:

(a) whether a dctailed action pro-
gramme for reroving deficiencies has
been drawn up.

(b) if so the details thereof; and

. (c) the action taken thereon to faci-
litate the distribution of the credits
to the farmers in time?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
(a) Yes, Sir,

(b) A copy of the action pro-
gramme circulated to the State Gov-
ernments js laid on the Table of the
House. [Placed in Library. See No.
LT-2654/64].

(c) It has been suggested that a
conference of the representatives of
Apex banks and Central Cooperative
Banks be convened by the Registrars
of Cooperative Societies in order to
chalk out a definite line of action in
the light of the action programme.
Since the action programme has oaly
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recently been sent to state govern-
ments information regarding the
action taken is mot yet available.

Supply of Wheat and Sugar to Orissa

1908, Shri Ramachandra Ulaka:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of wheat and sugar
supplied to the State of Orissa during
1963-64; and

(b) the quantity of wheat and sugar
allotted to that State for 1964-65?

The Minister of State in the Mimis-
try of Food ard Agriculture (Shri
A. M. Thomas): (a) A quantity of
64.4 thousand .tonneg of wheat was
supplied from Central stocks to Orissa,
including supplies to the roller flour
mills in the State, during the period,
1st April, 1963, to 15th March, 1964.

Sugar ycar is reckoned from 1st
November to 31st October. A quan-
tity of 22.3 thousand tonnes of sugar
hag been allotted to Orissa during the

period 1st November, 1963, to 25th
March, 1964.
(b) Annual allotment of wheat or

sugar s not made {o any State. Sup-
plies of whoat are made from time to
time according to the requirements of
the different Statcs. Since the impo-
sition of controls on sugar, alloiments
of sugar to States are being made on
the basis of monthly quotas; upto
February 1964 the monthly quota to
Orissa was 4,000 tonnes. From March
the quota would be 3,800 tonnes,

Platform shelter on S.E  Rallway
stations

1909 { Shri Dhuleshwar Meena:
' Shri Ramachamdra Ulaka:

Will the Minister of Railways be
pleased to state:

(a) the number of platform shelters
to be built on the stations of the South
Eastern Railway during 1964-65; and
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(b) the amount to be spent thereon?

The Deputy Minister im the Ministry
-of Railways (Shri Shahnawaz Khan):
(a) In the 1964-65 Works Programme,
‘provision has been made for new plat-
form shelters at 4 stations opn the
Soutn Eastern Railway. In addition,
platform shelters will be erected at 8
stations in 1064-65 against the provi-
sion made in 1963-64 Works Pro-
gramme,

(b) Approximately Rs 3.02
during 1964-65.

lakhs

Cultivation of Maize

1810, Shri Jedhe: Will the Minis-
ter of Food and Agriculture be
‘pleased to state:

(a) whether Government have con-
sidered the feasibility of cultivating a
high-breed maize of American type in
India; and

(b) if so, the names of the places
where such maize is cultivable and
the benefits likely to accrue there-
‘from?

The Minister of State in the Minls-
‘try of Food ang Agriculture (Dr, Ram
Subhag Simgh): (a) Yes. Nine maize
‘bybrids have been developed locally
and released for cultivation in accord-
ance with their regional suitability.

(b) The hybrids are cultivable in all
‘the important maize growing areas of
the country both in plains and hills.

These hybrids give increased grain
and fodder yields. Some of them also
contain higher starch content and will
benefit the starch, pharmaceutical,
confectionary and chemijcal industries.

Delhi Ghee Factory

19-11. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact
Delhi Ghee Factory had

#39(Ai)LSD—8:

that a
thrown a
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largd’quantity of vanaspati ghee ‘into
the Najafgarh nullah in the last meek
of February, 1964;

.

(b) if so, whether an inquiry ‘has
been made into the circumstanges -of
the case, and if so, the findings there-
of; and

(c) the action, if any, beinggta’ken
against the concerned factory?

The Minister of State in the

try of Food and Agriculture (Sh:ri A,
M. Thomas); (a) and (b). Np -Sir.
No Vanaspati was thrown inte €he
Najafgarh Nullah but accidgntally
some quantity of Vanaspatt #gver-
flowed from an intermediary storage
tank of the Vanaspati plant of M/s.
D.C.M. Chemical Works on Nafgfgarh
Road and went into the nullah,

(c) Does not arise.

Baroda House, New Dellij :

1912. Shri Vishram Prasail; @il
the Minister of Railways be pieased'
to state: .

(a) the cost of initial ingtallation
of air-conditioning units in the = @irss
and the second annexes of MNorshern
Railway building at Baroda ,jioyge,
New Delhi; P

(b) the cost of maintenance of "the
two plants; and -

-

(¢) whether the cost of maintgnance
of the first plant has been propottion-
ately much more than the cost of tbe
second plant, if so, whether it {s:due
to the defective plant purchased én the
first instance and whether a ﬂl‘oper
enquiry had been made for thjs-and
suitable action taken in the mn\tter’

The Deputy Minister in the NMimis-
try of Railways (Shri 8 V.
Ramaswamy): (a) The cost of ‘itial
installation of air-conditioning * u.mtl
is given below:

(1) 1st Plant.
(ii) 2nd Plant,

7.92 iﬂh'hs
7.0¢ lakhs
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(b) The annual cost of maintenance
and running of the two plants is as
under:—

R .

BTN 1st Plant 2nd Plant

Rs. Rs.

’ tx) Stores cnd la- .

bour on nmuain-

tenance 3230 3200

T
‘(b’) Stores and Labour
T .+ onoperation 8760 8710
,,(t'l"i) Electric consump-

tioncharges . 61325 47810

() Volume of space
4 - controlled. 8-28 lakhs 6. 55 lakhs
cft

cft

.
(¢y No. The need for
action does not arise.

proposed

Co-operative Farming Societies

Shri Gulshan:
1913 { Sori P, H Bheel:
{_ Shri Y. N. Singha:

. 'Will the Minister of Community
Development and Co-operation be
.pleased to state:

(a) the number of Co-operative
farming societies in Punjab which
‘Wwere allotfed Government waste
langds on a preferential basis; and

(b) the number of Scheduled Caste
soctetles amongst them?

. The Depul{y Minister in the Minis-
" try. ‘of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) No co-operative farming
_Bociety in Punjab has yet been allot-
ted government waste lands on a pre-
ferential basis.

* (b) Does not arise.
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Electrification of Hyderabad-Kurnool
Section

1915. Shri Kolla Venkaiah; Will
the Minister of Railways be pleased
to state:

(a) whether Government have
turned down the proposal for elec-
trifying the Hyderabad-Kurnool sec-
tion made by the Government of
Andhra Pradesh; and* .
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(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Adequate line capacity can be
provided, at present on Hyderabad-
Kurnool scction by cheaper measures
other than electrification.

Railway Employees

[ Shri T. Ram:
Shri Sheo Narain:
1916. % Shrimati Ganga Devi:
(_ Shri Sadhu Ram:

Will the Minister of Railways be
Ppleased to state:

(a) the number of Class I and Class
II officers belonging to Scheduled
Castes/Tribes on all Railway (Zone-
wise) including the Railway Board’s
office;

(b) their percentage as compared
to other employeces belonging to these
two categories;

(c) how many Class III employees
belonging to Scheduled Castes/Tribes
have been considered for promotion
to class II posts during the years
1959 to 1963 on all Indjan Railways
(Zonc-wise) including Board’s Office
on the basis of Railway Board’s
orders issued in respect of reserva-
tion for members of Scheduled Castes
and Scheduled Tribes in 1959;

(d) whether it is a fact that before
issue of Home Ministry’s orders dated
8th November, 1963 the Railway
Board issued directives to the Rail-
ways to cancel reservation in promo-
tional vacancies in Class I and II
posts; and

(e) if so, the reasons therefor?

The Deputy Minister im the Minis-
try of Railways (Shri Shahmawaz
Khan): A statement is laid on the
Table of the House. [Placed in Lib-
rary, See No, LT-2655/64].
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8.0. & 8.T. Employees in Railway
Board
S Shri T. Ram:

1917. 1 Shri Sheo Narain:

Will the Minister of Railways be
pleased to state:

(a) the number of Class III em=-
ployees of Scheduled Castes/Tribes,
working against the ex-cadre posts
in Railway Board’s office;

(b) the percentage of such. em-
ployees fo ex-cadre posts;

(¢) the number out of them work-
ing in Vigilance Section as lnspec-
torm ahd :

(d) the procedure employed in fill-
ing up the ex-cadre posts?

The Deputy Minister in the Minis-

try of Railways (Shri Shahnawaz
Khan): (a) to (d). There are in all
93 ex-cadre posts in 36 different

categories in the Board’s office, These

are mostly the posts of Inspectors
and Technical Assistants requiring
specialised knawledge and back-

ground of field work. The qualified
staff required to fill these ‘posts® are
usually drawn from among technjeal
departments on the Railways and
also occasionally handpicked from
among suitable staff in the ~Board’s
office. One of the ex-cadre posts—
that of Transport Inspector—is ™~ at
present held by a Scheduled Caste
Assistant of the Board’s office. Ox?e
post of Investigating Inspector 1}1
Vigilance  Scction of the Board’s
office was also till recently held by
another Scheduled Caste Assistant in
this office. It has been difficult to
find suitable candidates from among
the Scheduled Caste employees to fill
these specialised posts.
S.C. & S.T. Employees
Shri T. Ram:

1018. { Shri Sheo Narain:

Will the Minister of Railways be
pleased to state:

(a) the number of Class III em-
ployees belonging to Scheduled
Castes/Tribes working in Railway

Board’s office possessing the degree
and post-graduate qualifications;
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(b) the posts they are holding at
Present; and

(c) whether any sympathetic con-
sideration in respect of their educa-
tional qualifications is being given at
the time of considering them for pro-
motion? '

The Deputy Minister im the Minis-
try of Railways (Shri Shahnawaz

Khan):
(2) Graduate 37
Post-Graduate 4
Tortal : 41
(b) Ass'stants 31
U.D GCs. 4
L.D.Cs. 5
Inspece. 1
Total : 41

(c) Al] cases of promotions of 'pe-r-
sons belonging to Scheduled Castes!
Scheduled Tribes are considered
sympatheticaily on the basis of relax-
ed standards. Their education aquifi-
cations are also taken intc account
while considering such cases.
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Training Centre in Food Technology

1920. Shri D. C. Sharma: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether an agreement between
the Government of India and the
Food and Agriculture Organisation of
the UN to organise an International
Training Centre on Food Technology
has been signed; and

(b) if so, the main features there-
of?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes.

(b) The Food and Agriculture or-
ganisation of the UN will organise
and conduct an International Train-
ing Centre in Food Technology: for
the benefit of developing countries in
co-operation with the Government of
India at the Central Food Technolo-

gical Research Institute, Mysore.
The Training Centre will provide
training at several different levels

consisting of basic training as well
as orientation and research courses
for senior executives. The number
of participants at any given time
may not exceed 25. The monetary
value of the assistance that would be
made available by the Food and Agri-

culture Organisation through the
Canadian Freedom from' ' Hunger
Campaign Committee for the first

year of the Training Centre will be
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about $1,30,000 towards staff, special
equipments and related expenditure.
The obligation of the Government of
India will be about Rs. 2.65 lakhs in
the first year towards facilities pro-
vided at the Training Centre. The
agreement will be extended beyond
the period of one year by which time
it is hoped that the usefulness of the
Céntre would have been better known
and F.A.O. would have been able to
arrange for more funds for the pur-
pose.

National Extension Blocks

1921, Shri Rishang Keishing: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state: !

(a) the number of National Exten-
sion Blocks, opened so far and of
those to be opened during the Third
Five Year Plan in Manipur; ,

(b) the number of the N.E.S.
Blocks converted into Tribal Blocks
and the number yet to be converted
into Tribal Blocks;

(c) whether entire Manipur will be
covered by the end of the Third Plan
period; and

(d) the special machinery provide-
ed to ensure proper utilisation of
additional funds in the Tribal Blocks?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
(a) and (¢). -13 Community Deve-
lopment Blocks and one pre-extension
Block have been opened so far. The
whole of Manipur is now covered by
Blocks. The Pre-extension Block has
also entered Stage I with effect from
1-4-1964.

(b) 3 Community Development
Blocks have been converted into
Tribal Blocks so far and 4 more
Blocks will be converted into Tribal
Blocks, two in 1964-65 and the ' re-
maining two in 1965-66.
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(d) A Tribal Development Block
has, in addition to the normal staffing
pattern of a Community Develop-
ment Block, an Additional Block
Development Officer, an Assistant
Engineer, an Engineering Overseer,
an Extension Officer (Soil Conserva-
tion) ctc. The Senior Block Deve-
lopme.i. Officer and the other per-
sonnel are responsible for proper
utilisation of funds in a Tribal Deve-
lopment Block. At the State level,
the Development Commissioner looks
after the Tribal Development Pro-
gramme as part of the Community

Development Programme. Besides,
the Commissioner for Scheduled
Castes & Scheduled Tribes watches

the progress of the Tribal Develop-
ment Blocks Programme.
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Indian Veterinary Research Imstitute,
Izatnagar

}923. Shri Brij Raj Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Scientific Officers of the Indian Vete-
rinary Research Institute, Izainagar/
Mukteswar, have been given scigntific
scales of pay only with effect from
19th . October, 1962 and not from 1st
Jul'v. 1959 as recommended by the
Second Pay Commission.

(b) whether it is a fact that the
Sciemtific Officers of the sister insti-
tutes have been given the scjamfific
scales of pay with effect from 1st
July, 1059; and

~(cp if so, the reasons for this dis-
criminatory treatment?

The Minister of State in the Minis-

try of Food and Agriculture (Dr. Ram’

Subhag Singh): (a) to (c). Yes.
In respect of posts which were speci-
fically mentioned by the Pay Com-
mission in Chapter XV of their re-
port, scientific scales had been allow-
ed from 1st July, 1959. In respect of
posts which were not mentioned in
that chapter and for which Govern-
ment of India had agreed to Scienti-
fic séales later on, these had been
given effect to from the date of issue
of relevant orders. This practice is
in accordance with that followed by
Government of India in the case of
other Categories of Posts also where
the Pay Cominission had made no
specific recoinmendations and for
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which Government of India agreed to
a8 higher scale subsequently. Thus
no discrimination what-so-ever has
beeh caused to the Indian Veterinary
Research Institute Officers.

Trains between Kiul and Burdwan

*1924. Shri B. P. Sinha: Will the
Minister of Railways be pleased to
state:

(a) whether the number of Express
and Passenger trains running on the
main line of the Eastern Railway
between Kiul and Burdwan via
Asansol is more as compared to that
running on the loop line via Sahib-
ganj; and

(M) if so, the rcasons for this dis-
parity?

The Deputy Minister .in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes.

(b) Apart from the Main Lince being
morc important by reason of its
passing thrcugh Coal fields and in-
dusirial  belts, following are the
reasons for running more trains via
the Main Line is compared to those
on the Sahibganj loop:

(i) Sahibganj Loop is working to
saturation and no spare line capacily
is available there t{o accommodate
any additional traim,

(ii) The journey time by trains via
Sahibganj Loop is more than that via
Main Line due to route via Sahib-
ganj being longer by 103 Kilometers,
the maximum permissible speed being
less and the section being single line
entailing inevitable crossing delays.
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Interest on Credits granted to
Growers

Shri M. Rampure:
1928.< Shri D. D. Mantri:
(_ Shri R, Barua:

Will the Minister of Community
Development and <Co-operation be
pleascd to state:

(a) whether it is a fact tha{ the
rate of interest being charged from
the growers on credits granted to
them is very high in some States;

(b) if so, whether Government
have taken any steps to bring down
the rates; and

(c) the rates already being charg-
ed in the States, State-wise?

The Deputy Minister in the Minis-
try of Community Development and
‘Co-operation (Shri Shyam Dhar
Misra): (a) and (b). In Madhya
Pradesh and Uttar Prades the ‘usual’
rate of interest charged by the pri-
mary agricultural credit societies
during 1961-62 exceeded 8 per cent.
The Reserve Bank of India under-
took a survey of interest rates in
1962. The data have already been
collected and are being analysed by
the Reserve Bank of India. Further,
this Ministry is also undertaking a
sample study' in the States of Punjab,
Madhya Pradesh and Uttar Pradesh.
In pursuance of the recommendations
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of the Committee on Takavi Loane
and Co-operative Credit this Minis-
try advised the State Governments to
ensure that the rates of interest
charged by the Co-operatives are not -
unduly high and are generally kept’
below 8 per cent. ’

(c) A statement showing the ‘usual’
rate of interest charged by the pris
mary agricultural credit societies
during 1961-62 is laid on the Table of
the Housc. [Placed in Library. -See
No. .LT-2656/64].

R.M.S. Employees

1927. Shri Umanath: Will the Minis-
ter of Posts and Telegraphs be pleal
ed to state:

(a) the number of R.M.S. cmployees’
required to pass the sorting exami=-
nation annually to be eligible to the
grant of an annual increment; :

(b) the number of R.M.S. employe-
es whose annual increment is withe.
held for not passing the examinatiohs
during the 1960-61, 1961-62 and 1962-
63 respectively; and

(¢) the number of R.M.S. employegs
whose increments were withheld £
six to iwelve months; 1 to 2 years,
and cxcceding 2 years?

The Deputy Minister in the Depart~
ment of Posts and Telegriphs (Shri.
Bhagavati): (a) to (c). The infor-
mation is being collected and will b?

-laid on the Table of the Sabha. 3
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Railway Siding from Mandamarri to
’ wRamakrishnapur Collieries

1929, Shri Eswara Reddy: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Qq!s(tion No. 319 on the 18th February,
1964 and state:

- 6a) whether the plans and estimates
for the siding from Mandamarri to
Ramakrishnapur Collieries (Adilabad
Digtrict, Andhra Pradesh) have since
be’e.nf ‘completed;

(b) if so, whether the same have
beerr accepted by Messrs Singareni
Collieries Company;

.,
Ac) the estimated cost of the siding;
and

(d) when the construction of the
siding will commence?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes, Sir,

(b) The plan has been approved by
Meswsrs Singareni Collieries Company.
The estimated cost of the siding is yet
ta be intimated to the Colliery Com-
papy.

(¢) Rs. 49 lacs approximately.

(d) After the estimates are sub-
mitted to Colliery Company, they will
h.ava'to approve the same and depo-
si'thieir share of the cost. The Rail-
way will thereafter take up the work.
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Mandi-Gobindgarh Railway Statiom

1931. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether any representation has
been received for the stoppage of one
Up and one Down Mail or Express
train at Mandi-Gobindgarh Railway
station on the Northern Railway; and

(b) it so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Representations have
been received for the provision of.
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stoppages of 57 Up|58 Dn. Pathankot
Expresseg at Mandi Gobind Garh sta-
tion.

(b) The request has not been
acceded to for want of traffic justifi-
cation. At present, Mandi Gobind

Garh station is served by 7 tramms in
the Up diriciion and 8 trains in the
down direction including 45 Upj46
Down Janata Expresses and these
services are considered adequate for
the volume of traffic offering there.
Also passengers to and from Mandi
Gobind Garh can avail of 57 Up!58 Dn.
Pathankot Expresses with changes at
Sirhind station at convenient hours.

Assistance to Punjab

1932, Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the amount of grant
given to the Punjab State for ‘Grow
More Food’ campaign during 1963-64
and 1964-657

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Under the revised
procedure for rendering financial
assistance to State Governments, in-
troduced from the year 1958-59 Cen-
tral assistance admissible to various
State Governments isg sanctioned in
bulk for schemes under, the head
‘Agricultural Production’ which covers
Grow More Food Schemes and also
Minor Irrigation and Land develop-
ment. A grant of Rs, 69.55 lakhs was
released provisionally to the Govern-
ment of Punjab during 1963-64 for
schemes under the head ‘Agricultural
Production’.

2. As for 1964-65 the ceilings of
financial assistance to the State Gov-
ernment for schemes under the
various heads of development under
the State Plan have not so far been
fixed. The State Government have,
however, piovided for an amount of
Rs. 527.74 lakhs (both Central loans
and grants as well as State share) in
their Budget for 1964-65 for the
Schemeg under the Head ‘Agricultural
Production including Grow More
Food Schemes and Minor Irrigation’.

Telephones in Panchayat Samithis

1933. Shri Daljit Singh: Will the
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Minister of Posts ‘and Telégraphs be
pleased to state:

(a) the number of Panchayat Sami-
thi Offices in Punjab provided with
telephones so far: and

(b) the number of Panchayat Sami-
thi Offices in that State to be pro-
vided with telephones during 1964-65?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri.
Bhagavati) (a) Twenty-five,

(b) Demand for 15 connections is
pending. These will be provided sub-
ject to availability of stores,

Railway Steamer Service im the
Ganges

1934. Shri B. P, Sinha:
Minister of Railways
slate:

(a) the number of railway steamer
services plying in the Ganges in the
States of Bihar anqd West Bengal and
at what places and how many by
other agencies; and *

(b) the terms and conditions agreed
upon between the State Governments
and Railwayg for plying the steamers
in the Ganges?

The Deputy Minister im the Minis-
try of Railways (Shri S. V.
Ramaswamy): (a) (i). The number
of steamer services operated by rail-
ways and the points between which
these services run in the Ganges in

Bihar and West Bengal is indicated
below:—

Will  the
be pleased to

Points between which steamer

R No. of
services run

passanger
services run
both ways

Passenger  steamer scroices

Mahendrughzat-Palczaghat 14
Barax:i-Mahadcopurghm. # L 2
Sakrigalighat/Moharajpurghat-

Maniharighat . . .
Farakka-Khejuriaghat

Goods steamer services.
Mahendrughat-Palezaghat
Barari-Mahadeopurghat,

2
4

. 1 Diesel Tug
. 3 _Steam Tug
2 Diesel Tugs
Sakrigalighat/Moharajpurghat- 1 Peddle
Maniharighat. Stcamer
1 Steam

Tugs

Farakka-Khejuriaghat 4 Steam 'I'"ugA
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(i) In addition six ferry services
are run by Government Ferry Con-
tractor between Monghyr and Mon-
ghyrghat.

(iii) Information in respect ot
steamer services operating in the
Gangeg by agencies other than Rail-
ways is not available.

(b) Railways being empowered
under Indian Railways Act, 1890 to
establish and operate ferry services
for purposes of traffic no agreement
with State Governments ig nccessary
for plying them.

Mechanisation of Sailing Craft

1935. Shri A. V. Raghavan: Will
the Minister of Transport be pleased
to state:

(a) whether the Technical Com-
mittee ser up lo look into the prob-
fems of conversion of existing sailing
craft into mechanised vessels has sub-
mitted its report; and

(b) if so, what are the main re-
commendations?

The Minlster of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) No, Sir.

(b) Does not arise.

Janta Traims betweeam Barauni and

Dibrugarh
1936. Shri N. R. Laskar: Will the
Minister of Railways be pleased 1o

state the stups taken to meet the de-
mand for a Janta train to and from
Barauni and Dibrugarh on the North
East Frontier Railway and also an
additional day-train on Lumding-
Dibrugarh isection?

The Depnty Minister im the Minis-
try of Raikways (Shri 8, V. Rama-
swamy): Al present, it is not feasible
to introduce an additiona] train on
the Barauni{—Dibrugarh Town section
due to nom-availability of spare line
capacity, purticularly east of Siliguri
angd shortage of metre gauge locomo-
tives. Hoviever, with effect from 1st
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April, 1964, a pair of fast passenger
trains has been introduced between
Lumding and Tinsukia during day-
light hours in lieu of a pair of trains
cancelled consequent upon suspension
of night running on the Lumding—
Mariani section.

Tracks on Western Railway

1937. Shri Jashvant Mehta: Wili
the Minister of Railways be pleased
to state:

(a) the number of tracks on the
Western Railway selected for conver-
sion of sleepcrs but not yet complet-
ed and the funds allocated in the
budget for 1962-63 and 1963-64;

(b) the reacong for delay in the
execution of the conversion of sleepers
on tiicse lines; and

(¢) the programme of conversion of
sleepers during 1964-65 and on what

Lracks?

The Deputy Minister in the Minis-
try of Railways (Shri S. V., Raina-
swamy): (a) A leng.h of 468 miles
of Broad Gauge and 439 miles of
Metre Gauge wag programmed for
Slecper Rencwais during 1962-463 and
1963-64, out of which a length of 342
miles of Broad Gauge and 367 miles
of Metre Gauge has been completed
upto 29th February, 1964, Work is in
progress on the remaining length of .
126 and 72 miles repectively. The
funds allocated for track renewals
during 1962-63 and 1963-64 were 7.17
crores and 7.58 crores respectively,
which included 3.45 crores and 3.90
crores respectively for Sleeper Rene-
wals.

(b) Renewals of sleepers are now
making steady progress and on 31st
March, 1964, there were hardly any
arrears compared to targets.

(c) A length of 200 mileg of Broad

Gauge and 250 miles of Metre Gauge
has been programmed during 1964-65.

‘Suyadar’ Cottom

1938. Shri Sham Lal Saraf: Will
the Minister of Food amd Agriculture
be pleased to state:
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(a) whether the Indian Council of
Agricultura] Research has recommend-
ed and released a new Cotton Strain
namely, ‘Suyadhar’ for cultivation in
certain parts of Mysore State; and

(b) if so, the steps taken to intro-
duce the said Strain in other parts of
the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The Indian Cen-
tral Cotton Committee at its meeting
‘held in February, 1963, recommended
the release of the strain ‘Suyadhar
for cultivation in the eastern dry tract
of Dharwar in North Mysore.

(b) This strain hasg been found suit-
able for cultivation only in the above
iract in North Mysore. There is no
proposal for its introduction in other
narts of the country,

Co-operatives for Washermes

Shri Ram Harkh Yadav:
1939. -{ Stri Murii Manohar:
{_ Shri Vishwa Nath Pandey:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it ic a fact that States
have been asked by the Central Gov-
ernment to set up co-operatives for

the trade of washermen in the country;

(b) if so, the details of the scheme;

(c) whether the dhobis will get sub-
sidies for organising their trade; and

(d) if so, the contribution of the
State and Centra] Governments?

The Deputy Minister of Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) to (d). A copy of the scheme
indicating the details and pattern of
financial assistance is ag under:—

ScHEME

The question of organisation of
washermen’s cooperatives was consi-

dered by the Special Working Group
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on Cooperatives for Backward Classes
which inter-alia, recommended that: —

(i) Cooperatives for dhobies can
be effectively organised
wherever a large and regular
clientele is available and ser-
vices of a number of dhobies
are required. Training estab-
lishments, hotels, hostels and
hospitals offer good scope for
such societies. The member-
ship of the society should be
open to the persons actualy
engaged in this work,

(ii) The society should supply
washing materia]l and cther
requisites to members. After

some experience, equipment
for dry cleaning and other s
improved facilities may be in#3
stalled. .
'/N

-

(iii) Authorities incharge [ %

various instiiutions and gové)

crnment departments should

adopt the policy of encourag-

ing such cooperatives and en-
trusting work to them.

2. The Working Group also made
recommendations with regard tc finan-
cial assistance {o dhobies’ cooperatives
and it has been decided to protide
assistance to dhobies’ cooperatives
on the following pattern:—

(i) Loan for working capita! and
equipment,

State governments may provide loan
to each society upto a maximum of
Rs, 10,000. The central government
will provide loan to the State Gov-
ernments to the extent of 75 per cent
of the amount advanced by them to
the societies, repayable in 15 years.
50 per cent of the loan may be utilis-
ed by the societies for purchase of
equipment and 50 per cent for work.
ing capital.

(ii) Managerial subsidy.
Upto a maximum of Rs. 1,200 may

be provided per society, to be spread
over a period of 3—3 years and to be



Written Answers

9647

shared ‘by state and central govern-
ment on 50:50 basis,

3. The scheme will form a pari of
the state plan and the outlay on it
will be included in the state piaa.

Crushing of Sugracane

1940 J Shri Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Food ana
Agriculture be pleased to state:

(a) the latest position with regara
to crushing of sugarcane in various
States;

(b) whether indications were
available that all the standing sugar-
cane would be crusheq by the mills
or otherwise in all the States; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) The quantity of
cane crushed by factories in different
States during the period 1st Novem-
ber, 1963 to 15th March, 1964 is given
below:—

State Quantity
of cane
crushed
(’ooo Tonnes)
U.P. 10,192
Bihcr . 2,201
Assam . . . 46
West Bengal . . 104
Punjab . . . 775
Orissa . . 58
Rajasthan. . 80
Madhya Pradesh . 222
Maharashtra . 3,944
Gujarat . . 281
Pondicherry . 82
Madras . . 675
Kerala . . 76
Mysore . . 758
Andhra 1,806
ArLL INmIA 21,300
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(b) Yes, Sir.
(c) Does not arise.

Raipur-Vizianagram Section

1941 J Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) whether any progress has becn
made for doubling the Railway line
on the Raipur-Vizianagram Section on
the South Eastern Railway; and

(b) if so, the nature of the progress
madc?

The Deputy Minister in the Ministry
of Railways (Shri S, V, Ramaswamy):
(a) Doubling of two small ceciu.ons
viz. (i) Lanjigarh Road ‘o Ambadala
(13.5 KM.) and (ii) Bissamcuttack to
Theruvali (18.5 K.M.) is only being
carried out and the work on these is
nearing completion,

(b) The doublings referred to in
part (a) above will be opened tc
goodg traffic very shortly,

Pre-Investment Survey of Forest
Resources

194 S Shri Pottekkatt:
2. 1 Shri A. V. Raghavan:

Will the Minister of Food amd Agri-
culture be pleased to state:

(a} whether the U.N. Special Fund
assistance has been secured ifor the
“Pre-investment Survey -f Forest Re-
sources”’;

(b) if so, the States selected for
carrying out this project; ana

(¢) when the work will commence?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The U.N, Spe-
cial Fund has promised to assist in
the implementation of the project.
However, the details of assistance
have not yet been finalised,



9649 Written Answers

(b) The survey is proposed to be
undertaken in ceriain forest areas of
Andhra Pradesh, Madhya Pradesh,
Himachal Pradesh, Punjab, TUttar
Pradesh, Orissa, Mysore, Maharashtra,
and Kerala States.

(c) The plan of operation is being
finalised in consultation with the
Mnistry of Finance, representatives of
Food and Agricultural Organisation
and the United Nationg Special Fund.
According to the tentative schedule
arawn up, the work is likely to com-
‘mence in October-November, 1964.

Gift of Children’s Train to Nepal
{ Shri P, C. Borooah:
1943.{ Shri Vishwa Nath Pandey:
| Shri Gahmari:

Will the Minister of Railways be
pleased to state:

(a) whether Government have
offercd a gift of a children’s train to
Nepal;

(b) the approximate vaiue thereof;

(c) the names of places in India
where such children’s trains have been
installed;" and

(d) the places where such chiid-
ren’s traing are to be provided during
the Thirqd Plan?

The Deputy Minister im the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) The cost of making this child-
ren’s train is expected to be
Rs. 90,000|-.

(c) So far as the Ministry of Rail-
ways is concerned, two Children's
trains were made by the Railways as
gifts and have becn installed at Bal
Bhavan New Delhi and at Srinagar,
Kashmir. The Children’s train at
New Delhi is maintained and operat-
ed by the Bal Bhavan Board and the
one at Srinagar by the Government of
Kashmir.

(d) Making of children’s trains is
not undertaken by the railways as a
regular mcasure or on any specific
‘programme or plan. .

CHAITRA 18, 1888: (SAKA)

Written Answers 9650
g ® @N 7 My
LY. ot AheTX FTR AT ¢ A
e aqr yfy wedr ug T, £ T
FU1 % -
(%) #ar 5g 99 § f% ww A
gAY FT (W) T F

(@) #7 77 @91 § W 79
TE T FE SET A

(w) =feai, A 3= frAar O
T ST HIA ?

™ A9 FfY Ax@a 7 Usq A7
(= wo Wo amE®) : (F) fi &

(@) Y (7).98 &= (q=) &
A ST AT {awnrE qEw {Fafr
FAFH 4 AL qEFY 721 & | 4F 4Td-
F WTHY. &1 T TAT AT 47 FH AT
W3R EgrfaT AT 0F GIFT AUIL
FT AT i weafeaT § 1 3w oFWRA
¥ {=faa faglor 33 13 o7 TR
FT 7o 7% sTat o fo a=omgl
§ fame, weET @dRTir & AnEl
§ Q{TAT, 8907 T /YAl 1 STaty
agr fafwd ws@i &0 TTad [N &
A T AT ST R

Recovery of Sugar

1945, Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the re-
covery of sugar from various factories
owned by joint stock companies is
going down day by day;

(b) whether any representation has
been made on behalf of the growers
of Tungabhadra area in Mysore State
to appoint an advisory committee to
record the rccovery correctly to the
satisfaction of the cane growers;

arrangements
sure

(c) the alternative
Government propose to make
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correct recovery of sugar in the fac-
tories; and

(d) the average recovery of sugar
of the different factories in Mysore
State for the period from December,
1963 to 15th March, 1964 and the
figureg for the same period during
1962-63 and 1961-62?

The Minister of State in the Minis-

try of Food and Agriculture  (Shri
A. M. Thomas): (a) No, Sir. Re-
covery does not depend upon the

type of management of a sugar fac-
tory.

(b) No, Sir.

(¢) Does not arise.

(d) The information is given below.

Recovery Percentage

Factory

(1ocation)

1961-62 1962-63 1963-64

Mandya 9e13 10°13 10°43
Hospet 11°24 10°99 10°38
Munirabad 10°'03 1048 9°92
Upgarkhurd 12°85 12°97 12400
Shimoga 10° 30 10°20 10900
Kampli 11°07 1°113 10°79
Pandvapura 10-77 11°23 11°25§
Sankeshwar  12:65 12° 86 12-83
Average

for the

State 11'03 11°34 11°23

Special Coach between Cochin amd

Dethi
1946. [ Shri D. D. Mantri:

7 Shri Basumatari:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a spe-
cial coach is likely to be started bet-
ween Cochin and Delhi; and

(b) if so, when?

The Deputy Minister im the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The main
difficulty in the introduction ¢f a
through service coach between Cochin
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and New Delhi is non-availability of
room on trains between Cochin Har-
bour Terminus and Madras and bet-
ween Madrag and New Delhi. Exami-
nation to overcome this difficulty is
under-way.

Trains between Bombay and Cochim

( Shri D. D. Mantri:
1947. { Shri Basumatari:
Shri M. Rampure:

Will the Minister of Railways be
pleased to state:

(a) whether Government arc con-
templating to run more coaches bet-
ween Bombay and Cochin; and

(b) if so, when?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Prior to 1st April, 1964,
the following through service coaches
we-n available between Bombay and
Cochin Harbour Terminus:—

(i) One two-tier sleeper coach
daily,

(ii) One composite first and third
class coach thrice a week,

With effect from 1st April, 1964, the
frequency of the tri-weekly composite
I and IiI Class coach has been in-
creased to four times in a week in
addition to the III Class slecper coach
running daily,

These coaches are hauled by the
Bombay-Madras Expresses betwecn
Bombay and Arkonam and Madras-
Cochin Expresses between Arkonam
and Cochin Harbour Terminus.

On the Bombay-Madras Expresses
and Cochin-Madras Expresses, room
is available only for one extra coach
which, on the four days in the week,
is occupied by the composite 1 and
III Class Bombay-Cochin coach, Room
on the remaining three days is requir-
ed for hauling carriages occupied by

marriage parties, tourists, for extra
rush to traffic ete. in view of room
difficulty on these trains, it is not

feasible to augment further the
through coach facilitirs between Bom-
bay and Cochin. Examin.tip: of steps
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to overcome this difficulty to facili-
tate pi‘ovision of additional coaches is,
however, under way.
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Warehouses

+axn J Shri Ramachandra Ulaka:
‘lsao‘IShri Dhuleshwar Meena:

Wil] the Minister of Food
Agriculture be pleased to state:

(a) the number of warehouses at
present in Orissa and the names of
places where they were located;

(b) the capacity of each; and

(c) the number of warehouses pro-
posed to be opened in Orissa during
1964-65 and where they will be locat-
ed?
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The Minister im the Ministry of

Food and Agriculture (Shri A, M.

Thomas) (a) and (b).

N.mes of Centres Capacity
in tons

Warehouses functioning under Central
Warehousing Corporation

1. Bargarh. 1200
2, Berhampur . . 1422
3. Jeypore . . 359
4. Bhadrak . . 800
s. Sambalpur . 777

Warchouses functioning  under Orissa Sta’:

Warehousing Corporation
1. Kanthabanji . 1,824
2. Khariar Road. 1,538
3. Jammi . . . . 1,015
4. Gunupur . . . 856
s. Angul . . . 457
6. Kesinga, . . . 1,723
7. Titilagarh . . . 254
8. Rayvagada . . . 317
9. Balangir . . 244
10. Bhanjunagar . . . 210
11. Padampur . . . 142
12. Junagarh . . . 368
13. Jharsuguda . . . 304
14. Chandbali . . . 142

APRIL 17, 1964

(c) The Central Warehousing Cor-
poration proposes to Open 2 ware-
houses during 1964-65, one at Jajpur
Road and the other at Cuttack. In
so far ag the Orissa State Warehous-
ing Corporation is concerned, it pro-
poses to consolidate the working  of
its old centres and to defer opening
of new centres for the present, '

Postmen in Orissa

1 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Posts and Tele-
graphs be pleased to state:

195

(a) the number of postmen at pre-
sent in various post offices of Orissa;

(b) the total
ocut of them, who are
_ Tent al_lowance; and

number of postmen,
getting house

Calling Attention to ¢
Matter of Urgent )
Public Importance
(c) the total amount of house-rcnt

allowance paid to them since the first

year of the Third Plan so far?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri

Bhagavati): (a) 743.
(b) 88.
(c) Rs, 21937]-.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DEATH OF TROLLEYMAN DUE TO COLLISION
OF MADURAI-QUILON PASSENGER WITH
TROLLEY

Shri P, R, Chakraverti (Dhanbad):
Sir, I call the attention of the Minis-
ter of Railways to the following mat-
ter of urgent public importance and
I request that he may make a state-
ment thereon:

“The collision of Madurai-
Quilon Passenger with a trolley
on the 1st April, 1964 resulting in
the death of Trolleymen.”

Mr. Speaker: Order, order. Those
who want to listen to the proceedings
are not allowed to do so because there
are so many talks all round.

The Deputy Minister in the Minis-
try of Rai'ways (Shri S, V. Rama-
swamy): At 9.47 hrs. on 1st April,
1964, while train No, 141 Madurai-
Quilon Passenger wag running bete
ween Bhagavathipuram and Aryan-
kavu stations on the Shencottah-
Quilon Metre Gauge section of
Southern Railway, it collided with a
push trolley coming from the opposite
direction at Km. 679|8-9.

As a result of this accident, two
trolleymen sustained serious injuries.
Later in the day, the Permanent Way
Mistry who was in-charge of the
trolley also complained of pain. There
was no injury to train crew or any
of the passengers.

The injured trolleymen wecre ren-
dered first aid and were sent to the
hospital for further treatment. One
of the injured succumbed to his in-
juries on the way to the hospital. The-
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on the Table
other trolleyman was admitted in the
Gencral Hospital at Quilon for fur-
ther medical treatment. The Perma-
ment Way Mistry wag admitted in the
Punalur Government Hospital. Both
the injured are reported to be pro-
gressing satisfactorily,

Ex-gratia payment to the next of
kin of the dead and to the injured has
been arranged.

Committee of Officers has been
deputed to investigate the cause of the
rciden't,

Mr. Speaker: Where did the hon.
Member get the information that the
‘trolleyman had died?

Shri S. V. Ramaswamy: Yes, Sir;
-one of the trolleymen succumbed to
his injuries.

Shri P. R, Chakraverti: Was there
no signa] there? How was this acci-
-dent caused?

Shri S, V. Ramaswamy: 1t was a
‘sharp curve and the rules in regard
‘to the running of trolley on the track
were not uobserved,

— : t

‘1204 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND THE AUDITED AC-
COUNTS OF THE NEYVELI LIGNTTE
CORPORATION LIMITED

The Deputy Minister in the Minis-
* ‘try of Steel, Mines and Heavy Engi-
meering (Shri P C. Sethi): Sir, I beg
to lay on the Table a copy each of the
following papers:

(i) Annua] Report of the Ney-
veli Lignite Corporation Limited,
Neyveli, for the year 1962-63
‘along with the Audited Accounts
and the comments of the Com-
ptroller and  Auditor-General
thereon, under sub-section (1)
of section 619A of the Compa-
nieg Act, 1956.

133 (Ai) LS.—4. .
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(ii) Review by the Government
on the working of the above Com-
pany.
[Placed in Library. See No. LT-2650/
64].
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12.05 hrs.

DEMANDS FOR GRANTS-—contd.
MiINIsTRY 0F COMMUNITY DEVELOPMENT
AND CO-OPERATION—contd.

Mr. Speaker: We will now take up
further discussion on Demands for
Gran's under the control of the Min-
istry of Community Development and
Co-operation. Out of 6 hours allot-
ted, 20 minutes have been taken and
5 hours 40 minutes remain, Shri
Kapur Singh may continue his
speech.

Shri Kapur Singh (Ludhiana): Mr.
Speaker, yesterday I was at the point
that democratic  socialism to the
chariot wheels of which the commu-
nity Development and the co-opera-
tive movement had been tied by the
present rulers was a self-contradic-
tory term, and that socialism does
not go well with democracy and this
was the reason why both these good
movements had come to a bad end.
The essence of democracy is that the
process of discussion and study of
evidence alone can reveal the right
course of action for a community
through consensus of opinion. The
implicit postulate of socialism, what-
ever its form, is that the right
course of action is already directly
revealed to those in authority whose
prerogative it is to enforce co-ordina-
tion on the members of a community.
How can water and fire go together?

The truth of the matter is that the
humanitarian and altruistic interest
in the individual is completely alien
to socialist concept or concern for
the collective. But our Government
must have democratic socialism and
thus placed in the doldrums of
good movements, they have to carry
forward. Was it Robert Louis Steven-
son who said that “man does not live
by bread alone, but he also needs
catchwords?” Paradoxical Logic on
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[Shri Kapur Singh]
the basis of democratic socialism has
been made the guiding star to which
the wagon of this good movement
has been hitched. It is a logic which
peys dividends in two spheres only.
It pays dividends in the sphere of
metaphysics. Our own ancient truths
such as Tatvamasi, which we believe
is the essence of the Vedas were
arrived at through insights, gained
through paradoxical logic. Tatvamasi
means “Thou art this” and, at the
same time, “Thou art that.” There-
fore, paradoxical logic is good where
we are concerned with metaphysics.
Paradoxical Logic also pays dividends
in Marxian E]l Dorado or the Orwel-
lian Land of Double Think.

There is a story; I concede that the
story is apocryphal. In a Soviet fac-
tory, a director advertised for the job
of a Chief Accoun unt, and whenever
each candidate appeared. this simple
question was put to him: How much
two and two make? The successful
candidate returned the answer, “How
much do you want it to be, com-
rade?” But in the world of work-a-
day practical politics, in the world
of affairs of men. where th~ men have
to toil and to earn their bread, there,
this Paradoxical Logic does not pay,
and this, 1 assert, is at the basis of

all the troubles to which these two
good ideas of Community Develop-
ment and co-operative movement

have been led by our Government.

The philosophy of this Community
Development movement is given in a
Government of India publication
entitled Community Development in
India by Shri V. T Krishnamachari.
In Chapter I, page 9, of this booklet,
it is said:

“The basic idea underlying the
National Extension movement—
viz., intensive development aim- .
ing at reaching every family in
the countryside and at securing
co-ordinated development of
rural 'ifo ne a whole—is not a
new ~aaeend. Tt has been tried in
the past. One can refer to such
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efforts.... as those experiments
of Poet Tagore at Sriniketan....”

What were the impulses which led
Poet Rabindranath Tagore to think of
this Community Development move-
ment as a panacea for the rural trou-
bles of India? In a booklet which is
also a Government of Lndia publi-
cation, entitled Evolution of Com-
munity Development Programme im
India, at page 1, this basic impulse
which led Tagore to conceive of this
movement is stated thus:

“In 1890, Rabindranath Tagore,
then aged 29, was sent to take
charge of the family estate in
East Benga!. He went to live at
Shilida. and came. he said, for the
first time into direct touch with
the people of tho villages, with
their sufferings and with their
many problems of cultivation, of
credit and of marketing. There
too, he listened to their songs,
their dramas and their festivals.
But. h~ said, too often they came
to him as Zemindar and landlord,
or to the District Collector, like
beggars, unable seemingly, to
stand on their own feet as free
and independent individuals.”

“This experience he never for-
got. Ten years later, when he
was nearing 40, he moved with
his family from Calcutta to Santi-
niketan, to start his school there.”

These are the roots from which the

Community Development movement
in our country springs.

This programme of Community
Development, as hon. Members
know, was launched on Mahatma

Gandhi’s birthday, on October 2, 1952,
in pursuance of the Indo-US Tech-
nical Cooperation Agreement of 1952
American Community Development
movement, as you know, Sir, has three
main features. One feature is that
it insists on sé€lf-help. The second
feature is that it insists on close
attention to what people themselves
want, and the third feature is that it
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insists on attention to tradition and
custom, thst is regarding the com-
munity as an integral whole and not
as an instrument of the ruling party.

Now, whaot has happened under the
impact of democratic socialism to
this good movement in this country?
1 will refer you to the words of the

Government functionaries them-
selves, which will show that this
Community Dcvelopment movement

has been turned into g mere depart-
mental agency of Government, pursu-
ing the will-o’-the-wisp of democratic
socialism.  In the booklet Agriculture
and Community Development in the
Third Plan at page 7, it is said:

“A major responsibility for im-
plementin; the various agricultu-
ral programmes cnvisaged in the
Third Plan has been placed on the
Community Development organi-
sation.  While the broad aim is
still the same, the organisation
will now concentrate on fully
utilising local man-power and
other resources through Extension
workers #nd a network of pan-
chayati institutions and coopera-
tives for echieving the production
targets. . .Thus, the principal test
for the success of Community
Developmint Programme is its
effectiveness as an  agricultural
Extension agency.”

1 leave it here without further
comments, because the sin has been
admitted.

Tn another booklet to which I have
already referred, namely, Community
Development in India by V. T
Krishnamachari, at page 18, the so-
cial aims as now envisaged by the
Government are given. It says:

“Directions of Social Change—
To sum up, the three main direc-
tions in which a change in out-
look is needed and is to be work-
ed for are:

Firstly, increaseq employment
and increased production,
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Secondly, the largest possible
extension of the principle of co-
operation, and

Thirdly, the need for devoting
and utilising the time and energy
in the countryside for the benefit
of the community.”

That is the target programme of
the Government of India.

How are these programmes which
have now been foisted upon the ori-
ginal Community Development to be
achieved? They are to be achieved,
as the Publications of the Govern-
ment of India themselves show,
through an organfsation which is a
four-tier hierarchy and that hierar-
chy is totally under the State control
and direction. In the booklet Com-
munity Development—Programme and
Benefits. a glimpse is given into the
nature of the tentacles of the organi-
sation, at page 8. At the top, the
Union Ministry of Community Deve-
lopment and Cooperation. At the
State level, -a State Development
Committee, comprising the Ministers
in charge of all the development
departments with the Chief Minister
as Chairman. In the block, at the
upper end of the ladder in the block
hierarchy is the Block Development
Officer. For establishing direct con-
tact with the villagers, there are 10
Gram Sevaks in each block, that is,
one Gram Sevak for 10 villages.

Shri Ranga  (Chittoor): Gram
Sevikas also.
Shri Kapur Singh: Yes; Gram

Sevikas also.

An hon. Member suggested to me
this morning that T might consider the
possibility of developing the point
that the Community Development
movement, as it is being run by the
Congress Government, is not a Com-
munity Development movement as
it was envisaged by Tagore or as it
was lconceived by the American
thinkers originally, but that it is a
Congress community development.
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Shri Surendranath Dwivedy (Ken-
drapara): It is development for
Congress community.

Shri Kapur
for Congress

Singh: Development
community—I  stand
corrected. But, as I said, it is not
my position that the Community
Development movement is develop-
ment for Congress community.

Mr. Speaker:
corrected?

How did he stand

Shri Kapur Singh: ¥irst of all I
said “Congress community develop-
ment”, but my hon. friend said that
it would be better to call it “develop-
ment for Congress Community”. 1
stand corrected by that in respect of
the nomenclature.

As 1 saic¢ earlier, for the realisa-
tion of whiat they call democratic
socialism they have perverted two
good movements in this country to
their own puarpose. One is Panchayati
Raj and the o‘her is the Co-operative
Movement,

L]

I will first take up Panchayati Raj,
how it has been perverted to the
peculiar  doctrinaire  philosophy or
fads of the ruling party. About Pan-
chayati Raj, their own publication
Community Development Through
Panchayati Raj, written by Shri S. K.

Shri Ranga: Here is the villain of
the piece.

Shri Kapuar Singh: On page 2 it
says:

“Administration—in a country
waking up after centuries, it is
but natural that as between the
people and the Government, the
Government would be the stron-
ger partner.”

He makes no secret of it. The Gov-
ernment must be the stronger partner.

Then he says:
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“People would be dependent on

the initiative flowing from Govern-

ment at least to start with.”

He makes that reservation. Then he
says:

“The Government, during alien
rule,...."—he bemoans—

*....responded to single-line im-
pulscs from Whitehall in London
and the Viceregal Lodge in New
Delhi.”

“The situation” he hopetully
asserts, “changed since midnight
of Augutt 15, 1947.”

As 1 hove given quotations from
their own publicutions, the situation if
it has changed has changed only in
appcarance. The spirit remains the
same and the aim remains the same,
namely, that this movement should be
whoily and fully regimented and it
should remain under the control of a
single-line impulse which flows, 1T
would not say from whom, but from
D~lhi certainly.

The main question which we have
to address ourselves is, is this claim
that is being made that the situation
has changed since the midnight of
August 15, 1947 true? Has it really
changed? T will, with your permission,
Sir, quote from Guru Nanak. He says:

3 e v A IF |
Tg &1 wfgm TF 1

It is the intention which fructifies in
the end. it is the intention which bears
fruits. while words remain mere
sound.

T have tried to show what their true
intentions are, the true intentions
which they themselves admit, because
they openly avow now that the Pan-
chayati Raj must become the hand-
maiden in the fulfilment of their eco-
nomic targets and of their other poli-
cies which they are pursuing under
the garb of democratic socialism.
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In a book called Community Deve-
lopment Through Sahakari Samaj
under the authorship of Shri S. K. Dey
—perhaps it also means Sarkari—on
page 18 it is stated:

“Panchayati Raj is the organisa-
tion of the people for planning the
economic and social needs of a
community.”

Here the cat is not only out of the
bag, the cat is jumping about without
any let or hindrance. The real pur-
pose, as I hinted before, of the Pan-
chayati Raj was, as Tagore visualised
it, development of free and indepen-
dent individuals, sustenance of the ini-
tiative of a frce and independent indi-
vidual. Paul Tillich, a modern Euro-
pean savant, says, “God's directing
creativity always creates through the
frecdom of man”. The State or Party
must never subordinate that freedom,
must never limit, circumscribe, en-
slave or obfuscate it. This is true goal
of panchayati raj; not regimentation
for material production or political
manocuvring.

Instcad of passing my own judg-
ment on the net results of how the
Panchayati Raj has worked and the
tendencies to which it has given rise,
I will fall on the authority of the
Report of Panchayati Raj Research
Project which has been recently con-
ducted by the Department of
Economics and Public Administration
of the University of Rajasthan under
the guidance of Professor Mathur. If
the hon. Minister hag not gone through
this most rewarding report, I will re-
commengd him to go through this well-
documented and very ably drawn
report very carefully. In that Report
three major conclusions have been
arrived at. No. 1 Panchayati Raj in
this coumtry has given fillip to emer-
gence of local leadership, dependent
upon State leadership, yet not recon-
ciled to higher bosses. The second
conclusion which ig arrived at is that
in the absence of genuine politicalisa-

tion—I am quoting the words of the
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Report; in the absence of genuine
politicalisation—it has strengthened

traditional loyalties and feuds. The
third conclusion which this Research
Project has arrived at is, that it has
led to widespread tension between
administrative machinery and rural
leaders and between rural leaders and
politiciang higher up. So, in the words
of this independent and objective and
academic research, conducted into the
working of Panchayati Raj in Rajas-
than, it is quite a sample of how
Panchayati Raj js working in India.

The net result of this independent
investigation is that the moral health
of rural society is jeopardised on
account of the low unscrupulous per-

sons acquiring positions of power
through the machinery of the
Panchayati Raj. Secondly, the social

health is being endangered through
entrenching in power of  vested
interests, the same vested interests
which the rulers claimed that theyv are
out to destroy in this country with a
view to bring about 3 new social order,
Lastly. they have also come to the
conclusion that political health has
been threatened through new tensions
between rural leaders and administra-
tion and between rural leaders and
political leaders.

Thus, Panchayati Raj, instead of
strengthening the base of democracy,
instead of fortifying the independence
and self-respect of the individual,
instead of re-awakening the rural
initiative, has resulteq in what I
would point out by referring to a
news in the Statesman of Delhi
dated -6th April, 1963 at page 8,
column 6:

“Gram Panchayat’s suspension

No effect on it normal working

Patiala, Apr. 5—A gram
panchayat in Punjab remained
suspended from August, 1956 to
December, 1960, and it was only
afterwards that the authorities
discovered that transactiong relat-
ing to receipts and expenditure
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were being conducted by the
sarpanch of the panchayat
without any authority!......This

sensational discovery speaks a lot
for the working of the Pan-
chayati Raj Department in the
State. The Local Audit Depart-
ment in its latest report on
the accounts of the gram pan-
chayats in the State has made a
special note of this panchayat.”

Only this morning there was a ques-
tion listed, which unfortunately was
not asked or answered on the floor of
this House, in which it is mentioned
that 20 panchayats have been sus-
pended in Delhi area alone for misuse
of public funds.

Shri Surendranath Dwivedy: 143 in
Orissa.

Shri Hari Vishnu Kamath
(Hoshangabad): Many more in other
States,

Shri Kapur Singh: This is the story
which obtains throughout India. This
is a story which is not symptomatic,
but it is 3 wholesale feature of the
functioning of the panchayats through-
out India. T suggest and I assert that
this has happened because the true
moorings, of panchayati impulse have
been destroyed by yoking it to
doctrinaire fads of the ruling party.

The same gtory, I feel, is true in the
matter of co-operation. Co-operative
movement also has been thoroughly
perverted through doctrinnaire bigotry
and Statism in this country. This
movement came into this country, as
we all know, about 50 years ago in its
modern form. But the roots of the
idea of co-operation in our country go
far back to the ancient times. I think,
it is in the Mahabharata that it is
stated:

Tre? w7 wfFrer, ava afer w399
T 4 wiFe, 9 afe w7 )
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In some ages, it is the power of the
word, in some other ages it is the
power of knowledge and science; tn
still some other ages it is the power
of the war-strength which j; the
decisive factor in human affairs but,
as far as the current age is concerned,
it is the power of co-operation which
is the decisive factor. So, we are not
altogether alien to the idea of co-ope-
ration and we do not have to look for
inspiration from foreign sources.

As T s1id, the modern impulse for
this movement in the legislative form
came about 50 years ago, There was
the Co-operative Credit Societies Act,
1904 and then there was the Co-
operative Societies Act. 1912, If one
goes very carefully through the pre-
ambles of these Acts, one would find
that they made it clear at that time,
that these legislations were being
placed on the statute book, with a
view to foster economic interests of
men of limiteq means through self-
help and mutual help. These were the
two aims which were to pe realised by
the fostering of this movement. T will
show aznd argue that both thes~ aims,
first of all they have been watered
down and then they have been,
slowly gradually and insiduously re-
placed by other aims which are basi-
cally opposed to the original aims;
gradually and insiduously, I repeat,
self-help and mutual help have been
corroded. negatived and eliminated out
of the co-operative principle and it
has been replaced by the aims of
material production and by the aim
of Statism, regimentation and of
control from the top.

I will now relate briefly the steps
which have been taken to achieve
these none too commendable abjects.
In 1954 the first step was taken when
the Rural Credit Survey Report of the
Government of India pronounced the
total and complete failure of the
movement. But while pronouncing the
co-operative movement has failed, it
said that co-operative movement must
succeed. As Robert Louis Stevenson
has ;aid, a man does not live by breaq
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alone; he also needs catch-words and
slogans. After having made this pro-
mouncement, this Report suggested
that State partnership in co-operative
societies was the only hope left for the
co-operative movement. Thus, by
introducing State partnership in co-
operative socleties, the basic dyna-
mism of the whole principle of co-
operative movement has peen corrod-
ed and corrupted through the addi-
tion of State help.

What was the result of this step
which was taken? By 30th June 1961
the Government shares in credit
societies rose to Rs, 24.56 crores and
in non-credit societies Rs. 15.44 crores.
Since the power of borrowing of the
co-operative societies, by law, is 3
multiple of the capital owned by the
societies, what has happened to the
borrowings by the Societies after the
State stepped in? From Rs. 55.69
crores in 1946 it rose to Rs. 125.32
crores in 1961. This was the first
step which wag taken towards the
destruction of the true and common
jmpulse of the co-operative move-
‘ment,

‘The next step was the power asum-
ed to nominate directors, Though a
convention was there or agreed upon
that the number of nominated direc-
tors in a single co-operative society
should not exceed three, there are in
this country co-operative socleties
where all the directors are nominated
or Government-appointed directors.

The last step, as I was saying, in
this process of erosion of the true
principles of co-operation was taken
when the Mysore Co-operative
Societies Act of 1959 legislated that
where State aid amounting to not less
than two lakhs of rupees is given to
a co-operative society, the Govern-
ment may assume powers to exercise
such control over the business of such
societies as it deems fit in public
interest. It is in the public interest
or in the interest of our democratic
socialism or in the interest of the
ruling party or in whatever interest.
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But the fact remains that all the true
principles and the genuine impulses
of the cooperative movement were
eviscerated. They were taken out of
the bowels of this movement and the
whole thing became a dead carcass.
The perversion processes have been
completed. Self-help and mutual help
has been replaced by State help and
State control.

Shri Ranga: Sovietisation.

Shri Kapur Singh: Although these
three steps have perverted, in the
view of the ruling party they did not
finish the cooperative principle, So,
coup de grace was, therefore, adminis-
tered through induction of the
principle of open membership. The
cooperative law was amended requir-
ing that there should be assignment of
reason whenever membership was
refused to anybody.

ROCHDALE Pioneers had allowed
the principle of open membership to
consumers’ societies where all sales
were to be for cash, There were RAIF-
FISEN credit societies of Germany
which are prototype of the credit
societies which we have in this
country. These RAIFFISEN societies
in Germany reserve their membership
as a privilege for trust-worthy men of
character. What we have done is that
we have mixed up RAIFFISEN
society with ROCHDALE society just
as we have mixed up democracy with
socialism. The result is that in 1961,
the overdues from agricultural co~
operative societies to banks rose to
Rs. 27.43 crores. Percentage of over-
dues to outstandings in 1961 was 12.8
and the percentages of overdues to
outstandings in 1963—1 take these
figures from the Hindu of Madras
dated 9th August, 1963—are the
following: Assam—1T1, Bihar—48,
Mysore—46, Rajasthan—45 and so on
and so forth. Thus, cooperatives have
become cess-pools of corruption and
inefficiency. A recent report that we
have received from Punjab shows that
a very large number of cooperative
societies have just become defunct. In
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Delhi. we have recently heard of
black-marketing and spivvery exten-
sively indulged in the garb of a co-
operative society. The interest in
material output has now completely
replaced interest in man. Human ini-
tiative has completely been replaced
by State regimentation. All, how-
ever, does not appear to be irretriev-
ably lost because I see that there are
vague premonitions of a painful truth
now appearing on the periphery of
the official consciousness,

In the Hindustan Times of Delhi
dated 29th Maich, 1963, there is a
public statement made by the presi-

ding deity of democratic socialism,
Mr. Ashoka Mehta, speaking at
the . . . .

Shri Hari Vishnu Kamath: The pre-
siding deity is the Prime Minister.

Shri Kapur Singh: Speaking at the
annual day celebration of the National
Council of Applied Economic Re-
search, Mr, Mehta said:

“Big efforts had to be made in
the fourth Plan to make up the
shortfalls of the Third Plan. But
it was necessary to create a psy-
chological climate for the success
of the Plan.”

Again, in the Statesman of Delhi
dated the 5th April, 1964, there js a
news from Jaipur which says:

“Cooperatives should be free
from Government control as far as
possible. This view has been ex-
pressed by the Estimates Commit-
tee of the Rajasthan Vidhan
Sabha in its report presented to
the House yesterday.”

I conclude by saying that the
panchayati raj and the cooperative
movement were excellent principles,
The panchayati raj and the coopera-
tive movement were baseq on theories
and in jmpulses which are wholly
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indigenous to this country. They
were capable of doing an immense
amount of good to the country and to
the nation. Then, why did the ruling
party find it necessary to tie these
movements, to chain these move-
ments, to the chariot wheels of demo-
cratic socialism?

Sir, I am reminded of a short poem
by a modern English poet, a poem:
under the heading of Black Bird:

I asked a cock blackbird,
Why did you choose black?
——1In the ages of old,
When the blackbirds were new,
And questions of hue,

Began to unfold—-

With the rainbow to choose from,.
Why did you pick black?

Shri Vasudevan Nair (Ambala-
puzha): Mr. Speaker, Sir, my hon
friend, Shri Kapur Singh, seems to be
allergic even to the word ‘socialism’.
But I would like to tell him that he
was all the while fighting against a
shadow because although in the Re-
port, as he said, there is a mention
about the democratic socialism far
which this Government is suppos-
ed to work, actuaily they are
not doing anything of the kind

Shri Kapur Singh and his friends
need not worry about that. Take,
for example, this community

development programme, Even though
this community development prog-
ramme wag launched in this country
in 1952 with a lot of fanfare, the
results that we have got from this
programme are practically nil. I think
that even the Minister who is capable
of a lot of eloquence will not try to
establish that we have worked
wonders in this fleld. Even the Prime
Minister who, I think, was perhaps the
author of this idea was compelled to
state very recently in a speech of his,
while inaugurating the Conference of
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States Ministers of Community
Development and Panchayati Raj held
in New Delhi on 1st and 2nd August,
1963 that:

“We need men and women to
do the job and we felt that the
community development move-
ment vitalised the people more
particularly the rural masses and
gave them the energy and
capacity to grow. I have no doubt
that the community development
movemnt did that to some extent
and continues to do that but we
felt gradually that it wags getting
into a rut and losing itself in pro-
cedures and discussions and not
accomplishing all that was expect-
ed from it."”

Naturally, as the Prime Minister of
India and as a person presiding over
the Government, he cannot go farther
than this. I am sure he might have
felt much more than what he has said.
So, when we discuss this question, we
have to examine what are the basic
reasons for this failure and why the
rural masses, the millions in the
countryside, gre today either indiffer-
ent onlookers or hostile critics of the
so-called projects conducted under the
acgis of this Ministry, What ig the
reason for all this? We should examine
why even today a revolutionising pro-
cess has not taken place in the rural
parts of our country. Unless we suc-
ceed in going deeper into the problem,
I am sure that any kind of rectification
in procedures, as it is being suggested
by the Prime Minister, will not help
us to really get over the difficulty.

Now, I would like to quote a part
of the report presented by the Census
Commission gfter making a survey of
the conditions in some of the Delhi
villages, There again, there is no
reason to feel complacent, rather satis-
fled, over the results that we have
achieved. And that has taken place in
Delhi of all places. We know that the
Delhi villages are almost kept as a
show-piece for the foreign dignitaries
to be taken when they come to our
country to show them what we are
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doing in the name of community
development. About these very Delhi
villages, this is what the census offi-
cers had to say:

“About 50 per cent of the fami-
lies surveyed were found to be
perpetually in debt. In ome vil+
lage, Bhalsna Jhangirpur, with a
population of 857, the average
indebtedness worked out to Rs.
800 per family. Of the 144 fami-
lies in the village, only one had
an income of more thanRs. 500
per month. Forty families. earned
more than Rs. 100 per month and
of the rest, 20 had an income of
less than Rs. 25 per month.”.

Shri Ranga: And that one is the
land monopolist, according to my hon;,.'é

friend. b
[~
the&:\-

sy

“As for community development
programmes, the study showed
that only about four per cent of
the villagers were satisfied with
the working of CD blocks. Ins-
tances were not uncommon when
seed asked for by villagers before
the sowing season was given to
them at harvest time.

Shri Vasudevan Nair: Then,
go on to say:

Elected panchayats, according to
the villagers, were not functioning
properly because of caste feelings
and party-politics. In many cases
members of the ‘higher castes’
felt that it was below their

" dignity to work with ‘low caste
people’.”.

We all know that in our villages
today, even after seventeen years of
freedom, the actual pattern of rela-
tionship has not changed very much.
According to me, the root cause lies
here. All the steps that we have
taken have not yet really changed the
basic pattern of relationship in the

rural society of India. What about
the caste? What about the com-
munity? What about the whole of
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the rural rich? What about the
moneylender and so many other fac-
tors that are prevalent in our village
life? The hon. Minister Shri S. K.
Dey had himself said in one of his
speeches that in spite of all that talk
that is there about land reforms, our
tenant-farmers remain where they
were. I can quote from his own
speech, but because of lack of time I
would not do so. But 1 think that
those were almost the very words
which he had used, and he has said
quite rightly that unless the tenant-
farmers in our villages really get the
benefit as a result of these proposed
land reforms which are only practi-
cally on paper even today, we shall
not succeed in cradicating the social
inequality that is prevalent in the
rural society of India. While attempt-
ing to remove the social inequality
there are various steps that have to
be adopted not only by Government
but also by the non-official agencies,
and, there, 1 believe, that all the
poiitical parties in India have also to
make their contribution, if they are
really interested in these things. I do
not know what the leader of the
Swatantra Party will do in this res-
pect.

Shri Ranga: Let my hon. friend
say what he wants.

Shri Vasudevan Nair: Besides this,
‘Government has to see to it that even
the fundamental policy and approach
followed by them on the basic ques-
tion of agricultural production under-
goes a change. We talk so much
about co-operation. We talk so
much about co-operative farming, to
create so much of concern in the
minds of people like my hon. friend
Shri Ranga.

Shri Ranga: We are opposed to
4hat.

Shri Vasudevan Nair: Actually, for
nothing they are getting excited in
this country.
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Shri Ramga: My hon. friend wants
Government also to go their way.

Shri Vasudevan Nair: There has
only been talk about co-operative
farming, in this country. What else

has taken place?

Shri Ranga: My hon. friend would
like to take us to China also.

Shri Vasudevan Nair: At jeast if
we tell the truth to Shri Ranga, he
will not get wunnecessarily excited.
We are only talking much about co-
operative farming, and not doing
much about it. If the truth is told
then he will not get excited, because
there is practically no reason for him
to get excited. How can you have
reai co-operative farming in the vil-
lages when the real power and autho-
rity in the villages are vested in the
hands of a few? It is true, and I am
told that in some of the Punjab vii-
lages, co-operative farming has suc-
ceceded. But how? As far as ] could
understand, most of those who have
joined together are rich peasants,
and only those co-operative farming
societies which are mainly composed
of rich peasants have succceded. I
do not think that such co-operative
societies are any different from a
private limited company. But take
the case of the rural poor. As far as
they are concerned, 1 do not know
whether there are any cases of real
benefit having gone to them in actual
practice without any compulsion. So
far as co-operative farming is con-
cerned, there is absolutely no ques-
tion of compulsion at all. I do not
think that anyone in this country
stands for compulsion in co-operative
farming. But, without compulsion,
by demonstration and then by persua-
sion, the peasants should be urged to
take to co-operative farming. For
that purpose, Government have to
come into the field, and they have to
do a lot. Of course, they have to do
these things properly. It is quite
possible, and there I agree with my
bon. friend Shri Kapur Singh, that
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very often misuse is there, and cor-
ruption is rampant.

Shri Kapur Singh: They are the
roots of corruption.

Shri Vasudevan Nair: Unless we

see to it that the rural poor are
brought together to pool their
resources, without, of course, losing
their rights on the land, we cannot
really turn the corner.

Dr. M. S. Aney (Nagpur): When

corruption is rampant.

Shri Vasudevan Nair: I should say
that the fundamental policy of Gov-
ernment has stood in the way as
far as giving incentive to the tenants
and the peasants is concerned. For,
for the last few years at least, Gov-
ernment have been mainly dcpend-
ing on heavy imports of foodgrains,
e¢specially under the PL-4480 scheme,
and practically the task of achieving
increased agricultural production in-
side our own country has been neg-
lected to a great extent.

The community development project
has as its main aim the increase of agri-
cultural production. But when the main
policy is one of depending upon
heavy imports and concentrating on
selected areas in the name of pack-
age programme, then all our talk
about increasing agricultural produc-
tion and all the schemes which are
supposed to help the farmers. in
increasing  agricultural production
will only remain on paper. The main
emphasis has not so far been on
raising agricultural production by
mobilising the tillers of the soil, by
really giving them incentives. Hence,
whatever money has been poured
into these schemes by way of incen-
tives has gone into the hands of a
few people .

Shri Ranga: And the officers.

Shri Vasudevan Nair: And the offi-
cers as well as their friends. What-
ever money we have spent on these
schemes has gone iInto the hands of a
handful of the rural aristocracy dur-
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ing the last seventeen years; it has
not gone into the hands of the tillers
of the soil.

The hon. Minister might have
toured round the whole of the
country. I think that he has visited
almost all the States in India. May 1
ask him, for example, how many
Harijans he has seen in the various
so-called advisory committees attach-
ed to the projects and the various
conferences that he might have
addressed?

Shri Ranga: Any number.

Shri Vasudevan Nair: The Harijans
are the lowest strata of society in this
country, and they are the people at
the grass-roots, as we might say. How
many of them are in positions in these
advisory bodies or other conferences
which are being convened in various
places?

You have another example in
the Village Volunteer Force. I would
like the Minister to make a study of
its composition.

Shri Ramga: Another hoax.

Shri Vasudevan Nair: This Village
Volunteer Force also is essentially
composed of people coming from the
upper classes. So, the pattern of
devolopment that is there in our vil-
lages even today is not in reality
on a popular basis; it really res-

tricts itself to a minority of the
population in the villages. So,
if the large masses of agricul-
tural workers, the small peasants

and the rural poor have to be mobi-
lised, vitalised, then we have to go
deeper into the problem, and the
first thing that the Government should
really do is to see that real agrarian
reforms are implemented. No more
ialk about agrarian reforms will do.
Real implementation of the agrarian
relations should be the beginning of
the revitalisation of the rural masses
in this country.

I was talking about agricultural
labour. There again, you should know
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that the Second Agricultural Labour
Enquiry Report reveals that, in spite
of the pumping in of crores of rupees
into the villages, the most downtrod-
den of the villagers have not gained
anything; rather, their life has wor-
sened, their conditions of life have
worsened. The village daily wage rate
of casual male agricultura] labour
during 1950-51, according to the First
Enquiry Report was 109 n.p., while
in 1956-57, according to the Second
Enquiry Report, it was found that it
had gonc down to 96 n.p. So, the
progress is in the reverse direction.
For females, it has gone down from
68 n.p. to 59 n.p. Agricultural labour
households in debt increased from 45
per cent to 64 per cent. As far as the
employment situation is  concerned,
casual male agricultural labour
showed a decrease in wage employ-
ment from 200 to 197 days. In self-
employment, the decrease was from
75 to 40 days. and unemploymcnt was
for 110 days in the vear compared to
98 days during the First Enquiry.

The average annual income of an
agricultural labour household showed
a decrease from Rs. 495 to Rs. 439 for
casual workers, and from Rs. 524 to
Rs. 451 for attached workers.

Shri Ranga: There is also inflation
in the country.

Shri Vasudevan Nair: The situation
in 1950-51, according to this Report,
was better than in 1956-57. And this
Ministry of Community Development
came into existence in 1950-31. This
Ministry was there, and the Food and
Agriculture Ministry and so many
other agencies were working in this
country, but this is the result. And
the Delhi villages have shown that
the situation there is much worse. So,
I would request the Government to
really go into this problem in consul-
tation with all those interested in this
problem in this country.

One difficulty is that the Government
- takes up an entirely partisan attitude
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on this whole problem. The Minister
may say that he has nothing to do
with it, but in the States, whenever
a committee is formed,—a committee
may not do much, it cannot work
magic, and we have so many commit-
tees—even then, when an advisory
committee is formed, in that commit-
tee of course the D.C.C. President
should be there. He is a must. I do
not find fault with it, he belongs to
the majority party, the ruling party,
but then you will see that because of
party politics, so many people who
may be influential in the village, who
may be doing some work in the vil-
lage or may be active in the co-opera-
tive or agricultural labour movement,
arc all left out.

Shri Ranga: Even the minority
group is cut out.

Shri Vasudevan Nair: That
happens in many States.

also

Even in the formation of the Village
Volunteer Force what has happened?
It was formed during the emecrgency,
when the entire Parliament piedged
its support to Government unanimous-
ly, when the entire people came for-
ward, but we know that hundreds of
persons, at least in my State, young
people who wanted to enrol themselves
in this Village Volunteer Force, were
not accepted.

An Hon. Member: Why?

Shri Vasudevan Nair: On the basis
of party politics, on the basis of poli-
tical discrimination.

This is happening from top to bot-
tom, and then you call upon the en-
tire country to mobilise itself, to join
the development programmes, to do-
nate their labour free etc.,, while be-
having in the most partisan manner.

These are questions on which there
should be a national approach, a
national effort. I would request the
Government to approach this question
entirely with a national outlook, and
not on partisan considerations.
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I now come to two or three com-
paratively minor points, but of course
important in the implementation of the
community project programme.

As the hon. Minister himself has
pointed out in one of the speeches that
he made, really the key person in the
community deveiopment programme
is the Gram Sevak. He has said very
rightly in one of his speeches:

“The load the V.LW. hus to
carry today at the ground level
is something which no single hu-
man being, the strongest ever
built, can ever bc expected to
bear. The natural tendency is
that whenever the Government
of India wants to get something
done or wants to know about
something, it immediately throws
a new burden on that last point
worker, the Gram Sevak, Whe-
ther we want to get it done
through the Panchayat, the Pan-
chayat Samiti or the Zila Parishad,
the burden has to be borne by the
Gram Sevak.”

We had occasion to meet many of
these young men in our country.
Actually, they are expected to know
-everything in this world. Because the
community development programme
takes up agricultural production, he,
as the person who actually takes it to

the peasant is expected to know
-everything concerning agricultural
production.

Shri Ranga: He produces more.

Shri Vasudevan Nair: Then you
'have got your social education pro-
‘grammes, and the same man is expect-
ed to carry the message to the villager.
You have got your rural water supply
schemes, and again he is supposed to
be the real link in the village. Is the
Government taking enough trouble to
train him to be the most effective link
with the villagers? 1 think practically
nothing is being done in this direction.
That is one aspect of the matter. My
feeling, is, as the Minister said, he is
too much overburdened. I do not
know whether it is possible to have
more such people in the villages.
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Secondly, he has pructically no mate-
rial incentive, because I was told by
many of them that even when they die
they wil] remain a Gram Sevak, prac-
tically most of them. Recently, some
ten per cent of the seats for BDO
selection has been reserved for them
in my State, for some of them who are
graduates. Some little concession was
shown to them which will cover a
handfu] of people, But what of thou-
sands and teng of thousands of village
level workers? What is the incentive
for them? We cannot deny that for
a person to Jo his job there should be
some incentive in spite of all the talk
and appeals that we go on making.

13 hrs.

Government should aiso deliberate
whether they should have youth orga-
nisations and women organisations
separately. They have set up their
own organisations under the auspices
of the block development officer. But
there are genuine organisations al-
ready existing but they refuse to take
their help. If there are more than cne
organisation, what is the difficulty in
brinsing them together? The block
development authorities could take the
initiative and ask them to have a fede-
ration,. Why-should they have a new
set up and new machinery and a new
organisation while these exist already.
I do not know whether it is possible
for the Government to reconsider this
at this stage, If that is not possible,
m+ personal feeling is that thev have
proceeded on very wrong lines in pro-
moting new organisations even in
places where such organisationg ex-
isted.

The Santhanam Committee has made
certain recommendations about the
finances of the panchayati raj. I am
sorry to say that that committec had
proceeded on usual lines. Finance is a
very big problem for the panchayats.
Where could they find out the neces-
sary finances. There are 101 problems
looking in their face and they are ask-
ed by the Santhanam committee to
collect more and more taxes, There
again we are living in a vicious circle
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of more and more taxes by the pan-
chayats, municipalities, assemblies and
then by Parliament—one over the
other. Where can you find the financ-
es in the villages? At the same time
I cannot say that all these panchayats
should be subsidiseq by grants: that
is not possible. But should not pan-
chayats be asked to take up village
industries? If they establish the vil-
lage industries, it wil} provide em-
ployment and also some finances from
those village industries, 1 am against
more and more of taxation on the pea.
sants especially in this period when
there was no substantial increase in
agricultural production and the real
income of the villager has not gone up.
In such a situation it is wrong to put
more and more taxes on him. Some
other method of financing panchayati
raj should be founq out.

Finally, about co-operative move-
ment. FEven today the bulk of co-
operative credit in the village is by
money-lender or other agencies than
co-operative agencies. Government
expected that in the last year of the
Third Plan they wil] be able to dis-
burse Rs. 512 crores through co-opera-
tive agencies but they now feel that
they will reach only Rs, 400 crores.
Large sums of money allotted for co-
operative credit was not made use of.
In answer to some questions here, the
hon. Minister was trylng to give some
explanation which was not at all satis-
factory. I think some board was
appointed to go into it. Anyway, we
must see that the bulk of rural credit
goes through co-operative agencies so
ghat the target may be achieved as
early as possible, About co-operative
farming, Government should enable
the poor peasants to see the benefits of
co-operative farming in actual life.
Unless we succeed in showing them in
actual life, by demonstration, the
benefits of co-operative farming, we
cannot make any headway, Govern-
ment as a whole should take the peo-
ple into confidence; then only they
can succeed. They have failed to
reach most of the rural people; they
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have only reacheq the rural rich. The
Minister in his speech in the Confer-
ence of State Ministers has claimed
that th's was not a deparmental pro-
gramme and that this programme had
assumed the character of a national
movement. I am sorry I cannot agree
with that assessment. Unfortunately,
after 12 years of existence, it has
remained a departmental programme
and not reached the stage of a
national movement.

wt fRo feo a@twd  (wqr)
"ot ngied, ¥ muwt e W F faw
TTATT AT F 1 3T Ay AreETfaa
faamr 9\ mgaifen @ w oo
qrow T 2 § oo sty & S
mewifr ¥ Ty ® 7% v wom
g

¥ qwmAT g fr "=AdEn wifa ¥
Tz afz gl VAT X w7 X
v=a1 ¥ fFar & a1 98 & gEwfea
T g F ) a & At al T A 47
™ AR # fady g7 § 1 W o
XTI AT W AT § | w1 safE
FIOAR 7Y R/ Ggr S F7 @fted
Teteer & a7t 3EX WY& IR W qEt
# w=frt & @, W@ IWF a7
forar Foomy fop FTT TR TR T B
W AT IAFT USST & IGAT IR
AN a7 Ffr I A g wg
wWREsfa & 8 | ¥ 9 aw T fr
AT TR § T A § A werfa # R
AN RI TN N gaw
JuEyia e F UW ¥ 0w o
=9 g mEETO afafr f o fr
T I FT I TQ@ IR GO A4 &,
ser qeqr ot fr q ¥ 39w A
AT W T3 AT ¥R T g o g,
wgi gL flwd Y Goft vy 2w ve ST
@ w339 TTE we WwE P
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wfY & | mEERT A AT FHTAS STAT T @
g 3 TUT AN A1G & 1 T4 A7E
g FAT AT 27 IR AT A qeuY
¥ 20 T 29 97 A€ AT F7 ¥ A1
Wo BT I 3T AT ¥ 1 T TEA
gurll M7 fo¥ df a2 9@ 7 ¥q
it E A 34 g & AR St § oo
FWarfrgi 1 FwA faal ¥ 5oy
¥ EHTT AN AT AR | AT I A
IO W @ § SAE STl
w1 7 &y fo {0 aq T A%
f 3g a7 T 2 TUT BT 8%¢ TT
G om W ORI oA 'Y 9w
g 78 & AN A § owufa & o oft
qFI T HFAT Z | TS WA AT
Magy & i@ 0 fa H 1 TR 91
77T ], A AF FATHT T T I
31 77 fagr aR A § fe i §e
fommdY 21 @ A€ feem &, ag A== |
T g

1310 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

AR AHA &1 T aE F AwE 8,
AN T A7 F A g frart T 8,
WARFA R A FAFTEEST A
T A1 @ F A7 afz @ A0 &
T 42 Ry I & fF wgwfen § aa
# TE 17 TG g0 78T & a1 ¥ gwmen
g f5 a8 =@ amifas @7 a7 § A
N arafas K & gAEr ¥ foen
Ry @

QF WIAHE §IE . {IAAT e
TR T AN @ @ &

st fao o wteqY : F =ufa Fife
THT &RY & fa wEafaT ¥ g9
TS T TG 1 @ & °F 1 & www
§ F T XY A wmgar § wife
¥ |eA &) ww @ W ¥ AR are 9w
¥T AT A qHA wEITO wfafy &
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FTH FT TG | IY H IF A9 BN AT
s & Al 33 S s fAs o
¥ A R afafr v AR
it o gow giedt ¥ oA muay
afafr & weedl § & g7 w18 oA
g1 7 A1 3% o faafe s & &0
TF AATAT g FEITd Afafy fase
& g7 "1 T4 & grey foramd ar oY
T F7 TET & | S¥ o, o FAT
TIAT ATATAT AT ZAT &

TAFECT AT g a7 ¥ o &
7 97 g &7 A SOAT AEATE W
&Y forr & a7 mT &9 f fore g
& forat fa. 10 7 QY § & 9@
T { E FA AT AT I8 § 3T o
AT T OZET R

AT 0% T g2 § &7 Q7 39
AT WMURT G AT A AT SR
FENqfed 4% 23 FUT AT TN
® & qie § foaad ¥ oman ag fod
@ F A § A T F7 @9 gEw
F7AT & AT & wd 3o 97 faindY
T & A1 57 wgm ey 1 wrerrr
FTA & AT TRy & ¥ 9% 7 3B
319 TEY &1 ¥ET & Qo wg f o
mE, fr AR R F T N &R
Nq3 agl TT AEHFICAT T FTH FATAT A
arefaw Fd W @ AT ¥ @ wE
frem 8 7 & @) o faaga awwm fw
fr Tt ag fandt Wt T MY A
#1 0 T gfe & J@q § A I
qIAEAT T FT A W gEd &
T T T¢ § fr @i faelt Ha €
aeEY gt & O SuF gyEw SERI
falg s AE I E | wEwf
& 714 & W fafvad &g ¥ @@ yfa &
@Y & Tofay agwifar & o fa<t &,
A & T e g g fady
T T E
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[ feo :qu A

VI grver g w770 g 0] X7
QU FOFOT 4% 200 A1 Ay fagyrfasy
Fav TAUITTE 3 3760 frQrs safwe
¥ frar 370w 33 Prameg ar fe w1y
FAY Y fa7 F T3 F1 w17 WY F
TFT | ET AT@ Y A AN A AT
zedffory Y 7w A qfaay 7
F6r frara 74Y Frar | frzar ot 3
375 fais A Prar #nifw 4 wAx |
& ATz ITF Farey A NAr X
A 7l aF Tz A0 g F wxdva
®aq ¥ T TATAET F 9T qF
gar T 33y @ fArIfral ® s
fasar aft gf aaifs 7 w7y ¥ fr
FATHAE A5 W FFA 2 feg 9
agrifear &1 wd TR q7F A=Y
qamfar o o afaw AT #TF 3TNy
A9 FIAT 5 &% FT {27 | QYT qzFI-
fRdr & FAT 297 FA AL | T A
gFATgEIAfrsa s> qanan fu
T 77 Z1 A E AN IFT qgfed w7
¥ qure qe=t F1 AT € FT fea
qr | g a4F ¥ gt ¥ gehrafaal &
T FFTIET F=FT F1 Tz F0 F
faq ux amfes SwsT FA@T | °R-
T 1 &F oY §1IF ¥ g 9y
-aRear faat § 37 gtmfmay 1 woar
=g feam€ 24T 2 AT A & I9R
arfes &1 § F7 F THT AOT HT
ey &

are & Afay f& gz o &
N fasy qor 77 & @t FST T 7
Taq FIAT &, aOST ¥ WAt ¥
dar fFy w1 AfFw frr DFmar
¥ @aeg F 99 wiwe a7 9 ghew da1C
& st 7 g wwr e
T w2 wErT A fear @ IR
ATE &1 UF @fg eeq) & qF W
gl YT gMY gF AEAAT qEE )
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7 0% § darc s frar om {Y fw
FZATIA w19 F F17qt ¥ oo faarm
T & DATIE F T T T M
¥ ¥ ¥ faqg Aar Frar ar 1 qa 7
[T TE 77 ¥ FAY TIAT @ v gamd
Tz qaET WY gEFTiAr g F x go
€ A06 § 2174 &7 N A=A F TH
QA gag ag ) Wreq frarag, gfafest
71 D= wife 77 83 @y W@ A
By o YT e war | |pA XK
wamHfer @17 F fasg I F@ @
v 39 A Y fqweramar war faw
0% J fr D ¥ Fr 7 F fag
N ¥ T\ FATE 47 7T W{ew
feArmz, Sl gr gfafe g &
Y 7E AT ITEY TEAT A FL AT A |

2re 747 A0F  gAre 2 A A A7

"EFIfTAT 74T ot 7 Iafeqfy § @Y a8
sy fazrer mar f5 @amfar @
&Y argfzr 7 9 Jiw &' 9@ 1 gEr
¥ § IT AW FT UEAS ITE Ig AV
fe fedt 30% & g7 Tz & s
FY T K71 AT F7F LNHT AT |
oy fafyr @rat % arf ag @@
qaffz &) FgAT A7X § ) AT A N
P g 37y afm faiw w38
T F) AW FAT |

59 TrgT ¥ UF JIT WY gAY
graq o ot @ & wwaar g fw
I safFT w=eT 31T §, IfE@aT AT g
3IaF fag N Infaar ssm §, wrew
safey & famrs foeraa i &
@ ot & e gmr qgi fae safe-
arfeeft 71 sear & T8 frsrer @
AfF TSy 7 e e v &
fao » wremz & @ar S & feems
WHT ATA 97 ITHT w@AT ¥ qTE7
freean fear | g qffy s @t
it gewfar &1 A Fv8 F fan
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qaT w7 § oF M awar qav g R,
gfaaeg & g1 oF qTo &, 99 fag
;g WA FI& IIF AR I
T A § ) AT AT g F A F
T 7w faadr qgav g
W &9F F7 TR Gar T /A A g
T@ F w2 A § @iy @ %
3% fag o wrpfer € ¥ g
TH DAY & T o g ggmiar ¥
g @ g 7@ Jor€ o9 ?

g A RN & gaw g &
€F a1 T3 w1 g R g@aa § et
2 afr mearfear ¥ O &7
7 ¢ | ulFaq QT AT AT W
FTFIX GIT AT T AT FTGT Y FQ0
T3 & Td ¥ W= 79 ¢ |
TI5T w9 979 fafesm sv @ FA g0

g uF foer § qrdt aredY Jrey &)
TEET F qied ¥ 1 0T frvaq ¥ @9
gar g W N "EwEQr dagfe
I HW FET JTAT & IAH [ v
IHFT FANT W IGT T & T F A0e
Tz sgar ¢ fr frma 7w Wt
AFET F HEHTO Tt Frowdan
fus & 1 a1 fF o Fg3 § i ag-
Fifear ¥ g9 9wg weemarK g Ay &
@ 1T FY Q90 FT 397 |qvear £ fw
FAT faer wRATd &% M FAY
fo I TAT FqiT W § WX TN
W AT € W IW %W giey §
d7 F frd) oF @O X L

=t weATT (377 : INTEAW AR,
B ¥ T q79 $1W TG L

Mr, Deputy-Speaker: Quorum has
been challenged. The bell is being
rung.—Yes; now there is quorum. The
hon. Member may continue.
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st fro fao SNeR : o dar oY
fama & faar g ok a8 wfore )
T Y & T AT HY GIEIAT ¥ AT
@ra ] aFa g o

I wgIew, & wrq F amwe
fades s wmgw § fr wgw ¥ oF
e fFmT fAarg & A & wEA
TJATAT AT T & IW A T OF AT
&rar @< grm | F FRi 9T W@ AT F
fou gt F%r g f& ag o afz
TF {T AT I OF A7 GF FT 04T g
g, 2¢ 7€ afag &7 2 @ F Saar
fooo TIY T AW T &FAT § | AUA
T FY Ty g afafa & gy
Sifr & (¥ ¥ FIW FT W € 99D
TR ¥ foad @ e A fawad
I aF &4 fREY gF WAy & o ag
g @ ) G 3§ w14 O qwerr
N FX AR uR 9@ @ 8
Wiy o asfas @nd #1 grfay
faQid 1T gEH IR FOAT AR
Filuma d &R, o F @ew,
WU F @R A R W F @R
WY 3G9 fF foay 5 fawg F ag I8
T4 g7 F & SANT WIET T wgHIf
¥ 89 § wWeTarT qgq 4 R

iy fad f& agefar & faqdt
faFa & | Ar-ETE 9X FE AT WE §
O WL gHAT, geArs faqor
¥ FA FA AN FANTY, T8 qGF
geitfr 2Y a3 a3 faa-mfes, T &
wewifar & faodt § 1w Ty
of wq g ¥ ¥ foag aom X fF
T Afavew ¥ 3@ wE A RE-
T ¥ $o wat T @ faady §

W AN & F1% &\ T FFe
wfal & wsfafee sfasac s
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[’Fﬁ fzo foo i’fﬂ'&]

TETQ FHA qEFE o fadw
@ § 1 oifr = fog o faQw
a7 & F 79 ¥ I A A g
W ¥ I 1 9 g grm WK
ITF FT W g | TGT § FOTQ
O gafae Y gewfar &1 Ry
@ § fr {oiufei & foag 393 #
¥ gfr et g, dfFw agardr @<
® FW 991 § ITF fog 7g gl
T gr 1 iAW g fag
v € far foeaa &9 # qofefa 9 &
fag wfux v § | agd & I
wewifwn 41 gafae f fadg & &
fr 97 % aga ¥ ARG AT KA
¥ fau qofafadt & woar fyemn @ 0
gt agd ¥ awfan o fE
wewfar &1 fady 7@ § f& =
¥ ¥ § § F19 g, O A &
qa qot g QA w7 fE 9T A
wo qiEf F fag 9= A faeem
# frqgw FT0 Argan g far gk faaw
facrdt & ¥ 53 wewifen & ¥4 &
aHT T &

qE 9% JE-grE AR fowr X
w1 F1 &, § &7 qw § F wR e
fae & arg fadl 7 S9N F) g9ifas
AT T e, St g@faarr g Y &
W 59 A & w1 AT A e 2 fE
Tt F @< FT AKHT &7, T4
AT AT X FT WT F omar 8, a€
T AN ¢, TG FTO § AR fewa
FT &1 AT TR &Y T F A
oY 7 @y q, M I R @ F
9 FQE | N KT FE G R AEF
wredt @y A5 & § T Y I qwS
2, % 97 ®r qarw wgw g oA &
A {0 AT ¥ AFT B: B: A T
g faram £TH ard § WA FIW
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Tl # @y § 1 & frdeT wom
argar g fF 3R fa § wrer O o A
dar TR A & fr Py sifE X
TW P LI AT TG FT F AW
T forar g, @ |1 adz fm @,
ar &% & oy < fomr @) 1 & gwgar
g f5 qar | o Pryrr 7 3, o
g3 I AT T Gl |

geFTfen ¥ am aga 41 #fe-
argat & foa o) ew F) =i w4
aifey | Fgd & AFT FFx § fie awraw
g | FFTm w1 E 7 IR B AWE
2| W aF TEEY F1 FEE W
TS T B FAA FATE T G,
a@aﬁ%%nﬁrfﬁﬁfwmﬁm
F1E o7 § AL FeAT F FTAAT FTLATE
G A #1§ A § AR T T
¥ 3F § AT G & | AT g
7z 381 & f& TEvwm wW g, AW
T ¥ SHAICET BT a1 T FTLA
FTeaTs a7 1w faaer fgg
GaT T qC aETAT WY A |

gL S % § wa F onT A
39 7 AR IB F A AAA TG
1 T GTEIT & IT F1 AT
g fre 2, afes ag Ia5 w01 A
et gaTE & 1 qg A e @
T FF WA A | W A2 AT 8
&1 99 ¥ ag fvary i g ¥
fiF s arsia WL farerr-aeamt 1
Tar 37 & I w1 wwar &, 69
gAY AFT & o gy wFAT R | ¥e wiqTd
ger arfgd |

e # & faqgs wow wgwm g
fr walfas safyw, waifos qeETe-
fatid, walfgs Qo &1 HT &
AR aTAT, GAifaE SE-EE ST
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w7 T a7 w1 fawer #, @ 98-
wife fomr & 1 o) wE famr
wdr ¥ fofaq and qren, STEEA
T mrewxrfagar & faerd &,
Qeqae, GUIGETR, AR, qaRd
W woraa 1 fAae &, A1 98 gewfar
¢ | szwfoa faewar &1 T AT
FAATYT WX WIQO F (A ATATIE G |

st gt (arm feeeT) - SaT-
o g, gL QT §IEIT AT
frg, & = 3w WX -
e § fagral & @k # weer
I@ AT | I TW AT H A
fF ¥ I gegrd § | TG aArAfew
Fmfafes oo # W@ T F7r o0
AfF gg 0T FEH F A8 qG WY IAY
qUAY @ # 5% g fE Tw # ot A §,
T §F FHIL AT ToE &, AL 3~
fadr ¥qeqie QYT gEEEr qA E
st § qgT FROW £, gA-ofEwdr
g, ®rumaE ¥ agr Awgdve g,
efesy ¢ 1 mfe # I F a17 1%
=9 fr g Fafady Sqwgie =,
afer IaTOHE WTH FWE SRR
& wd AT e g fE s s
®7 3IgAT 9T AT § W T ag HgY
t—emfs 78 #rAd — a1 UF WAwW-
T MR A F T 39 F7 gqE
wfaaY & amem wifgd, 7 f5 @
ferfed # weafos am &M
woifgd |

< & ®7% wF TG ¢ fF g Ay
¢, oifeniie a7 g &, wige o &
a7 ¢ fF 59 3 & 0F T am-
fafes aemd & o & S
UTX F FEHRE T FATL LETT Y T
€T, 99 FV QI g1, Jer i v
Fradr W auy & Tnkfer Qmfesy
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T b UF ¥TH g, UF aer 7w

g

WA AT o A o awg-
[ gamye wade &, dwmdr T
AT W AART 1 A T @A ATAC
2wt e § ) g ot qawe v Afaw
g A ow foew 7 agh Ayt w7 Y
afar § =  wer} on foew &1 qwm
&1 A7 graefes qEEe 37 £ 9,
®F A7 AT &

TR gH 2q a9 w7 Sqrhfew
gwfafes amudr sqar @ed §,
a1 gt o Fvafedt i AAwe,
9STAAT NS WX FT-IGIT FTOHTR
& FT AT ZRO | T ST FE GHIC W
T fray o TRm Prdr o w@
St zEle g, @ saft gmT Ima &
Y § 99 37 aF qgI

¥ gg WY w9 ¥ & Wigaw g fw
ST CH AW &1 WIAGAT & T1qW TgAT
o' 3§ I FIEW T T,
a1 sumafer gwiwfes qwwdr 1
FAT (AR IEQ A QT &
GYEET AT ITAT U FEA [ G,
a1 avgfady IdegHe WA, qETAdl
T JIFHE A FISTEA FT HGATTT
N1 IART WA @@ HATg g FE N
¢ | zwfeq T@ &g W AT @i #
faytoor famr mar &, ag wEr WK

T

¥oe & —3w T iv § &R
T &7 TEN qrer § oW & amiaew
W IRRE & and IgE W
WITET @A S AFHIT § qTq
ot B W gWT AR FIHE
wruTwe WY g ST S 4T g
e ¥ 5% W AR @m A & A
¥ W 37 ¥ wfagt 57 @@ ¥ 3w
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[ sgrwsm)
o T fea g, o wH-faane fe
g, A ugIT A dT3A v
§ o Y L 3w F Pradr fafem
gl & 3 ;T 1 AT T QU
@R G @ F ) IT wa St W
oftFaT 7 5t T W 3R anfaat
m e FgAw IAR ardE w4

W g AR IFT F MA W
frar 2

# wa4Y ot &, woq afaat & oy
TGT IWT Fgr § AT M iy
¥ ol & ot og e @ g R WK
ERB S ARE (I B (R e £ O 0
TS a1 wETH ¥ WAL F €,
FIvd T4, TIHY TR & AT 9k
faw gaF faary g & e Tt
2 fr 3 39 Fegfadr vdaeie Tmw
W 33F A19 77 gu faaw & TR
E 3FF o A wfer W wm
azig | T E A 7E g W
LR CIER 1ol DI AR A2 Bl
WAT, AT IT SWTH F1 FYATATY, €At
AT TEAT FRTET AT THET FAQ
!, 9 gg ¥ A1 g=FSE Tv gEm,
I FT FQIET AL F40 | W \E
WM F A EAT &, WX SATR(EE
AT AT 2, A7 qd o «afar }
oY gR 37 qAAZ FT TTRET AT GV |

AN IAE AAS HAE F AT
N 9@ A T g T AT B A fF
WaTirr me Fiaw gl 0 &
wgw § fF o w@ WAl § Fiww

F fede FX ok FhEE
srgfrdy T feom 73 wwy W
awifafeen Fgfe feddm 7T a9d ¢
W dfafes T T e
T TFY § Y WA AT aAvRar
R qO I WA & | WY T wY
¥ F & WYY Jreat ¥ forg oF &&w
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wHATT § A q WAt ¥ Sy -
Y g o wraw @A wifed
Shri Kapur Simgh: I am glad you

admit it.

=t wgrTET . w=e) 1y FE ¥
W! WT¥ I &1 7 foar arar arfed o

qgi T §T agq ard &gy amay &
CHFT §T AT €D ) FTWA QAT
Tz J17 fry Nt g oy, fa o
woizqr ¥, e & fay W 9w F,
qrErsdY F fray Oy uv § ar Sy
# &Y a1 ngddz ¥, N I F &G&H FA
F Fiferw gAY TIfed, IEFT FETRAT
frar arm wfed Q17 w1 &@7 I3
T @ Ay Wfg}. L L.

Y wEATT
oY |

az, AT, AN ¥

ff GEAKIT © WA 9@ K6
€ 7T § Al £8 W ¥ 9T feqer

g7

zar FY< fag ¥ sw I1T ) arEw
& gTwm aang {fsfaame ax d@ifaa
QR 7z @9 AT F &) FT gAT AR
w T § 0 quTEEr a9, dmifew
wadz a1 7% W AT § ag W
¥ 1 ag gar{y qefweme § AT 3w
1 foralt ¥ & g fx 7g st &
I Y & AT azdt g€ gW e o @Y
R, sawr a7 W @ § 1 gwr fawer
gor warwr ¢ e fosd ) & qw ¥
qg FTH G Jor v § arafew A
9T | WX W FT0A qR 6T Y
A T AmET Faen g T fw
|AT §T I3 AT T AT UF §AT TT
SIS § | G 7 oW TqAHE
¥ 8, nadie qft § § Afew gg ot
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¥ ot Wi 7 frerit o @yt & &Y
qréfe ¥ fadeit w17 9 oref w@ =
#) Fgdt & fF gurdt ot ax & sarer
arfefpr adf &, sa & w1 ¢ 217
Feafaee T & w7 g2 § S« WA
Zt g& wy F wEw 7AYo
Shri Kapur Singh: There you are
right.
Sl WEINEN ¢ J3 AWAS TEAW
& A7 5§ AvAw greAT F) g AuTw
A 9T g FAT N | WY F e
0 spIEw AR faecy FRw ¥ &
FwT g A1 gaw qEifaen faesdt
® afedt % ¥ w9 & are FEW ag
afl &M | FmimE ¥ wig & #E
waEd agy § |
=t woag : vfaal § @ §9 AR
wirfat fagedr § wd ay darw ¥
faedy & 1
ot wgwErw . FiEnfesd 9
quTEdY TS § AT FTUT FY [T FQA
g W< 5¥ q9g ¥ 1 @A A F) F3I
<A 9rzd § 3 q9F A7 ) FE9 W
@ & agifE Aaee a9 Y @A ¢ 99
€1 3 gFIEET FIA F1 AACAGN §
oy g9 I AFEAT FW F fAQ
dm< 2 T w@r FmI F foo
mT T &1 g8 99 S FTR
€zt fraei §% 9 AFIX 999, §9
T g W1 £ ToAN § grI oA |
B rmfrNavgre A
wE SAFN § N A8 §F § 5T sy
AV § Jod gz A S a9 |
(=it wwETE: 7= &Y AT WY TEY SRR
¥R SN 38 a1F &Y woiww ¥ @ § B
g9 WSO @I &7 giar &, IET WI<
qef qiffoas ) gw @7 ) Swer A
% |
¥ SureT €% FEAT ALY 9TEAT 2 )
dar &4 wwr waafqdr feaqadz =t
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OTCAT FITHWA § | WA F TS §
SYEYA AT qeqE 19 gEa a@
SYeaww § g §, W= F, ¥q ¥, 99
¥ &1 S 0 &Y g § A s
ogi wY & I IO W 9,54
FIRT IqFT ¥ § | 38 FERE §
% g9 o3 F ARAT F 1 9@ 9%
FAEA T FT L ¢, Tg aQ
e o @Y ¢ Sarea fow afa @
wq =il ur 913 forg afq & 2w @gEy
N ¥, A i wy AR
w1 fe any § 1 % o9 s wRAE
ff SORAMN T 73 W@ §, 79 A )
afaw wfwar § w1 v&@ gq 719 M0
% f 97 afaw =fudi #1 20 ovf o)
T F G F 1 91 gmnfer dfe
WHFAT R, 8 "AY aF Tl 27 9T 6
afefes s sx A wawm g 1 @@
I9 #) miEt § @ FIAT A §
bfga mal @ A 7§, SA A
wifes g &, S&FT W@ gH g
T@AT W | WAt 7 @ feed & dva
a@® § | oF A agF (T qEw 8
qrarz2y 1 91 99 %fe ¥ 1 qme
AEY T THFAT & | 3HF WATAT OF HeAH
SO FT qTHT & FT XTAT o7 & Tt A
I ¥ 39 79 &7 aifog 537 77 wlaq
Y R, 9 19 ¥ v §F agd |
TFT AT ] | T@ qET & gW AT
JIFT FE TIQ & | T A ¥ §9 37
FT TEET 2 | OF LU FIL FT 97 2
foesY gw arce §d¢ g gaa § faay
JATEA FTEH FT I WA § AR Ag
3 FT §Y 3% seurd 37 ¥ afqg
TQ@AT & | W A §A 1A AFHT &) qEg
F\smafea qired §, Pmsfea are
¥ T fam R 1 37 Q1 F1 9y A= R,
gy ot T " qE@F oA QY
9 ¥ 39 =i g afsw I & nfe
Y ¢, AR T wa faar 3 § famd
gra ®g wfE & WS A
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[sT sgssw]

aft frer § 1 FdS ag fawen @ fF
QAT &Y A S A § | Swa I/
A &Y ¢ % =@ qrwer 9= fefafwy g
wfaw AANFfer T F AT A
& o1 @Y  ag Wi W g w3
ar R, IET ) R A |
Qawa ¥ foay M gg W gfawd wow
Qx EF W EH P <@ § 9 Aw @
ag= 7@ & 1 1wy wfe B wew §
ag Wfee WY qU R T g er
wifE T 97 B D| IF gfer o
AT )T ¢ fF Hfe 7 § TR A
FT g § | fgraT I g9 a1 FY
¢ fF o0 |IET F W] AW 39
FfEt qEd M | ww T F7T A
FT SN JOFT @ & 9w § afgw I 7
® IET § | T AT IF T L
T DT @ &1 Faar Fee o 7
f&ra & fo¥ g4, ag &9 4qr Jfswa
I wfee A frarT e @
TFEAR A fereew T ag @ E
T g a8 I&0 & fF i wfee M
wrfsfer & @rg foF &3 o arffer
F 7 &G F qre faw w3 A
TATINL M TV & FEA AS
fearT &, 9T mig g9feq &, T A
*feT 7 faed #) qo @ N NI 2,
IEE AFNA G T/ & | TN FFT AT
& ST% WY fagd g 7 F ) 9T
fau W9 s@T FAATH FL, TAT T
% fAQ "y fATel, WeT &94T IEE
far W@ AR Ig F cq AW A WY A
T | W qF Hee M gy P, T
A qga I& QA

o9 Gy FEmifer 7 @ F
[ T & TATT A @, TW FY THAT
o7 2w Ay 9nfa FR FT T & 99
TF ST9 JWH FUS F1 e FIA1S-
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feazdwa g &%, fafeww @
Twiwge wa §, ST FRfear-
I T FO qO qF I WG Q)
AT & 1 Bfee & Y e T
aFat ¥ | fed &g, w7 o § R
T FER § | gt s gade
TN TAN I TR F R ) TR AW
% 9 ¥ 5 S Reg et
wINF § | 7@ N0 B ¢, 7 Fwl
Rfrafedty aga § | @ @ AT
N 9u s F oy AR ww AR ¥
®E @F F fag $8 W w
T e Wi O ¢ 3z fiem-
fesg & w7 QT =nfed, gfsfasme
NAfawr FRi o7 faegwr o w1 faar
S wifer | frane AR & 1 9'i o
TR F 5= W1 ¥ NI 7 a0
&, 99 F1 AR T@T W AT AT G
g f5 fradt a9t g gf | foe o
qC A9 ¥ g ST AE @1 agt W
Rt & fag s 9y 919 T W@ T8
WY @ T gl M @RI | T qW AT
# ¢ fr mfer Fmw e R A fF
dfez & a® W, W I F} |
R F1 T FOF WY F, €
Tz wifafen fegem g1 9% fox wfee
feasm H W< fwe @t fas e
¥ a1 W A q@) WY H qTHE F
ey faeefY, o &Y Rade wH @ |
gg Aufafes ae 8, TNHEF
Y § NfF T 7oA F qTY T@AHE
) w77 A fed |

oo e # 39 qadfaat w3y §
e femferor@e® & a6 WY
Y ¥ T® FIN SFET ) WL FTH
57 & Ak # Sifew £ §, @efec T
wgd fare § | arow g S qeve fE
g 5 smnifer fafet |1 & facgw
Qo T A ATGAF | T qF A9 3% §
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Wfe g7 I € qfc ¥ fag wre .
T P R, T T g9 wH
o7 A A da Do ) et
sfefer =1 §, @ @ g7 A
{ | few awg =1 RInfe ®1 Tifge,
wifee B, SEET Ay arfrY QI afed
wra ifee Nfge & ar qerea @, wife
o OF § 7 W agT T J3r w3
@ €1 79 Q@ ¥ P Tgow
N @ Tmfem € E 4¥ T @
g Racd awma Efssa ¥
ae ¥ g7 ow Q1 § AR IR agd
Y F 9w &1 7 @Y w7 Ffnw
8 | T g T wk fafrex
O RBET 77 wegw 7@ ¢ fr Ay
T &1 @Y & 1w e @ e faaw
Bmfer w0 WX feedy § A
w waase fFar e, oF wHA
w1y frar sg ) @ D ® -
YW ®2 ) 99 ag WAy g R e ow
ey ag forg a@ § @ 9T &1
xeUsenT &@T @ |

wT Fe § fe arwa mamfefaas
& g d o ofer | afFT & Fwm
g & ww v saTaT g R ¥
g ¥ ST R R WIS I@ arEd FY
qfafess qoow ¥ tag @ww
femr o7 vgr & 1 9 qOTEG F1 S Tyl
¥ 3 & fog 90  fr whmafe v,
ffe¥a O a9 W JwFEengd feqr
T | QEeY WX &g} ¥ A gmaw
WrREE F qw @ W IF ¥ SN
qaT e f1m H )

gt 7% wfefer @1 qore §, o
@t 7% wmfce 7§ Qo | W T®
o1 &7 wifsT Y7 @A ¢ 1 & w7y
wiEd g & w1 o @ g A
femfwfngars =71 @igy § O wmfee
A oo @, M T AT &7
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T | T qg gade w6 Egr
RN | WA I AAAY 9 A T °qr
EEUF g § 1 ¥ A egem §
o ¥ T ¥ fr ool § aven
R & grg & ¥ W fagr T+
wifsfore &7 a3 $& o ¥ Tam
§ ok arvw ®) WO g F wEed W
sfrwr ¥ 1 gwfag Swrafe
NI FR@ BN WA T W
IO § |

T 1T e g froqw g ¥
g $mTRrd S QR QA
ofeq | @ FA F frg oI
A R q@grar Tifgd M N FIEE
Yea gfrrw § 99 w @ wIQ@
T wifed | & e R gEreeaE
3t g fr w1od g a6 #ew wer €
O AT B HIT FATET F SYTRT HETTHY
oy Fmaifer g w1 & § o
¥fewr o gz 39 fF foaw ws @&
e g afed ¥ T ogw &
oI 3@ fam ¥ @9 FA H I€@
t o s gfw W
woEg W ¥ fag g ww IR
STd T O e §) 8T A<T X B
wifow 1 s

oF g M q@r § 1 oy s §
fe ogl gadz *IW A1 AR ATW-
AT AR GO T q | AfEw
&1 a1 @rge g 91fey fF @@t T
7g $ENe g | AfFT W g qF qaAde
¥y & fr Ragdlivd w1 It
W ¢ | T8 & Tfer | ww uife
fRT MR g R ITT R E 1@
1 {AHE T T TF FaH ISTET AT
aife | xdifeg & Fear g fr Toaeme-
QUA F J€G & | WA Y 3T A WY
€@ § | 98 favarT § f& o omor @
F® I I Y A e A T TF ®)
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[* sarwsm)
oy G W g g fE
o TR AP R ) AW G
2 g § forad 7@ e fegeara &
W q9 §F W AR g3de A
g% |

IR ¥ @e & 91y W ogw
® Q0 anic w7 § W e § e
& #1 w9 frar srar aifge, W
SART ¥ SART WA (@ qIwe & fogq
fear s =fgn |

Shri D. B. Raju (Naraspur): Mr.
Deputy-Speaker, Sir, I have great
pleasure in supporting the demands
for grants of the Ministry of Commu-
nity Development and Co-operation
The aim and object of Community
Development programme is to develop
the social and economic conditions of
the people in rural areas. The co-
operative sector plays an important
and beneficial role in the development
of our economy, This Ministry has
ably succeeded in implementing co-
operative principles in various facets
of rural life, But, still there remains
a lot to be done for overcoming cer-
tain impediments on the way to com-
plete success.

I would like to deal with two im-
portant aspects of co-operation—(1)
rural credit and (2) co-operative
marketing.

There is no doubt that recently much
interest is being taken by the Central
Government in co-ordinating rural
credit schemes in the implementation
of package programmes, But certain
practical difficulties have come in the
way of proper utilisation and repay-
ment of loans by the farmers, For
jnstance, recently under the package
programme the period prescribed for
the repayment of loans was reduced
from one year to 9 months for the first
crop and 8 months for the second crop.

No doubt, loans are being advanced
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for production but it has been esti-
mated that in Indian agriculture on an
average there is one good year for
every five years. Thus constant varia-
tion in the yield of the land and the
consequent instability of agricultural
income also force the agriculturist to
borrow to meet his expenses during
lean years. In addition to this, the
poor ryots have to bear the heavy
burden of land revenue and other
taxes, So, the loans advanced by the
society for greater production gre
often spent on unproductive purposes.
Thus, the short term credit facilities
made available to the farmer through
co-operative societies, instead of reli~
eving the burden of the farmer, actual.
ly results in increased financial pres-
sure on him by compelling him to
clear the loans within the short term
of 6 or 9 months as the case may be.
To meet this obligation, the farmer has
to dispose of his produce at a lower
rate, thus incurring loss. The limited
resources at the disposal of the exist-
ing marketing and rural societies
prevent them from going to the rescue
of the farmers by providing them with
storage and credit facilities. The re-
sult is the farmer, having sold the
produce at a lower rate, finds himself
necessarily compelleq to seek a bigger
loan for the succeeding year. Hence
the present policy of fixing the period
of 6 or 9 months serves only to in-
crease rural indebtedness. Under
these circumstances, an increase in the
period of the loans will provide some
relief to the farmers. The Reserve
Bank of India would do well to ease
the terms on which they advance
money to Co-operative Central Banks
so that the very object of rural credit
may not be defeated.

Regarding the marketing of agricul-
tural produce, I would like to deal
with marketing of lemon fruits, as I
have some experience in the field as a

President of the Palakol Fruit
Growers’ Cooperative Society. This
society has been exporting lemon

fruits to Calcutta for the last 20 years.
But, in the absence of proper co-
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operative marketing agency, the
society is forced to depend upon

the private agencies for market-
ing the lemon fruits at Calcutta.
This has deprived the society of
reasonable prices. I request the
Government to see that an inte-
grated system of marketing societies
at all levels should be established.
As Calcutta is an important consum-
ing centre for lemons as well as other
fruits, the establishment of a co-
operative fruit marketing society at
Calcutta is very essential,

Secondly, a proper co-ordination of
the system of classification of agricul-
tural commodities by the railway
authorities and the State Governments
for tax purposes is essential for inter-
State marketing.

The consignments of lemon fruits
are classified by the railway authori-
ties as vegetable and the higher rate
of Rs. 13-95 per quintal is levied and
collected instead of Rs, 7 per quintal,
as in the case of a consignment of
fruits. The same consignments on
entry into Calcutta are classified by
the West Bengal Government as fruits
so that they may collect the entry tax
of Rs. 395 per quintal, whereas
actually there ig no entry tax for
vegetables.

This is hardly fair. These consign-
ments are either fruits or vegetables
and they cannot be both just to suit
the Government to collect more from
the producer as 'well as the consumer.
1, therefore, request that the Railway
authorities in consultation with the
West Bengal Government may classify
the lemon fruits either as vegetables
or as fruits and thereby avoid double
taxation. I have already moved this
matter in the Railway and the Coope-
rative Consultative Committees. No
action has, however, been taken.

Regarding planning, the emphasis in
planning is, I believe, wrongly placed
on target for spending certain moneys
during a particular period rather than
on actual achievement of specified
projects. This results in a great drain
of public reserves in hasty and waste-
ful expenditure. I, therefore, submit
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that our planning aims and targets
will have to be reoriented in such a
way that actual achievement is given
all the importance rather than expen-
diture within a particular period.

In conclusion, I would like to thank
the Ministry of Community Develop-
ment and Cooperation for providing
me an opportunity to visit and study
the functioning of joint and collective
farming societies at Dhulia district in
Maharashtra State. There couperative
farming has received encouraging res-
ponse and results. They are working
successfully. Joint farming societies
are also successful in other States if
the members are allowed to adopt
their own terms of association to suit
the local needs. It would not be
desirable to register joint farming
societies unless they take into their
fold a fair percentage of small culti-
vators. Cooperative collective farming
societies can be successful on newly
reclaimed lands where landless agri-
cultural labburers would be settled
and they have worked well only where
they could get closer technical assist-
ance from the State Governments.

0t go fao M@ () ¢
RO Inery  wgRa, " fow
WA F qAIET ) AW X g R
¥ W@ § 9z wqaifow fawrE aqr
QEHT HATET T AeATT & | 9
qATIT FT FHAA F FIT ARG N
T N qEar e w0 -
tadr T T & Y FAEw § 9AR
Fov AW fagdr am W IeE @
g1g AIT TBT FT 3@ W § A
€T AT Y AT F FO A EY |

fag? arer MY T dAEE A
oz fenisw &Y T w =T FC
N frFrga 59 werem ¥ A 0 0
™ a7 gatE & I fawadl &
fer a ot S T T R
Cra I CU 1 S O -
wrt X w9 & R X fagra &
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[’fT Ec fao ﬂﬂ'{ﬂ

w F tgF falim fFm, fe F
fagna & &1 § g7 agwfvan ) gwer
wer oF @ R A g € F A
ATHTT & €A { AT AE AT TE
fs fomee og N oF qud @ e
g &7 f5 ggwfar & v o ar
qAT g, T N A wEe)
¥ TF ©E ¥ "YW &7
W R T AR F IR FUEH 7
TAF[T T AT AqF, W & WA
N wfagt & w7 wfagd €1 907 gm
fesi 7 1 ¢ g9 a7 70 A
& qq1 N o fF av & @ a9
9z § #RT W7 A F QLT AT A0
X A =W AT W ATH ) ey
s &1 3T AN F) @ e
g awwd oy aw ¢ ag W) &
wTEw Y A
T W1 g7 AN JE) aq wwA F
arRY "y & 77 77 § fv fagr =g
¥ qz .4 ¥ ¥ A 7 oow aw
WwEFQ TS, g9rEA sy A
famra & oY FTaww ¢ IF*T T F
w7 AT A A S e A% |
& qAE AQ Fr oAEA) | IW AT F
ag 7 ggRT 7 AR @gd ar
wafegg 7 ¢ fod fF gom 50
g Ay L, T AN X gAw  wa|]
g FA S g ¢ fE gmr S ag
wrEfas fawre T & Ty A6
w F At ¥ 37 o Fhwam e @
famr wfaat ¥ arvoked wast eqrat ox
W F @Y qTHY F AEAEIAT AT qg
Tawr 93 W@ §
=
ot fagy fodt amfas  fas=
fafaeedy #Y a7 & X afxar A
% 3% W Mg AT d@E ¥ 3w
ay A aTE sAA Aiwfva fwar ar
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fs Tga ot aad wfeswr fr o
AT F §TT Graeg § g AT @rife-
&9 g § F 99 2@ & wweT T
faar s @, #g oo o qw @Ry
@%ﬂoﬂoﬂO%ﬂ%’ﬂm Ja+
N & NI &7 wwww 7@ 7 g
¢ I ¥TF N 7 J|Wa w1 w6
gar @ sE¥ o A wgEar § W
YaF g 67 i 1 goA gwe
aw W oftfeafoat g & v facgw
X ov@Er agr gar @ foey fe
Ig T gTar  fF 9g @ %) |
AT TgF TF qOF a9 &7 @ e
g

we us Sagrw ozw foafed ¥
oz war § 0o fusd fedt qene
¥ W A1 A TSy N § SR
ta) w1 ¥ v w faw sfusifgy
¥ o oz ™ uw fE §fF e
savg fag 730 97 f qonT F gew w4
g 9aFT og a7 § fr et el &
o= A sarer areh .iF W o
afat & 9t 5E = @ v @y &
fagrfagl w1 2 o oo% fau o wa-
3T ¢ fF 2ot & wvev Ify wfyaas
#OT THEIEK) 29 & gufaT I9% m=w
uel ¥ 9fq oF w9 qor ¥ A &7 A
= ug fagw fawer #X aofs ooH
et & wfq fw Gar g1 a% | g dFei
& 9 A qT §F O 9 qvE 6T
Y 9g9 T W7 F &M qEm wod
uo & ¥ WA qgrey v uw & gy
wE Ayt ¥ 5fT Gar #99 #) faed) guh
I3 H T T A | w7 7 faah
nigaa aw § & Sa¥ fag g 89«
o wgwe freife &% o =g
Wl ¥ oneT &% fE ogw wff quay
W 5E F1 ¥ A | qgow QY
a1q & Fawra for facrg & e qreEr@



9709 Demands

qr A WEE A A FHE
[ = w2 1| gt qef ¥ f wg
% e & T § & Al ¥ 99w
&1 g gfrar & femm st v f
TIET AAET & | AET A Q@ W
4 T TR Tav FW A€ w9 fowd
w7 ¥ wafadl ) T gaedr, ¥ O
ufgs quE Y formy g 379 W Y
wfgs A, gw wifx faer qrar 1 77 F
A K I w7 Y @1 X T H
qRIT Avew #) fagdt g ¥ T &%
Tz T ¥AE M WA F a7 § e
WM Jqt gt /YT ST &Y TT6 AT
s & Wit ag f5 @nr g8 & §qq
¥ gy g7 Y Qv o7 maw T
qTar WY WY N IWHET TF IEQ
T2 & ag feqw wE &7 § @Ry "war
g | a7 oz g fF wE T @w®
AT fy 39 FW F WY AT
IFT IFT A GqTIT T W A® T
writfrwe w97 I E ) EE
wRTgE §q gar gt § feara qman
f& oF, @ faq aF sefaad, & o
R T W@ FfAg w1 g
afiqor g § WX qg 9T ATF A
LWE! N7 AT F FF {6 W9 4@
«TEY AN AT FaF o ww ST 0
X I7E KT OF qHIGT {1 O F 7AW
3 WY WY I FW W AN F T W
E S

TF @ N 5 frgy o &
WA AR F 67T F v F g4 far
o, @ ¥ g WAt § faHE F H1d-
w7 H A wge ) o Y 8, ¥
AR @A AT QAT @ AR
¥ o &1 T A aafe o @
ITF T® ¥ a1 JuF fAaqw oA
fead ¥ w7 a1 = ¥ FETT W
uoT feamT @R g dfFm |E ¥
RO AT AT J3 g E F AT A F AR

CHAITRA 18, 1888 (SAKA)

for Grants 971

FTH RN EXG F7 @ &, IAT qHAET A
T TET W qU-q% T F AR
@ AT & Fm F AR oW T g
g fafmw gxel & @ wwAw
€ AN | 7g OF T FElAq g
WA | HAT g Ao Flo wHYo
FNT N oiwE R EFF Aw QY
®ro o Ho F NN T RER & A
IF 9T FIA "G IqF A9 faqredz
&1 § 77T &1 Jq7 R A oF oY
#1$qGRT § Wz w1 A1 77 WIERTE
e o Mo & A dfeFT 7z Twar
=T 5T @Y & | THleesT FT sadaeT
QUTFeET ¥ e &) 997 gar & W
A FT ggqRT 2 AT F
®IT A AT & | wF IT gAGEH
W & fawat & weee ArATT ag T
o F Gl & F oawe @ faww
faqmm & 3o @ § wewew F
&7 AR faam ¥ w1 #xA & oawny
IBFL T I FIA & T A
fer ™ & A gw foor 3@ FW
W@ E | I AV TR
AT A | T W AT A
s o Ao g0 foaa fiF g+ F a
T § ITFT 9T 7 HET L, FITA B |
AT § IAFL T AW QT TR
wfaw? 8, 397 T & TONT T 7
QrET TP FW F7T ¢ AFFT I F AN
¥ gEF § IAF g7 w1 A
T & | JHH) ATg ¥ ITHT CF T
foga &7 qma wraT § & &1 ) qafy
AR @fau s argR I
fager ey 5 fo o w1 R
femt &1 @ty wrEew &, |t A
AATE g0 A FT QT | g A OF
T qT AT g @ fF s A
{EET 9§, I WA F qrq T @y
X fog® N Aavew €, AR qE ofy
€1 &, W T TwA A7 g1 A Ng FE

o
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[57 o fae i)

U g, T IF T 6 {94 FIT7 F FTA
q ¥ W g w7 ME F faww @
Ffezrror ¥ oxfaa A T 9 ST A
qT Fafdi F1 & oquAr A
v e & ate FfEa @ w149,
I AR TF oA AZRY ATHEET A
T ag ) ad g @, foaw avg A
I fogd o gt AR @ I A
TWE |

14 hrs.

T AR F AR A § N OF -
T a g, ¥z & g & oF IqTEIW
F g7 TAT AEW | GO A AL
T wfas aw E 1 owEw @ T
¥ FH T/ FT T FATFM F
fogw fot 9 a9t A w4t 7 @
T SavaT §3F 93T ¥ ®AA aga sAvar
9 g | AT TR X 1w
g § qaE fauT ) F-
gt gy g frae wi it
¥ 73 %) w9 faaga qag & )
THRT FTI7 7 a7 {5 5wy &1 ag7 &
frgx &@ wEA ¥ fagga o @
v |

T4 F ar [ FT FH A A
faamr #7181 ORI A 979 AAF FY QTS
A fF @ I T A B "R
g, AfF T qu¥ Q@di A IT QR Ay
fgsF o I I ¥ &9 w=)
& FF | q AT T & F T @
o Fo Hro AT AT F =g Ay
fadt avg F71 wEaE &S oY 76 8, I
g T AT TUT A W vy
T, dr T AR F AR Ay § ¥ gy
FT TFAT § | W9 2y R oage ayet
F A IAF FFAT N AEge 7w
Traeq AgF & | AgY fqamr ¥ §3 oar
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qaTa @ fiF sradaae A ot @90 3,
IRRES #Y qoeT @ AR ) FY
qEa § s S ) ST S
g

Woreqr #§ gt ¥ A4 T A
a9g ¥ wam E gar & afeft
qT ¥ T F KAF F1 TG Ao
¥ 7 fiw SfaE w1 7 T =y
g ) g e @ A doma
R 7 qg I Fg 5 oA
¥ o A g wiwg gw v
@ 2 oax ) #fF W T
Y AEY 91, 9T qET T WrEwEEdr
Y Y, N AT AR ferga & -
TR TF 7T ¥ A’ Fwdt @ | wrfEx
g F1E TS FT Q04T 7Y 97 | 98 &R
F1 arq &1 o gur ardt 91 1 e
WA ¥ Y, 99 fF o879 qF A B
ot 7€ 4, 39 gy &Y OF femr w@r
gar, At ag At fFaa SweEs
arfaa g AR BW # dFrER WK
g #1 @@ad F far fea
oo gifaq giar | & faagd war
g g fF g & waE ¥ F,
oTed ¥ qT-A9 A 217 FY a9g ¥ T@h
¥ gag qT qrdt T2 faar ar /% 2]
%@ aoz ¥ M & g & gf
ITET 93

ZT 1A 9T I A FT A AL
7z & fr faaa ot fawrl &7 @gra ah
F@Fr ¥ gvam g, fagiv w97 FIR
W #r GIEIT FT TEN FT QI IA-
=iftea & w1 @, o9 a% F TEA) -
Frfgal #1 B8 I WX TF 3} F TT
¥ op 3z a7 ¢ 0F wldq I T
MY MIT—wX 3W WA ¥ oA
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®AT &FTHE § QY 9T ¥ A FA
AT FT AT §AT § §OET T F §T
fear s wfei—, 73 a% ag Siww
o IR QU §i Fw fF oA gh
QT ITH FT I IeHG F WG ;A
qan, €8 W 9q FAT WX gV
g T, FfFT g A A1 gy
gvew ¢ f5 3w #) IER /4, R[/E
¥ wizfiat & snfas feafa g sz
27 & gra @ aw &) wifaw  feafq
qut, gq gaeqr &1 g faega 4Y &)
Q|

g F At @) fawre wAEw@
¥ ow @ 9 fagtag ag & fa fow
arefadY §) fawrg-afusm) a1 7@
Agra ¥ 9T AT &, 3T F AT FH
¥ wit & o g Ay afdegfaay &
X $® W A Ag aar 2 1 fasdy
fraY St F aX ¥ WY g6 9w
frwga &7 7§ 5 @ §F Faa-
€ o & o ofews # 9l §
O @ mifEaT o oy &, 9T W
5 o @@ & wefagy & a1
g T OAr g1 &Y, §ErE
forerga @ gme AT A A ¥ T¥
8 gag Iq &1 AT gAY AT S
R Afeq i qs wiE F fawrw @
waew R, & oy wweqm &1 @y foAyT
O9 fawTe §3@T F gy @A SR
| 1

WY § fr g ¥ amrEw
¥ o zo smefid) £ e & fawrw w1
®1¢ &Y fear o @ 0 AW woEw
e & uefudt ax R uwig sW@
w0 T ¢, AfET g o s ) IF
® wafa o gfewrr & gqare w™
fear amr oifed | for safaw W) Wi
¥ o o1, w9 ¥ ww qg a2 o afk-
feqfaai &) awmaT ) 1 goru PR
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wiers 3fec & faar & 3fe
¥ o w7 gfiegt & foes go m
& AT HT G FET L 1 A ST
feeet & Fraen # g1 @), fow A et
gfrafaly & Rga & fawg o #1€
ifaw faer g1 A 30 & a8 froqwe
o &7 feut & &Y @), A¥ w=AT 7 fa-
wrq sfaw 1 a1 awreaa 1 1€ wfa-
FTO T FITE § AT X %7 0
¥ @ ¥ A wmwEr § 1 QA eafwr
9@ afE § ovar 8, 7 Gl F araEIw
wt 3fe & s £ §7, 3@ 41 o
O I F1 IEA-HET T|d IT-qef
@ FT AT § | I T T A 49, 97,
o @ IfFTagiFam ok
afy aeweE F A@A A 7T a¥
a9 77 ag & f& 9 wfywd |
& dwt F1 fara #< & 9iw § ma
¥ AT 9@, OF I& Q@ F |w
F1 3o wfq fawarw &Y grm, sw
s o7 ¥ 99 % wfq wiw 1 v
qa1 AE FM, 99 T@T aF gg facgw
grvg 70 g fo @ anr 39 & §mwa
wqAl  FiEATeAT W@ &F, 1 q¢ 9 HY
Fhatgal w1 W

ag GT SiAt F1 qar 7@ g, S
qaTe ¥ gegl-atEr §&dT, I WET,
I orefaal # g, Y fF droTTonTo
a1 g 9&Y 9T FH F 7@ &, FaT ey
g F AR F € & oF 9 o @
&, for Y 3 & Ak ¥ faege v Ay
T I F 9GS AN OF GHEAT grav
NI 2y
F< & faam At § 1 9T FT 1A 41T
T a1 9T A @ ¢ fw fee aw
& 27 Q) 399 W ¥ 979 99 &7 qifeeT
g oM, 1 qEEE EEES ¥ O
g7 & Nfew § amm, o fefizee
Seraiq 7 3 A faq o | 18 FT FTY
ge & 5 nig & 3% faqar af) fasar
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[ g0 fago Y]
g, faF-qudt ged A fwwdt §
NFT F INA( qrATEIT AG e
rzafay QA F I@Em A1 aqQw
37 ¥ e WY a1q #1097 @ FQ@
T e @8 g g
&' sgr-gEr fawir F sfq 37«1 afw
gl Y & 1 F Y ewwm wor wfN ¥
qfeFR # a8, w9 q@ew & {99,
wifww F@ wY § | wor qLafal
& FTCO1 3T F W0 oo A & fAy
Wt 7g 17 A A 2 T 3 @ N
word & ford 1€ avg A aF | 9 oF
T TR T 2, 99 o 7 agey
wr  femre 7w wnfew

FTHITHT ARG T8 FT9 A 3eA0g
€ =30t a € AT € AR 3T 9T -
o qar o @ frar s g, s
o =T & g1 i g3 G faa sav
gfomwmeme, fom a0«
Iy 9497 @9 M1 §. 98 WS’ Wa
F afrfeafagi & faeger wAivw &)
I F [A H AT FIA AT 1T @AY
EfE 70 N0 &, 78 ™iezs arE §
& ¥ "fafaT gra &1 wiiq & grasg
¥ 39 F1 w18 fgerawdt av fx & F |
W 9§ T @8 Foqar F w39 § fF
g WIIHT IQ7 FT FIT FX@ GO |

# ferrg dawm & fie &7 &
ST FIAT AT % T HIwT 57 97
9T AIT IF | TW A qa AT WEe
F1 ga 73 & 717 7 Y eI F W
¥ gfa frdt fadts £ wraer w1 & g
2| TR AR qEI Faw 98 §
NFHAET FLRE ST A A
=@ e frr w1 gg A ey
v @ fF 9T 9g W UF 0§ "
# gra frar sy, ifs &t w1 A
T1AT FT ST g | forg MY %9
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frafenegt & @\, -, v
e qF ¥ X € @ o«
we N &, @ favEeEgew @
far 3w @ vFa § SH A Wy
&1 ®IET ISET I gEAy g, W afE
g Wizt W g1 offeafagt @
faegw wwfaw &, aF ag W ¥ w00
FT FTE WOT F FINW, T a0F F7T AIX
T3 faeg™ fAd & 1 g fod 9w
IF z@ AT F 6T T @G, I«
&% T yafa qUSEW AG! @A A
T qE g F WO W@ A Ofw 7
e At o g & )

FEIT &1 91X & 98 FE S AFAT
2 & 9 sgE st A4l fawid §,
o fF mal & s w1 & yera 3w fE
& frrm a fear so fr o sfem
frrra-sfaaTr a9aT R, IT +Y
Tgd ©: WA AT OF &1 aF A3 AT
¥, Mg T A AR AT T 5 W
dnr qa-mfegt v w2 g 9 & a4
deet S §, 3 AT AR 1 37 9T
o1 Y safaq gF ITH AT, 7€ T AY
3 & 3w fowd & o ax SF @Y
JTAT /T T F AL AT & WA
w1 affaa g1 sdar an frer R
W 7 s 9w, Jf aewe #
wwe fae sradd d 1% 7Y a7 war
ff a8 MR AT TAF FE Re-AT
T @i @R G | W T 39
weRT # W|ra 7R et @ e &
af #1€ &= g, @ a8 13 A A
T B T, 5 WAT A IS AIHTAT
| FT 3L F T4 O 72 7T IF
FW F40 5 gl ad Aoy gner
fras T
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& arat &7 gafid £ He ¥y
LR OF g @ aE F A
W@ A, A1 g s
fra, I e fog, & @@ aer
¥IT FAr9Y 9 I g0 FET 47 | 3
9T 91 | oF cfagrfas ar avag
A 1T & | 3P g a7 fF 9 gW AR
T XA § o w7 afg grar gk
(FET H Ag Arg "ay wrEr =qnfgd
f& s 7% gw w3 F fFwT w0 g
F T AW, 79 A% WA &1 qfg
FEAT TS E AR 1 GgA WF X
faera &1 ;9 g9g 7, TaE e
! AF 77 o s TwR ged
3 g AT A T A AT FY
qHEAY §A {1 ST | WfET ey
BT IAT g9 MIHT GIAAT AT g
2 | 38 awa & fF 2w #1 qa-
AT IF AR IqH 41X WA F faard
T 31F g1 37 0% & gfid gfrw
HET B A g1 qEAT 2 | 999 W
WA F AT T g A E aA
¥ A0 T 31, a4Y T AT M=E
A 7 IA(T &1 FAAT &, wewrar A0 |
Shri Firodia (Ahmednagar): I rise
to support the Demands of the Ministry

of Community Development and Co-
operation,

I am glad that during the last few
months, this Ministry has attracted the
attention not only of the rural masses,
not only of the urban people, but of
the industrial class also. Very recent-
ly, a reference was made by the out-
going President of the Federation of
Indian Chambers of Commerce and
Industry, Shri Bharat Ram, to the co-
operative movement and its voluntary
nature. He saiq that the co-operative
movement was spreading to almost all
the trades and industries. Only two
days back, Shri S. P. Jain made a
referenge at Ujjain to the fact that
people in the co-operative movement
want that they should have more in-
dustries, but he added that they must
also know that co-operative institu-
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tions were not run on economic lines.
I must congratulate the Ministry on
this. This Ministry has done such a
tremendous amount of work during
the last few years that it has attracted
the attention of the private sector,
which had not been the case during
the last 60 years of the co-operative
movement, because everybody thought
that the business which co-operative
movement is doing was not a paying
proposition. They were helping the
agriculturists, and people knew they
were not going to succeed in ameliorat-
ing their position. But now the fact
that this co-operative movement has
attracted the attention of other people
shows that this Ministry requires a
long life and elevation also. Some
hon. Members have given notices of
cut motions that this Ministry should
be abolished or amalgamated with
other Ministries. I would say that it
is the greatest need of the hour that
this Ministry should be there because
it is a watch dog of the co-operative
movement. This Ministry is the
Chaser on behalf of all the State Mini-
stries and the Central Government to
see that the co-operative movement
gets its due share in all the fruits of
development of this country. This
Minister has not got Cabinet rank yet,
but I feel that he should be made a
minister with Cabinet rank, so that
he can discuss all the propositions in
al] the departments from the co-opera-
tive angle.

1 am glad to note that very recently
20 licences were given to the co-opera-
tive sector for sugar factories. The
co-operative sugar factories have al-
ready shown during this year, when
the private sector factories have
reduced their production, an increase
in production. They have developed
their connection with their members
so well that they supply sugarcane to
the co-operative sugar factories even
though they could get a higher price
by supplying it to outsiders. So. this
is the crux of the problem, that in this
movement we should cultivate the
relations between the members and
the institution, and that is going to
pay in the long run.
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My party has proclaimed democratic
socialism as its goal at Bhuvaneshwar.
Can we imagine any institution which
is more democratic in nature than the
co-operative society? Can we imagine
any institution which can bring social-
ism in the shortest possible time than
the co-operative society? If there is
any institution or movement which
‘can usher in socialism in the shortest
possible time in this country, it is the
co-operative society and the co-opera-
tive movement.

People supported our Plans when
they were formulated, but now they
are looking for their implementation.
Mighty crusades have an unhappy way
of getting into mired in implementa-
tion; and that may also happen in the
co-operative movement. There has
been a lot of progress during
the last 10 or 15 years, but if
we see whether it has really done the
necessary good in the rural sector, we
will have to accept that it has still to
go much further in developing the
village economy.

Co-operative credit has made some
strides, but we have only touched the
fringe of the problem. Sixty per cent
of the credit is taken by 20 per cent
of the people. It is almost a vested
interest of some classes of people in
the village. The poor man, the man
with a subsistence economy, is not
helped by the co-operative sector as
yet. Therefore, 1 would suggest that
to help the poor man, we have to do
much more than starting and working
the co-operative societies. 1 would
‘even urge on the Minister that as we
are helping the refugees who are com-
ing from Pakistan by giving them all
‘help, we should start an “Agricul-
tural  Rehabilitation = Corporation”
which will help the poor agriculturist,
‘the subsistence farmer in the village
‘and bring him up to an economy
which will pay his expenses.

Planning in this respect has so far
deen largely on the basis of what is
practicable and not what is needed.
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In many parts of the country, the
initial phase of development will have
to be what may be appropriately
called a period of rehabilitation. Not
only have the investments to be sub-
stantial; it will have to be a combina-
tion of short, medium and long term
investment. Today, the farmer is not
creditworthy in the normal commer-
cial sense to the extent that he needs
credit. The reasons are many. If
credit is given to the extent that the
farmer is found creditworthy judged
only by normal banking standards, the
problem of rurai credit will never be
solved. Any system of financing thc
farmer has to take care of all his
credit requirements, short term,
medium term and long term, of pro-
duction credit and personal consump-
tion credit, and assess the over-all
risk involved to ensure that the far-
mer’s total indebtedness does not go
beyond a limit which he cannot bezr,
which would cripple his productive
capacity.

Even to make the necessary funds
available to a very large number of
farmers will be an administrative pro=
blem of considerable magnitude and
complexity. Can commercial banks
continue to stand away from this vital
sector of the economy?

Our planning has not as yet fully
taken into account the heavy invest-
ment and the various kinds of invest-
ment that would be needed to bring
about transformation of the present
day subsistence agriculture into a pro=~
gressive commercial enterprise.

The approach of co-operative credit,
with its necessary emphasis on self-
help, thrift and mutual aid, is not
adequate. Co-operation must have a
social purpose more than economic.
One of the reasons why the €o-opera-
ive movement has not caught the
imagination of the masses of the
people living in the countryside is
that it has not been demonstratively
linked with the promotion of thelr
economic wellbeing.
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Co-operative laws are now being
amended. As another colleague said
-here, more powers are being given to
Registrars and more powers are be-
ing taken by Government. I think all
the non-official co-operation will have
to oppose this move. As a matter of
fact, the Registrar is almost becoming
a despot, Politics has made g deep
inroad into the movement. If the
tendency of the politicians to exploit
the movement so as to achieve their
political ends is -left unchecked,
instead of creating a congenial climate
for the cogent development of the co-
operative movement, it will definitely
‘hamper the movement.

The co-operative sector has got
-economic power now. It has got
enough money in it. Everybody is
attracted towards the co-operative
movement. All parties, whether it is
the ruling party or other parties, are
attracted to this movement, and they
are trying to take advantage of the
money which is in the co-operative
movement. As you know, Sir, when
co-operative sugar factories are start-
-ed, peasants come together to start
the factory but now some people are
taking advantage of the factory to
achieve their political ends.

The point about income-tax in res-
pect of co-operative factories has
arisen many times. The cane price is
fixed by Government and that is paid
to the members of the co-operative
factory. If they pay more than this
price, the extra price is taxable, While
the member is bound to supply cane to
the factory even if the price fixed by
Government is lower, the others are
not bound to do so. Only last year,
we have seen so many other people
selling their cane crop to some other
person for turning it into gur while
members of the co-operative factory
were obliged to give all their cane
to the co-operative factory. So,
whatever extra is paid, it should not
be taxed. The income of the co-ope-
rative factory should be computed
after deducting all the expenses, in-
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cluding the price paid to the cultiva-
tor.

Many joint stock banks are covered
by the deposit insurance scheme but
co-operatives are not included in that.
I shali finish in two minutes, Sir, An
_amendment is being made to the Bank-
ing Cormpanies Act to bring them also
under that scheme. While doing so,
let us not put more curbs on the co-
operatives. It is envisaged in that
amendment to give more powerg to
the Reserve Bank and other supervi-
sory institutions. That will take away
the voluntary nature of the co-opera-
tive movement. There are enough
Powers of inspection and supervision
with the Registrar the Apex Bank and
Agriculture Credit Department of
Reserve Bank and no more power
should be taken by the Reserve Bank,
If we give these powers to the Re-
serve Bank the whole system of co-
operative credit will tumble down.
Co-operative credit is going up by
leaps and bounds. But have we real-
ly helped the weaker sections? We
were going to be given to co-operatives
were going to be given to co-opera-
tives to aid weaker sections and grants
were given. But we find that not much
headway had been made in this res-
pect. If we have to succeed in credit
movement we must have it linked up
with the marketing; we should have
a revolving credit on the sales made
by the member through the co-opera-
tive society. Before I conclude, I
shall make only two suggestions. One
is about the price fluctuation fund. We -
found that the marketing societies are
not making purchases anqd helping
Government to keep the prices in
check because of the risk involved in
it. Government in initial stages
should help the marketing society and
give them some subsidy, 2 or 3 per
cent, on the value of purchases they
make on their account so that they
may be emboldened to make pur-
chases from agriculturists and thus
help them to get the best price, The
other is about subsidisation. Many
people feel that we should subsidise
the grain which we purchase from the

4
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agriculturist, purchasing at a higher
price and selling at a lower price to
the consumer. The other day, Mr.
Asoka Mehta said that if we did this,
Wwe will need about Rs. 5,000 crores in
five years’ time. He suggested that
we should subsidise inputs that we
are giving to the agriculturists and
give him rehabilitation loan so that his
economy is improved and he can get
the best deal in the present circums-
tances,

Shrimati Akkamma Devi (Nilgiris):
Mr Deputy-Speaker, the famous two
lines of Thomas Grey in his poem
“Elegy written on a Country Church-
yard”,

“Full many  flower ig born to
blusi: unseen
and waste its fragrance in the
desert air”

reminds us of rural India before In-
dependence. After Independence, with
our many welfare schemes for rurai
development, under the Five Year
Plans, under the Community Deve-
lopment Ministry, the atmosphere of
rural India has changed and we sece
in our villages elementary and high
schools, dispensaries and maternity
centres, road facilities, electricity faci-
lities, protected water supply, social
education centres, community centres
and we are proud to say that the
flower of peasantry is seen by every-
one of us,

While waiting for ry chance, I have
been listening with rapt attention to
the hon. Members who spoke before
me and I found to my disappointment
that much has not been said about
women's welfare. It is the most essen.
tial thing from the family to the
mationa] level. We have heard our
leaders say often that our country
will pe built economically, educa-
tionally and socialiy only when rural
India is built up. Rural India will be
built up only when the women in
these village are educated and enligh-
tened. We have often heard that the
tand that rocks the cradle rules the
world. With these words in mind, I
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will concentrate my remarks on the
welfare activities started for women
and request the Minister to consider
them favourably.

We find from the report that 44,800
mahila mandals were started by the
end of September, 1963. With one
mukhya sevika and two gram sevikas
for a block, we have been able to start .
these 44,800 mahila mandals, Are we
satisfied with mere figures? Mere
starting of centres will not be
enough. The gram sevikas and
mukhya sevikas should visit the
centres regularly and plan their work
in such a way that rach mahily man-
dal turns out constructive work. It
is through these mahila mandalg that
we have to spread the value of health
and sanitation and social education
and also economic activities for
women like tailoring, knitting, toy
making, kitchen-gardening, poultry
keeping and many other such activit-
ies so that it will enable the village
women to learn ang earn and supple-
ment their family income at their
leisure hours. There is a heavy res-
ponsibility before the village level
workers. We¢  cannot blame our
workers and we cannot say that they
have neglecteq their work. But the
work is tho much for two gram
sevikas, There is a heavy respon-
sibility. By the time the gram
sevika or mukhya sevika makes a
second visit to a particular centre,
sometimes it takes months, The work
js started initially with good spirit
and with valuable money, Ther«fore,
my humble suggestion is that two
gram sevikas are not enough. 1 am
always reasonable in my demand, Y
do not ask for much. The number
should be increased by at least one
more gram sevika, so that the work
will pe carried out efficiently and
the benefits will be reaped by our
village women.

Then, again we have heard about
the allowance for the Conveners in-
these mahila mandals, You will be
surpriseq to hear that the Convener
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of a mahila mandal gets only fifteen
rupeees for three months, which
comes to five rupees a month. You
can just imagine. Whereas an
ordinary village woman, either when
she works in agricultural labour or
in plantation laboyr, earns a rupee
and more per day, this is what is
paid to the Convener of a mahila
mandal. And this convener is select-
ed with cducation up to the eighth
standard or more, she must pe good
in crafts, and she is selected from the

locality to help the villagers. It is
really an encouragement. But what
do we pay the Convener? Five

rupees per month. We cannot say
that the Convencrs are helped by this
allowance. Therefore, the Convener’s
allowance should be increased. Here,
again I would like to mention that the
Conveners, though they have only
eighth standarq education are from
the locality ang they understand the
women of the localily much better
than the school teacher who has no
aptitude for the work, So we must
encourage these Conveners and in-
crease their allowance.

Coming to the scheme of integrated
child welfare project, a Block in each
district is selected for this. These
child welfare centres—I am speaking
from experience of my State—are
situated close to elementary schools.
In these elementary schools, as in
Madras State, the children are given
mid-day meal. These children are
the brothers and sisters of our
Balwadi children and are five years
of age. Grant from the State Gov-
ernment and contribution from the
concerned panchyat is given towards
the mid-day meal scheme. There-
fore, my request is that with a slight
increase in the State Government’s
grant and the panchyat’s contribu-
tion, these younger children in the
pre-school centres should also be
given mid-day meal. Here also the
gram scvikac come to help the pre-
school centres. I request that the
gram sevikas should be given all the
incentives, and also additional gram
sevikas should be gppointed.
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Now 1 come to co-operatives for
women. Here I  appreciate our
Ministry, because I have seen from
experience that many co-operatives
were formed for women, and these
co-operativegs have really helpeq the
women of the poor families to earn
sumething ang they have benefited by
it. and added to their family income.
But I have to say something about
the delay that takes place in execut-
ing the schemes. Appiications are
forwarded, but these applications are
siuctioned after of a long delay, and
by the time the scheme is sanction-
ed the village women Jlose confidence
and they have no faith in the organis-
ers who work for them. Therefore,
I request our Ministers to see that this
delay—ang there is considerable de-
lay—ig avoided and that the schemes
are executed quickly so that the
village women will really bencfit by
these schemes.

Now I come tp the village volunteer
force, Some time ago a complete pic-
ture of village volunteer scheme was
given, but there was no mention
about the women’s section. The
women’s section has done very good
work during the emergency, but I
have not found a word about it in
the report. In my Statc we have
formed  organisations, we have
organised women members of the
panchyats, and classes were conduct-
ed, five days’ camps in villages were
organised; classes were conducted iB
small savings, first aid, kitchen garden
and, above all, to look after the wel-
fare of the families of our jawans
who have either been killed during
action or who are still guarding our
frontiers. Therefore, our women not
only added to the collections towards
the National Defence Fund, they
have taken very keen interest in
these welfare activities towards the
National Defence Fund anq towards
the welfare of our jawans: the women
members have also contributed much
in the way of gift parcels for Christ-
mas and Diwali, they have collected
gift  parcels which were handed



9727 Demands

[Shrimati Akkamma Devi]

over to the jawans through the con-
cerned authorities.

Then I would like to say something
about the transfers of the staff at
the block level and at the district
level, These transferg are the main
cause for the non-implementation of
our work. Our block development
officer or mukhya sevika, by the
time that he or she settles down to
a work, knows the place and under-
stands the people, that particular
officer is transferred not only within
the district but outside the district
also. So this helps not in implement-
ing the activities that we have under-
taken but helps in putting a full-
stop to those activities. Therefore, I
request that these transfers should
not be made as frequently as they
are b~ing made today. At least a mini-
mum period of three years should be
allowed before any transfer is made.

Then we were gpeaking about co-
operative societies. We have co-
operative societies for the consumers
and also for the producers. We have
a marketing society to help the
producer. We have a consumers co-
operative society to help the consum-
er. By these societies we are doing
e magnificent job in helping the con-
sumer and also the producer. We
are forming these societies to do
away with the middleman, But we
have not yet come to the stage of
doing away with the 'middleman.

Here also, regarding these co-oper-
ative societies we have to he very
careful We are doing a noble job to
the poor agriculturist, but we make
certain mistakes that takes away the
good name of the work we are doing
for the poor agriculturist,

Coming to the co-operative farming
societies, thesa co-operative farming
societies are formed to help the land-
less poor and Adivasis. But they are
exploited. The land is not used by the
tandless poor and Adivasis, but
these people are exploiteq by well-
placed men, not only from the d's-
€rict but from outside, and the fruits
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of the labour put in by the landless
poor and Adivasis are enjoyed by
these people. So I request the hon.
Minister to see that such things will
never happen in the future.

We speak so much about co-ordina-
tion and co-operation. Here we see
co-ordination in our Ministry: we
have the Education and Agriculture
Ministry here, we have Community
Development, we have the Co-opcra-
tion Department. So we have co-
ordination here and also coopera-
tion when all of them get together
for the purpose of helping the poor
people. Therefore, we are setting a
very good example to help the poor
and this Ministry needs to be en-
couraged and given full support from
this hon. House.

With these words I support the
Dcmands of this Ministry,

Shri Jena (Bhadrak): Mr. Deputy-
Speaker, Sir, I thank you for the op-
portunity you have given me to speak
on these Demands. I rise to support
the Demands of the Ministry of Com-
munity Devlopment and Co-operation.

Our parliamentary democratic sys-
tem of government functions is consul-
tation, and with the guidance of, five
assemblies:  firstly, the Parliament
consisting of two Houses, Lok Sabha
and Rajya Sabha; secondly, the State
Assemblies consisting of two Sabhas,
the Vidhan Sabha and the Vidhan
Parishad; thirdly, the zilla parishad;
fourthly, the panchayat samiti; and,
fifthly, the gram panchayats. So all
their opinion is consulted in our de-
mocratic system of government, be-
ginning from the top to the bottom.

Before the community development
and panchayat raj system came into
existence there were two popular
bodies, and they were the Parliament
and the State Assemblies. This com-
munity development and co-operation
has made our system of Government
more democratic. It has brought the
other three tiers of popular bodies:
they are, the zila parishads, the pan-
chayat samitis and the gram pancha-
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yats in the villages, The report of the
Ministry says that 13 of our States are
executing this panchayat raj system
and that the others are preparing to
introduce it. I think it is getting late;
the other States must execute it as
early as possible,

Before I proceed to make my re-
marks on the community develop-
ment and panchayat raj movement in
our country, I would like to refer to
a sloka of Kumarasambhavae by one of
our greatest poets, Kalidas. It is as
follows:

FilarsrEe T g 47 9T fafaaraa
w1 fafeyr famgemaeRew e
fezaaa

The meaning of this sloka s
this; when Brahma, the Creator of
the universe, was not satified with
the creation he made, he tried
to build some other beautiful
body which would be appreciated by
all, He made up his mind to build the
body of Parvatiji in a unique manner.
For this purpose, he collected the ex-
tracts of al] the beauties on earth and
put them carefully on the body of
Parvaliji with a view to offering an
opportunity to all to see all the beau-
ties on earth, on this single body.
Similarly, when the palnners and
the nationa] leaders of our country
were not satisfied, after Independence,
with the improvement being brought
about normally, they thought of doing
gomething more than normal.

Nt wTE  wET Al R
Mr. Deputy-Speaker: Quorum has
been cha'lenged. The bell is being

rung....Yes; now there is quorum.
Shri Jena may continue his speech.

Shri Jenma: So, they gave scrious
thought to it and decided finally that
they should introduce this community
development and panchayatraj system
in the country with a view to bring-
ing about all-round improvement in
the country, particularly in the rural
areas which were neglected for ages
together.  Therefore, this  Ministry
came into being to execute those plans
and programmes, This panchayatraj
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aims at touching and improving every

stratum and section of the rural popu-

lation and society with a view to bring-

ing the rural areas to the leve] of our

towns and to make them worth living

just as our towns are. The aims and

objectives of this Ministry are no’
doubt highly praiseworthy. I think
everyone of us in this hon. House will

agree with me that this community

development and panchayatraj pro-

gramme has created a social and eco-

nomic revolution in the country, We

may criticise the plans and program-
mes and their functioning here and

there, but there is no doubt that it is

doing some good work and making
progress. Nothing can escape the

scope of criticism if you want to cri-

ticise it for criticism’s sake. Some sort
of criticism was also offered when

Shri Ramachandraji was asked to
succeed his father to the throne. In

the wo:ds of one of the famous poets
of Orissa, Upendra Bhanj, it was ar-

gued that Shri Ramchandraji should
not become the master of the earth as

the earth was the mother-in-law of
Shri Ramchandraji, the earth being
Sitaji’s mother; so, it would be highly
sinful for Shri Ramchand -aji to be
master or the King of Ayodhya which

was part of the earth. That was the

argument then.

This sort of argument is also not
rare nowadays, Simple, constructive
criticisms or healthy suggestions
should be offered and they a e always
welcome. But there is no doubt that
this community development program-
me is going to change the face of this
country and bring about healthy
changes that are needed for an up-to-
date and dynamic society. This has
made the poorest of the poor and the
downtrodden in society feel the acute
necessaries of life and thev have a'so
begun to realise their duties and res-
ponsibilities to some extent in  that
di~ection. They want the socie'y to
improve and become up-to-date
Unless the people ‘feel that there
should be all-round progress and they
should try to achieve it, it is difficult
to bring them un and place them in a
prosperous society in a democratic set-
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{Shri Jena]

up. Fortunately, a thirst for educa-
tion, a keen desire for agricultural im-
provement and a craving for industri-
alisation are already there in the re-
motest parts of the country. This is a
healthy sign and for this the Ministry
deserves congratulations.

The earnest desire for all-round
progress of the people in the country
is there. Now, it is the noble duty of
the Government, the legislators, the
social workers and the social refor-
mers, to utilise that urge and lead the
masses towards a  socialist society
which has been already accepted as
our goal. So, it is no use blaming one
another; we should try to improve
matters as far as possible in this con-
nection.

As far as ] understand, these are
the difficulties of this Ministry: it has
to ride on two horses for the success-
ful and proper implementation of the
plans and programmes. This Ministry
13 bound to depend more on the States
than on itself. Ultimately, the success
of the programme depends on the
sincerity and efficiency of the staff at
the block level. Only, the part of
co-ordination, suggestion and
and guidance is to be played by this
Ministry, If this Ministry wants to
do something more directly, I think it
cannot do. I think everyone in this
hon. House will agree with me that,
before Independence, lakhs and lakhs
of people were oppressed and depres-
sed in many ways. They did not have
even the elementary things like drink-
ing water and village roads. Only a
few primary schools were there in the
rural areas, They were few and far
between, That sorry picture is no
more there and things have
improved to a great extent. I should
say that sorry picture should be chang-
ed further into a happy picture.

I am reminded here of the sloka in
the Gita:

aEqaT qfceava wTEE T A |
5§ @ wdqrdegY Avwfasarfy qmw: ()
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In this sloka, Lord Krishna says to
Arjun: “You forget everything and
you rely on me. Surrender yourself
to me and by that you will achieve
salvation.” Similarly, for the rural
areas, I think community development
is the only programme by which the
rural areas can develop. This has
become a national programme and this
has been rightly accepted by us. Now
it is the duty of the Government and
everyone of us to see that this pro-
gramme is correctly implemented and
followed. Unless we provide the bare
necessities and the minimum ameni-
ties of life in the rural areas, it would
be very difficult to stop the rural
population flowing into the towns for
a good living and decent earning. The
future will not excuse us for neglect-
ing the rural areas, which have been
neglected for long.

This community development pro-
gramme has started all<round progress
in the country, although the progress
is slow and expensive. From the re-
port supplied to us by this Ministry,
we see that there is no  uniformity
observed by all the States with regard
to the association of MLAs and MPs
in these community development and
panchayatiraj programmes. In some
States, MLAs and MPs are regular
members of zila parishads and pancha-
yati samitis with voting rights. In
some other States, the MLA or MP
can also hold the office of chairman-
ship. In my own State of Orissa,
MLAs and MPs are members of the
zila parishads and panchayati samitis
without voting rights. I do not object
to any of the forms of association of
MLAs and MPs, but I suggest there
should be uniformity observed by all
the States in this matter.

I am glad to say that the Orisss
Government has introduced the secret
ballot system in the election of pan-
chayats. The Orissa Government {s
also thinking in termg of getting the
surpanchas elected directly by the
people instead of getting them elect-
ed by elected ward members. The
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Orissa  Government takes much
interest in implementing the pancha-
yati raj programme, because Orissa is
a State of villages and the bulk of
the population is constituted by Hari-
jans and adivasis.

The Orissa Government has got a
competition scheme for encouraging
the Panchayats. This competition is
held every year. The State Govern-
ment awards 17 first prizes of Rs. 50,000
each and 17 second prizes of Rs. 25,000
each to the best two gram panchayats
of every district or a unit of 200 gram
panchayats, as the case may be. The
prizes are given for starting panchayat
industries. The marks for the compe-
tition are 100. Out of this, 40 marks
are given for proper administration
and proper maintenance of records of
panchayat samitis. 60 marke are for
proper implementation of the produc-
tion programme, and the proper exe-
cution of development works, forma-
tion of mahila samitis, youth organi-
sations and village volunteer {force.
‘The Chiet Minister of Orissa 1is the
Chairman of the State Evaluation
Board for panchayati raj, I am glad
to say that our Minister and Deputy
Minister for Community Development
have visited Orissa many a time and
they have also appreciated our work.
But the only thing is Orissa is a poor
State and with its limited economy, it
becomes difficult to make further pro-
gress in this panchayati raj system. So,
I would request the Ministry to help
the backward States like Orissa, so
that they can implement the pro-
gramme successfully.

1 would request the Minister to see
that our officers become rural-minded
They should make the people feel that
they are for the masses and with the
masses. Unless this feeling develops
in the rural areas in the blocks, this
programme will hardly succeed.

Lastly, T would request our officers
and the educated people that we
should feel that we have been educat-
ed at the cost of the masses. We
should always try to help them when-
ever they come to us for anything and
let them get a little benefit from our
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education. With these words, I sup-
port the Demands of this Ministry.

Shri Jashvant Mehta (Bhavnagar):
Sir, the Community Development Min-~
istry is an important Ministry for tie
rural areas. Community Development
aims at reconstruction of rural life, in
its economic and social aspect. The
Minister in charge of the movement is
a dynamic man full of enthusiasm.
But we have to judge the performance
of the Ministry in the achievement of
thig object.

The movement was launched in 1952
with the object of initiating the pro-
cess of tansfomation of economic and
social life of the villagers. The main
function initiated in the plan pro-
gramme js to encourage and concen~
trate on more agricultural production,
rural industrialisation, development
of cooperatives, fuller utilisation of
man-power and resources in rural
areas and to create a popular support
and- approach to the weaker sections
of society. We have to judge the
performance of this Ministry with
these criteria.

From time to time, we have recelw-
ed reports of evaluation committees
and we have seen the reports of tlhp
seminars held in different States. We
have also seen the debates in different
Legislative Assemblies; these show
that the benefit of this movement does
not reach the less privileged section
of the village community. In the
first two Plans, the total outlay was
Rs. 240 crores and in the third Plan,
provision has been made for Rs. 284
crores plus Rs. 28 crores for pancha-
yats. I would like to draw the atten-
tion of the House to the development
of the community movement in the
last 12 years. As the Minister said,
now the Ministry has entered the
third phase, the phase of panchayath-
raj. We have to see how this pam-
chayati raj is working, what is the
achievement, what is the real situa-
tion in rural areas, how the adminie-
tration is functioning, how the move-
ment is going ahead and how the
real target has been achieved. Re-
cently in Udaipur a seminar was held.
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[Shri Jashvant Mehta]
In this seminar the President of the
Ail-India Panchayat Parishad, Jaya
Prakashji, rightly observed, “he did
not think that the Panchayati Raj
would succeed because there were
disruptive factors in the villages. He
said that these disruptive factors had
to be reduced as far as possible. He
also said that these disruptive fac-
tors were social, economic and politi-
cal.” .
15.00 hrs, M

‘What is happening in the Panchayati
Raj? The P:esident of the All-India
Panchayat Parishad has rightly ob-
served that there is no atmousphere
in the villages. Casteism is there,
vested interest is gaining ground and
the total leadership has gone in the
hands of those people who have been
dominating the rural area up till now.
The time has come when the Govern-
ment should pause and study the
situation again. They have to think
over this serious problem that in the
rural areas a new leadership of ves-
ted interests and feudal elements is
coming up. What you call, the esta-
blished interest of mahantas. A new
Jagirdari system has come into force
and that is dominating the village
area. The real people, the genuine
people, the weaker section of the
society, are not getting any benecfit
or any new approach.

Shri D. S. Patil (Yeotmal): That
is because there is no direct relation-
ship.

Shri Jashvant Mehta: Casteism and
viliage feuds in these villages have
plaved a havoc. Unless we remove
these fac'ors, unless a new atmosphere
is created there, the community deve-
lopment movement will not be suc-
cessful.

The administration is  stand-still
Village feuds and vi:lage politics have
taken new turn. This is a very serious
problem which the people in charge
of community development move-
ment will have to consider. The Gov-
ernment should make a new survey by
a special sociologist who can give a
clear picture as to how these village
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forces, these right reactionaries, these
vested interests are taking benefit of
this new institution and utilising it for
their personal ends.

What is the remedy? The Govern-
ment should seriously consider for a
way out. The remedy is there. I be-
lieve, we were championing up till
now that there should be the widest
decentralisation of powers. If we give
the widest power there is no objec-
tion, but there should be a demarca-
ting line between the powers of the
institutions and those of the adminis-
trators. The administration, as I said,
is stand-still. The services have no-
security. There is a lot of inter-
ference in the day-to-day administra-
tion by the elected representatives.
1 believe, as the Parliament is the
supreme sovereign body and the same
is the case with the legislatures in
the States, we have got the widest
powers and we can delegate powers to
the widest possibie extent to these
bodies like the panchayats, zilla pari-
shads, taluk parishads and so on.

But the office bearers of these insti-
tution sshould not work as executive.
They should not interfere in the day-
to-day administration on the execu-
tive side. This is the only remedy
which can improve the community
development movement. It requires
a new approach. The whole structure
should be changed. For that purpose
the Government should pay atten-
tion to the suggestions that I have
made.

Then I come to the second impor-
tant aspect on this subject. Just now
my hon. friend over there was prai-
sing the Orissa Government's pan-
chayat administration. The Orissa
Chief Minister stated in the Assembly
that out of 400 panchayats the wor-
king of 194 was unsatisfactory, 19
sarpanchas have been removed and
more than Rs. 13 lakhs have been
misappropriated. Protection was
given to the sa-panchas belonging to
a particular party. The same is the
case everywhere. Corruption has gone
deep down even in this community
development administration.
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15.05 hrs. A

[Sur1 THIRUMALA Rao in the Chair]
Recently we have received the San-
tanam Committee’s report. The com-
mittee has made far-reaching recom-
mendations. It is for the first time
that the political aspect of corruption
has been brought forward by the
commitiee. I, therefore, suggest that
for the healthy development of demo-
cratic traditions in this country, the
time has come when the Government
should think seriously about this prob-
lem. Crores of rupees which have
been given from the central exche-
quer to the community development
panchayati raj administration and co-
operative movement should not go
unaccounted, unaudited. Under the
present system there are auditors in
the co-operative and community de-
velopment administration who are
servants of the same institution. There
is no independent authority to audit
these accounts. It is a central res-
ponsibility. The Minister is respon-
sible to this sovereign House. But
these accounts involving crores of
rupees paid from the central exche-
quer are not audited by the Auditor-
General. These accounts should be
audited by the Auditor-General. My
suggestion is that to remove corrup-
tion and create confidence in the
minds of the people an independent
authority like the Auditor-General
should also audit the accounts of the
district panchayats where money is
given under the head “Community
Development and Co-operation”.

Dr. M. S. Aney: The staff there
should be increased.

Shri Jashvant Mehta: If you look
at the budget, for Community Deve-
lopment Block movement, you will
find that the provision is Rs. 12 lakhs.
In every biock the budget provision is
of the same pattern. Recently one
hon. Deputy Minister issued a cir-
cular to all Members of Parliament
requesting them to visit the diffe-
rent blocks. I visited seven blocks,
and to mv great surprise I found that
the money provided for the main
item, which is agricultural produc-
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tion, remained un-utilised. There is
no flexibility in these budget provi-
sions. How can you expect the en-
thusiasm of the people to gain ground
when the grants are not given in
time, money provided for improve-
ment of agricuitural production is not
utilised and so on? On that front also,
therefore, the performance of the Mi-
nistry is very poor. The Ministry of
Community Development and co-ope-
ration has not been able to deliver the
goods on the agricultural front. This
is one of the failures of this Ministry.

It has been announced that the:
Government is concentrating on and
drawing up plans for the implementa-
tion of village production programmes.
I wouid like to ask the hon. Minister
in how many States these village pro-
duction plans have been implemented.
It will be very interesting for this |
House to know the figures, "

The third and most important fac-'
tor is rural industrialisation. What isi'
the progress in this front of rural m-"-.
dustrialisation? I think the achieve- '
ment of the Ministry on this front is
not creditable. It requires much more
attention. I would urge that if you
want to remove unemployment and
underemployment, more funds should
be diverted towards rural industria-
lisation programmes; otherwise, it
wili lag behind.

Another aspect is the village level
worker, the new leadership. Now the
village level worker continues to be
an ordinary man. Of course, we are
attaching much importance to the
function of the village level worker
and village leadership. But, unless
we improve the service conditions and
qualifications of the village 1level
workers, it will not be impossible to
improve their status.

Another important asepct is the co-
operative movement, where there is
great scope for development. We
have accented mixed economy and
day in and day out we hear much
ab~ut the roln of  tha putitie coptor
and the private sector. If the Gov-
ernment is serious about the co-opera-
tive sector, it has not announced
policy regarding the

its
cooperative
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sector and the role that it will have to
play in our national economy.

Mr. Chairman: The hon. Member
should conclude.

Shri Jashvant Mehta: ] would re-
quire another five minutes.

Mr. Chairman: I am sorry, he has
to conclude soon.

Shri Jashvant Mehta: Then I will
take only two minutes. In democra-
tic decentralisation scheme, we have
given representation to cooperative.
If we consider village panchayat as
loca] government then we should not
_integrate co-operative movement with
democratic decentralisation; otherwise
it will bring in politics and this socio-
economic movement will become the
playground for political parties. In
Gujarat we integrated panchayati raj
with co-operative movement and now
we are having second thoughts on it.
Co-operative movement should be al-
loweqd to develop on healthy democra-
tic lines, then only we will be able to
achieve the objects of co-operative
movement. Otherwise, it will become
a gamble for political parties.

Fourthly, coming to the Santhanam
Committee Report, the hon. Minister
has stated today that we are going to
implement it. It is nearly 9 months
gince this report was submitted. Since
ideas move very slowly, 1 feel that
Government should move rapidly and
accept that report immediately.

Coming to rural credit, although the
Reserve Bank is advancing rural
credit at 2 per cent, when it reaches
the agriculturist the interest becomes
9 or 94 per cent. I want to draw the
attention of the Minister to this very
important aspect of rural credit. Ru-
ral credit should be cheap and it
ghould be made available easily.

Lastly, coming to the quota system. .

Mr. Chairman: I am sorry, he
should conclude just now. He has
taken more than his allotted time.

Shri Jashvant Mehta: The co-opera-
tive movement should be above cor-
ruption. Since preference is given to
co-operative societies in the matter of
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controlled items, they should be above
corruption. Recently, we have the
example of the Delhi Central Co-
operative Stores to which a quota of
500 tons of C.G. sheets was given for
agricultural purposes and it was con-
verted into non-agricultural purposes
without the sanction of the Govern-
ment. A check should be put on such
malpractices so that the co-operative
movement may develop on sound
lines.

Mr. Chairman: Now the hon. Mem-
ber should resume his seat. Shri D.
S. Patil. I woulqd like to remind hon.
Members from the Congress Party
that they should not take more than
ten minutes so that the time allotted
to that Party may be shared by a
larger number of Members.

=t 3o faro qifem : wumafa warey,
grEdt T3 # AT T OF TSY
¥ &7 1 Wit g A foiw
Zigmr A §ard A1 7 T 8y A
T T3 AT A @ T a9 AT Ay
(EEIAF & 3T oA A
Yo g i A AEgd fa
A TrEa #) 5™ q9 | 98
ot faare 3, 3¢ & wgwa A g
€EF F1 qg § 5 g3 ardy ¥ A
LA

“That Government is best which
governs the least”.
ug St IFIA FET 9T

“There areseven hundred thou-
sand villages in India and the vil-

lages should evolve the district
administration”.

oY A I w1 91 ¢

“The greater the power of the
panchayats, the better for the peo-
ple”
mfaT ¥ I ey ar

“We thought that the villagers
should evolve the district adminis-
tration and the district adminis-
tration would be the basis of the
State.” !
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gar dfea AT e AgE S 7
TF AT T AT ITART F T
@Y &t OF Wequad €T S 97 |
qrAst A o w71 & 6 A1 el @y ag
NYF G 7oA A TF AHAR
g ar, 3u A 7z fawfor & & f
fefigae a9 a7 & sedl T+
@R gr o

d2q TaqAe ¥ @ ANy HY
! fgzmad & §, g7 qaifas fug @
W 3T qAdEEH TG ETH FT aFAY
§, 9z 7 facgw A4 =Al 02 gy
& v § 1 & awad g fr qfF wg e
AR A T Grg & wTE §, 1w A
2 e fasmad I o1 g Ay fesdy £,
gX ¥rfer fedgamgdaa a3ar g,
Y IR AT qIGAT FIAT F A
3T ¥TW F g9TE &9 F A1 A% ) &
guaat g 5 gl sidizgsw § o
FIE w7 & | wifeww Yo oY Trgify
fafaqes & a1t # §, ag €2 mEAiE
w77 swfar AT ¥ fF F g qamgd
ety &3, gg 3AdT &Y formiardy §
g TR ITHT AAT 9T faiw w7@w 2
& muAar g tF o R A
a7 3t qEr "/eard § twd w1 owged
azT afas § AR tow T & O
o 2R faam maramm w7 2, 3@
A § am a9 /T faar  ofoez @t
& & | fog a® ¥ wfas O
T AR faaA A N g, s T &
9w I war AT taer afeg
® A quY d7 ¥ Jroy A afzd o
@ fad T e FidegnT §
o FAT R N Fa1 F7X F wrgwy
saqar A afgy |

art Y A ¥ wrdw T acwrd
¥ eatad iy it § dargdt T w7
gfrerd d24 Q ofed | fedew ¥
of TG fawar @ vt ¥ Afww
wt ifqw oiferet & ag 0w wH wfey,
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Iq ¥ wYf Pywar 4 g wrfgy o

ol @ wIAAY wwer o dga
NNAFgragas & 7 wwar g
FATIAT TR T N HeArE THFT €TYLE
9 g1 AR qATE 7T F fed g
iz e wfare g snfgdn damadt
s # gy F fa¥ o wEAe
FTARGR AT AT | g sy
A1 arferely F1 faaioor & Wi grameaw
¢ gEwT AT G gl o o Far
o7 7T a3 aifedl x7 faatro #%
W IEE FEAACIA &1 A 1N 2,
ag S sfasrdr o &, waw fadw g
N A qT FT M, T F-TT
F T #, fr-afafea & w1 ¥ eraay
"7 FT |

TF GATE T 4g W1 ZAT AT {
f& gdse mfez gaar 2 wfer
qragd o1 mfer T 2 oag Y ¥
S & gra ® T@ar £ R aE) e
& fx feasa o g & 1 1% sHdE
T A mrfeT Y N TG A=
T ¢

AN Y TS § F qE@ § 3TN
9 o & AT g1 48 qga &Y wEA-
ot tafret 3 oY Y AT 9z w T
% 7@ f TG AReqd w7 2 1 el
&Y gwETAl FY g FII AT AT &
teatéde &Y wwar & @Y @Y aF FEE-
Yz &1 awar & 1 7@ feaddiz w1 S3ew
gt ¥ gwre o1 wEE A AMAY
g 2 | fawra 1 N v ITE §
wagd e wrl gAa € gure
A sudra F3 FT yFax faF | ww
oy 3G fr  Agial & feala faerdia
¥ v IR T2 T § O waw
& gra  fawn o @@ g R, wga
wfa7 77 75 & | Fefrge wagdi O e
o famameeE & 9T g9 T
Y WA ST HTOA T w40AT A A
gw ¥ samEr aidt g § fr s
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[’-ﬂ'eoﬁ\'o Q'T‘n:d'ﬂ]
2, 3t oX gEwY wAx taar o §

T gHT §4 999 €419 A ] §
qZ QM1 3I7Y Gy A ATy
Al F1 g FW AT 1 W F FEaw
gofr 7z Fa9 aofas W) wifas
qafs ¥ Y §) TFAT & | AR 1 fEqw
safa & faz, qravr saaear F @i
¥ faa, @ faamr &1 ga wgEQr
T g M 37 F19 ¥ vfe s@w #
T AT 2 A T F wfw B
wgEge & faar qar qr, afe g
il gE a0 § 5 Ffe IR e
T R 9 FI 9T CIF A FFA 4
ag Wl 9T AT & | 39F F0r Ry W
giIamus Fw ag WY 3 5w
WATET  FT AT FTH 1T 9T a8 GFTQ
wfawf@l § gra g a1, Ia% [
gu S A% ¥ o g fay @z § frm
war 5 97 g @ AT SR ax
W T W FH F WG |

9HIdT A F ARAIT FT ALY
dmgravan & frafa o TR a3
frara w1 3a% @7 @ fraar afaw
faerar &, @y T3 faamr &Y geAaT
F1 &tz ¢\ greAT D Y fgiz &
garar war § & feara &1 91 faean
gagFa 2

A WY DT FAX § ITH AR
FAIga & Ao € 707 ad g,
afer 376 fmmaT = & B 3 w0d
I FF A wwA

®ET AT Al GAA § 7 qfETAY
I gaum T et & fF
Money is the mother of all the indus-
tries. oordy o -0 41 AT 43
P 7t & qr =17 - ofr s o
T I AT G F F(TS AT WA
= AvE 7 7 v § PoowlEe 3+
|t #1 faa & (777 o e oo
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¥R wfecoad Qoag T o
grafa & w1 ool o= | @ §
Q fogrf orgew TEr g fyed are
TH AT § 79 W g a1 W) feqe
1@ AN F qE Yo WX FT A
t | afFT T Wfee 7 @7 ¥ T
Ffee g faerr | W FA W |
&7 a7 ag & fF 9 &) & fear sman
2 foa® IaT 9T Y egar ar qined
& WK ag gwfa X wmaf@ §
fedz & qra #fee 78 T o AN g
04T AT, JEF 99 WEASWT T
2 ¥ Iu*! For A8 o 1 g7 At
¥ #fer faemn @fed 1 qEAET F
& A 9 Fonege e frar § S
qER gy & @y # wgayg of@aT
T IE w@ W §
“Creditworthiness should de-
pend on the capacity of produc-

tion and not necessary on the
ownership of the assets.”

g 94 aF TG 3 A a9 aF Fie
JART AG ¢ FFAT | Yo 9N §e
gazl #1 %fee 7 faer w1 § 1 A0
farwmr &0 frgid & aamam o § o ey
Gar faar mar & S goorEAT A
aarar a1 fr gfa & fay ag7 ar dar
fzm & 1 #feT Mzifer AAT3-
g A A A § W T I
ggr @ qr g @ fn a3
Qg FHIA § I IT F awEg o
T AT FAET F Ay T arT oY )
el qras My AT oy W
o 9T @ A & w37 59 )
For=forr 204y =nfied 1 grenfs g
forr &gt 2 Ff T A o A AR
aftgn Fr MafadTE g gam §
12 §, wgT § I am Y e
grar it swF ma Rz X &
S g6 3T A0 & wzz T fram
ST ¥ T L8 T | sfus qea1
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o fow adm 0 & Fga g f5ouw
o Ferdfaw aft § wfe @ argeas
w7 8 Az & FAY FA AT | TA-
FEA UV FT ¥ 9T §T FAC-
AT &1 N AT qeaiw faar A § ag
W& FE & AfF Jar fr & 7 qarn,
fom M #1 faear afg? qr I
ag¥ foar &

WTRT T AWAA TTFH ILY T4
& AT AfTeT ot A 79w Y
w37 F9 £ | OF wias a1 379 § =/
g 1 ToEr FHarfEl ), '
gl ®) wgms war faqar §, gawr
A, HETATT AT F3I I7AEN W00
& giaar &, 379 wrTE A7 o giaur
& afrr iy wagdi #v 7z gfaad
agt fa=dt

arex goard ¥ fox vz o fw
g g9y g § | F oA}
qATE FIA FT FAAH §) T )
IfFT Far f5 &7 F9 IqmT IaF A
# w78 ot gra anfy adf 7€ & @
qETasT ¥ qu,03 T o¥ § et
¥ arfr ®v glaar TG &

Y WqEATE F A § A FIA
wqrgT 5 qa waw af 5 e
aFaag dM ¥ gaadta QA §qr
® Y | IFHFAATE F Pz, srafie
wagl F ¥ A gr OF ¥ fay sy
® T g, AfFw arE wrETe &
forr w 1€ oY syarear 7S & ) Fiw F A-
FE A Al A Iy AR Fy A
€= af wrr omar AR T fad
AT Y wrErw wowrd giraT g
faert

&« gsfegamEus § ot #
& AT &, AT g wD oF T 7w
{1 3 g & e g s ¥ oF et
A afgd, foed ey agr gfar

CHAITRA 18, 1886 (SAKA)

for Grants 9746

g A g UF sO1F § UF A QA
el | 399 Igq g §) wFAT & |

gt OF §T FACRE RN F a1
& wnfar wdwa X Fgr a1 fb A D
BT & 9 I1< ATEIEN & 1 & S
g% T[AIBIIT  FIA AT Q9 8§,
afFa afe gaX ¥ I O TG 74
g

A TN &1 waAw ag § {5 cenfar
¥ & qIEH TE 3 ;XA AT 9
W & IEd T ¥ qr3q Y ) g
# qga w04 § | AfagT wag 1 F19
Tt faerar | 3grq & 9 § oY IRy
T 3G FLGA ST IZT AT |
¥ I FgAr & 6 F7 aF Wo F
FH H T qLH A I I TF
[ &1 9fg F & FA A EHIAr
gt faw "=dy |

Shri P. Venkatasubbaiah (Adoni):
I have listened to some of the spee-
ches of the Members belonging to the
Swatantra Party and the Communist
Party, and I had expected in their
speeches many things regarding their
faith in the panchayati raj and co-
operative institutions. My hon. friend
Shri Kapur Singh when he was speak-
ing reiterated his faith in these insti-
tutions but only suggested that certain
drastic changes should be made. So,
my faith has been reinforced that
those institutions are really doing a
good service to the country.

This Ministry as it is more sinned
against than sinning. As has been stat-
ed here, this Ministry is answerable for
all the omissions and commissions
and all the acts of the Ministries the
Centre and in the States. Whenever
I hear the speeches of Shri S. K. Dey
and his colleagues, I am very much
surprised to see that the entire show
is being run by the Ministry here. In
this connection, I would like to point
out to the Ministry that better co-
ordination and better administration
of these institutions could be achieved
if there could be better co-ordination
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between the various Ministries here
and in the States.

As has been pointed out already by
several hon. Members. panchayati raj
is basically an institution which is
in our civilisation and in our culture.
We have been hearing since a long
time, even from past history that the
spirit of the Indian culture and Indian
thinking was based on the working
of the village republics. @~ Whichever
dynasty may have ruled in this coun-
try, the basic structure of the village
republic hag been going on intact. In
fact, even many of our customs and
dealings in the village society have
been uninterruptedly going on in
spite of many a change of dynasty in
this country. So, in this modern age,
when we are attempting to improve
this institution, to the extent that we
shall be able to bring back the old
spirit of cordiality in the working of
the village republic we shall be able
to succeed in our endeavour.

Coming to the working of the pan-
chayats, I would like to point out that
unfortunately in this country these
institutions have become the sources
of nepotism and favouritism. I would
like to submit that in this country
politics centres round three types of
institutions, more particularly so in
my State. One is the panchayati raj
institution the second is co-operative
societies, and the third is the institu-
tion of temple trustees. Most of our
politics revolves round these three
institutions. In spite of this, and in
spite also of the fact that there are
certain defects in the working of these
institutions, basically, the working is
sound, and we must try to help the
Ministry here and the Departments
elsewhere to improve the working of
the panchayati raj institutions.

In order to make these institutions
more democratic, and in order to
make democratic socialism and the
democratic functioning of the people
more effective, we have to make cer-
tain reforms to see that the panchayati
raj system is placed on a sound level.
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The first reform that we shall have
to do is regarding the system of elec-
tions. If the Ministry here could
evolve a uniform pattern by giving
wider franchise to the people and also
making even the weaker sections of
the people have their due share in
the running of the village panchayats,
they would have achieved a great
deal.

I would also like to mention that
the Panchayat Act that has been for-
mulated should be so amended that
the electoral college is widened as
much as possible. Not only the sar-
panches but all the members of the
panchayats shoulq be made the mem-
bers of the electoral college for elec-
tion of the panchayat samiti president.
By making that amendment, we
would be preventing the evil influenc-
es corrupting the electorate in the
arca. I can quote instances where the
panchayat samiti presidential elections
have gone on very bad lines, where
thousands of rupees have becn spent
in order to get a person elected as the
samiti president or as the sarpanch
of the village. When the electorate
is widened, there will be little scope
for corrupting the sarpanches or the
voters in the particular area.

Regarding the financial aspect. the
Santhanam Committee on panchayati
raj finances has submitted a report on
this matter. Even though there is
nothing new in that report. 1 would
request the Ministry to take a quicker
decision on their findings. The first
recommendation is regarding the
creation of a panchayati raj finance
corporation. 1 would like to submit
that that institution should be inde-
pendent of the State Government.
Unless the panchayati raj fnance cor-
poration has an autonomous status, it
will not be possible to augment the
resources of the panchayats properly
and there will be every possibility of
favouritism creeping in.

Asg regards audit and accounting,
many hon. Members have emphasised
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dent audit and accounts system.

As regards the various functions of
the panchayats, I would like ‘0 pcint
out that these panchaya:s must be
made the vehicles for all improvement
both social and economaic, ‘n the
country at large. In that respect, we
should see that every care is taken to
ensure that the democratic structure
is not disturbed, and they are allowed
to have their independent say without
politics entering the arena, We in
the party in power and the other
parties must come to a gentleman’s
agreement under which we shall not
run candidates either for the pancha-
yats or for the panchayat samiti on
party level. I would appeal to all
the parties here that the panchayat
elections or the panchayat samiti
elections should not be fought on party
levels. but we must see that good
people, people of integrity, and peo-
ple of character and of honesty are
elected to run these panchayati raj
institutions.

Regarding cooperatives, although
there has been a phenomenal increase
in the rural credit supply and other
aspects of co-operatives in this coun-
try, there are certain other things
which are to be looked into, so that
we could have an uniterrupted flow
of the cooperative movement in our
country.

The co-operative movement has had
a lop-sided development in our coun-
try. There are certain States where
they have made rapid strides in the
cooperative movement, while certain
other States are lagging behind. We
should see that there is an all-round
devlopment, so far ag the co-opera~
tive movement is concerned.

Another factor that we should bear
in mind when we introduce coopera-
tive institutions in every State or in
every walk of life, is that we must
see that they are representatively
constructed. There should not be any
confusion in our thinking in the

CHAITRA 18, 1886 (SAKA)

for Grants 9750
matter of introduction of co-operati-
ves. But, unfortunately, confused
thinking has been there. First, we
had started with multipurpose co-
operatives; then we thought of large-
sized cooperatives as compared to
rural banks and so on. So, there has
been a confusion in the thinking of
the Ministry itself. They must come
to a clear decision so that as far as
practicable there will be a viable
unit of co-operatives, and they must
be fully integrated regarding rural
credit, marketing, processing and so
on,

I would go futher and say that
we should encourage the people to
develop a co-operative complex in
the country, independent of the
Ministry, There should be 3 non-
official effort in this direction and they
should go ahead with the develop-
ment of the co-operative complex,
indepedent of the officers and in-
dependent of the Ministry, Then
alone, we shall be able to inculcate
confidence in the minds of the people
and public workers and others inter-
ested in the co-operative movement,
and they will come forward and will
be able to play a vital role in deve-
loping the co-operative structure in
the country, ~ This Ministry should
help such institutions, It must
divest itself of the powers at the
Centre, and entrust them fully to
non-official organisations, and play
the role of adviser so far as the co-
operative movement is concerned.

Another most disturbing factor is
the system of nominating to the
several cooperative institutions that
are there in the country, My hon.
friend, for instance, was mentioning
about the co-operative sugar factories.
Some men organise the co-operative
sugar factory, they mobilise public’
opinion, collect the share capital and
form the cooperative sugar factory, bug
suddenly politics creeps in, favouri-
tism comes in, and you find a differeng
set of directors nominated on the
board of the sugar factory. I am
surprised and very sofry to know that
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the Ministry thought it fit to increase
the term of nomination from one year
to three years. If that is a fact, 1
would earnestly appeal against it to
the Miniser. If you want to kill the
co-operative movement in this coun-
try, you can increase it from one to
three years,

I am of opinion that evn in the first
instance, we should see that elec-
‘tions take place on a democratic
basis. Since you are giving financial
assistance to the co-operative insti-
tutions, you can send one or two
-directors to supervise and gee that no
malpractices creep in.

About the cooperative farming
societies, they must come to a deci-
sion. In ail these matters whether it
is a cooperative institution or a pan-
-chayati raj institution, basically these
things are good, but much depends
upon the people, the leaders who run
them. So, in this country we must
strive hard to build up a strong lea-
-dership even at the village level in the
co-operative movement so that these
men may run these institutions pro-
perly and effectively. The defect lies
in weak leadership. So, we should
evolve a method whereby we can try
to bring about good leadership under
people of integrity and honesty., Only
when we are free of favouritism, we
can develop strong leadership. I sug-
gest vigorous steps must be taken,
Wwe must make up our mind and see
that co-operative farming is encoura-
ged in this country for greater pro-
duction and serving the agriculturists
-of this country better,

Shri  Gauri Shanker Kakkar
(Fatehpur): There is, of course, no
-denying the fact that the Ministry of
Community Development and Co-
-operation has to play a very impor-
tant part in establishing g socialistic

democracy in the country. If the
pattern of socialism can ever be
thought of or achieved, it is only

through the channel of the co-opera-
‘Aive mavement, but ] am very sorry
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to say that after a lapse of ten years
or more, the Ministry’s mind is not
clear about the actual pattern of co-

operative societies that we  should
have in the country.
In the last ten years there have

been changes with regard to the actual
formation of co-operatives societies
their constitution and running. O1. ac-
count of the Rural Credit Survey Re-
port, there was a thought that the co-
operative unit should be viable, and
in accordance with instructions issued,
large-scale co-operative societies which
formed in the country. There are
largescale co-operative societies whicn
consist of 25 to 30 villages, and some-
times an area of ten or 15 square
miles, which is quite unwiedly.

After that there was another stage
when it was decided that every vil-
lage with 3 population of 3,000 should
have a unit of a co-operative society,
but I am very sorry to say that those
la-ge co-operative societies with an
unwiedly area are still existing, and
the work is suffering. People are not
able to contact each other, and the
rcal spirit of co-operation is lacking.
In spite of instructions, they are not
being bifurcated. In U.P, there are
hundreds of such co-operative socie-
ties which are being allowed to exist
still.

In spite of repeated warnings and
deliberations, the burden of interest
payable by the member of the credit
co-operative society has not yet been
lightened. T fail to understand why
the co-operative movement of this
country has allowed the middleman to
come in. Accommodation is given by
the Reserve Bank to the apex banks at
the rate of only two per cent interest.
These apex banks lend the money to
the central banks or district co-opera-
the Reserve Bank to the apex banks at
rate of 4} per cent from them. These
district or central co-operative banks
lend the money to the service co-
operatives or the large-sized societies
adding two per cent more to the in-
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terest rate. Ultimately when the
loan is made to the member, he gets
it at a rate ranging from 7 to 9} per
cent in the different States. This is
a very high rate of interest. There
is no reason why the Ministry of Co-
operation should not give serious
thought to this matter. I fail to under-
stand why all these intermediaries
should be allowed. The actua]l tiller
or cultivator deserves to be relieved
of all this burden. When there is
their participation at the level of the
district co-operative bank or the cen-
tral co-vperative bank, what is the
necessity of the apcx banks coming
in? And there is absolutely no risk
because there is regular inspection by
the Reserve Bank of India and
thorough audit of the Bank.

The co-operative movement of the
country is not taking the turn of a
national movement on account of one
basic reason, and that is this, that the
co-operative movement of our country
has not been allowed to grow from
beneath, from the masses, but it is
actually enforced from above. There
are certain targets fixeq at the State
level, at the Government of India
level, that so many members ought
to be enrolled, so much of share capi-
tal has to be raised etc. On the basis
of those targets, instructions are is-
sued to the district level, and there
the Assistant Registrar or the District
Co-operative Officer and the supervi-
sor and the circle officer only think
of implementing those targets, as their
service depends on it with the result
that on paper the resolutions are pas-
sed, on paper so many service co-
operative societies have been formed,
on paper the share money is raised,
and that share money is adjusted actu-

ally when the 1loan is made to
the member. Such is the ~ondi-
tion. I can say that in U.P. at
least overnight so many service
. co-operative societies were born
and actually brought into being

and so many primary co-operative
‘societies which were actually working
on their own working capital, which
were in a solvent condition, were all
disorganised. In the same area ser-
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vice co-opcratives and large-size co-
Operatives were formed. If you actu-
ally want to make co-operative move-
ment a national movement, you have
to see that the national movement is
in favour of the masses, tillers and
peasants. It is not my version. It is
the version of hon. Minister Mr. Dey
and of the Prime Minister. In spite of
So many years of effort, we have not
progressed in community development
and in cooperation. Our Members
who feel satisfieq are not able to con-
tact the poor tiller or cultivator. Ac-
tually in the rural areas, they are
contacting those middlemen, the few
persons who are themselves lending
money and conduct other business
with the result that the poor cultiva-
tor is still neglected. I am sorry thart
the report does not mention of any
earnest cffort on the part of this
Ministry to see that the cultivator 1s
allowed to pay less interest that tne
weaker sections in  the rural areas
are also given accommodation anda
they are the majority. that is to say.
those who have not got any holding
or uneconomic holdings or those who
are agricutural labourers without any
holding. They constitute the bulk or
our rural population and there is no
provision to give them any facility or
loan. Government have taken no
concrete steps towards that. Unless
the weaker sections are actually pro-
vided with such facility, loan, etc., the
problem can never be solved; it can
never be a national movement.

The pattern of community develop-
ment has been done on the basis of
decentralisation of power at the vil-
lage level; every village has got to
be established according to the cons-
titution, as a self-governing unit.
I will point out one or two undemo-
cratic features. There are villages
with 200—400 population; there are
villages with 3000—4000 population.
There is a pradhan for each village,
whether its population is 300 or
3000. Each pradhan has an equal
vote in the taluk development com-
mittee, irrespective of whether he
represents 300 or 3000. There are
certain districts in the State where
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minorities representatives are actual-
ly in the majority at the BDC level
and they are able to form their
cabinet, pramukh, upa pramukh, etc.
There should be proportional repre-
sentation on the basis of population
and they should not be allowed to
carry on like this.

In most States there are indirect
elections in the formation of the BDC
and zila parishads. The evil effects
of indirect elections and the corrup-
tion that is prevailing are known. In
many cases the members are trans-
ported in trucks at the time of the
zila parishads elections, two or three
days prior to actual voting. Actually
there is some sort of a confinement
and then their votes are secured in
this manner and then zila parishads
and block committees are formed in
this manner. When provincial as-
semblies and Parliaments are elected
on the basis of adult franchise, why
should elections to zila parishads and
to the block committee be indirect?
It will not be possible for any candi-
date to resort to corruption if elec-
tions to these bodies were also on
adult franchise. This system is un-
democratic; it also entails corrup-
tion.

The block development officers and
ADOs and the other officers are ac-
tually ruling over those elected per-
sons; it is a mockery in the shape of
decentralisation of democratic set-
up where elected members have ac-
tually no voice. The movement was
started in 1952; after so many years
of this movement we have not been
able to imbibe the social outlook or
any sort of political awakening in the
rural areas. The rural people have
not been allowed to bring any sort of
revolution on their own accord. So
many schemes are being enforced at
the block level and there is no co-
ordination at the district level, block
level or even at the State level bet-
ween the various Ministries such as
co-operation and community develop-
ment, agriculture, animal hus-
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bandry, etc. These are all Ministries
which ought to be co-ordinated; the
co-ordinated effort should be made at
the village level. It so happens that
a poor, illiterate villager actually
gets bewildered when a VLW or a
co-operative supervisor or an agri-
cultural inspector approaches him and

floods him with departmental ins-
tructions.
16 hrs.

In the end, I would submit that,

judging the importance of the port-
folio of Community Development and
Co-operation, it should be channelised
and mobilised in such a manner that
it actually takes the real form of na-
tional movement in its working. One
should not simply say that it is a na-
tional movement, but we have to
bring it into practice and show that
it is a mass movement. It should be-
come a national movement of the
masses, and then only we can succeed
in having a pattern of socialist de-
mocracy for which we have pledged.

Shri Harish Chandra Mathur
(Jalore): Mr, Chairman, Sir, I listen-
ed with great interest to the very
amusing speech given by the
spokesman of the Swatantra Party
followed by the spokesman of the
Communist party. They both agree
that this institution of panchayat raj
is essentially good, and they both
agree that this programme of com-
munityr development is essentially
good. Of course, they have divergent
views, as could be expected, but the
main complaint of the Swatantra
Member was that this nice institution

and the excellent programme have
gone the wrong way. One of their
complaints was that these institu-

tions have been utilised to augment
the Congress programme of socialist
democracy. 1 think if this is the
main complaint, then it arises only
out of frustration which the Swatan-
tra party has to face for a long time.
1 thought they will seek some com-
fort in the fact that they have no
future in this country, no future so
far as the Central and the State
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legislatures are concerned; they may
have some future in the panchayat
raj institutions at the district and the
block levels. I hope they should take
comfort in that.

It is not my intention to speak ela-
borately on this subject. I want to
touch on two points and I will do so
in a few minutes. We have the pan-
chayat raj now for quite a long time,
and I think it is time that we took a
realistic stock of the entire situa-
tion. We have a panchayat raj which,
to my mind, is almost a hotchpotch,
which has grown in different hues
and different colours. An hon. Mem-
ber coming from one State has en-
tirely a different concept of the pan-
chayat raj. Even Members sitting here,
on this side of the House, have not
got the same concept. There is no
clarity about the concept and the con-
tent of panchayat raj. I think there
is a conflict even between the Minis-
try and the Planning Commission. So,
1 think the first question which seeks
a solution at the present moment is,
what is our concept of panchayat raj.
In the name of panchayat raj, and in
the name of community development,
we have created various conflicts and
confusions between the different
levels of administration, from the
State to the district, from the dis-
rict to the block and from the block

to the panchayat, We have also
crcated a sort of dichotomy and
diarchy. We have created a conflict

between the officials and the non-

officials.

All this arises simply because we
have not got in our mind a clear im-
pression or a clear idea of the char-
acter and content of the panchayat
raj institutions. This is simply due
to the fact that we have not given
thought to it at the all-India level.
Different States have gone in their
own manner. In spite of this, if I
congratulate the hon. Minister, I con-
gratulate him only for this reason,
namely, that he has set the process
in motion and it is because of this
that in various States panchayat raj
has come into existence. But what

CHAITRA 18, 1886 (SAKA)

for Grants 9758
is that panchayat raj? If you will re-
member, the Prime Minister, when
he was inaugurating it in Rajasthan,
the first State which took a pioneer-
ing step in this matter, stated that he
was going to inaugurate something
which was absolutely revolutionary.
Let me ask, what is revolutionary
about these panchayats? They are
not even local bodies with the same
content as we have all over the world.
Everywhere we have got local
bodies; we have got the county coun-
cils. Are our panchayat institutions
having those resources? Have they
got all those powers which the coun-
ty councils enjoy? We have just a
semblance, a shadow of those local
bodies, and we call them a revolu-
tionary step in the bid for giving
grass-roots to our democracy and
giving a socialistic content to all of
them. Where is the revolutionary
step? 1 do not see it anywhere.

In Rajasthan, which is one of the
pioneer States in this field, particu-
larly, I had the occasion to have a
talk with the MPs, the MLAs, the
pramukhg of the Zila Parishads and
the panchayat samitis, and all of
them are absolutely clear—1 had a
talk with the Collector and the offi-
cials also—in their mind that the

Zila Parishads, as they exist in
Rajasthan, are worse than useless.
They have created, as a matter of

fact, more confusion and more con-
flict, and the entire programme of
development is bogged at that ]evgl.
We are setting up certain all-India
services also in agriculture and en-
gineering. 1 do not know how these
all-India services at the district levgl
will square up with the Zila Pari-
shads and square up with the pan-
chayat samitis. Therefore, the fgnda-
mental thing is that we must give a
proper place to panchayat raj institu-
tions in our Constitution.

We are having a two-tier sys-
tem now, one at the Central level
and the other at the State level. You
are going to have a five-tier system:
the Centre, the States, the districts,
the block samitis and the pan-
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chayats. If we are going to have five
tiers,

what is the place which each
panchayat institution has got in the
Constitution? It must be clearly de-
fined: and unless and until we do
that, we will have nothing but con-
fusion. To my mind, it is absolutely
necessary that at the all-India level,
the Central Government should give
it a thinking. It is only when we
give it a thinking at the Central level
that there would be at least a modi-
cum of uniformity and there would
be a minimum programme for the
panchayat raj institutions.

Another point which I would like
to make is that those friends who
talk against panchayat raj and the
community development do not rea-
lise that they are talking against de-
mocracy itself. We cannot have de-
mocracy in the thin air. Democracy
must be at the grass-roots and must
have a base. This Parliament is only
a super-structure. It must have a base
and the base can only be provided by
the panchayat raj institutions. This
must be understood; let us be clear
about the Constitutional position of
the panchayat raj institutions; that
they are a necessity; that they are a
must and they must provide the base.

Only one point more, and that is,
how t( import some health to the
panchayat raj institutions. There are
four suggestions which I would like
to make in less than two minutes. The
first thing is that we will have to give
an absolutely revised thought to most
of our rules and regulations about
the elections and their pattern. In
this condition, we must have an inde-
pendent election machinery, as we
have for the general elections.
We must have an absolutely
independent election machinery for
the election of panchayat raj
institutions. Secondly, we must be
clear in our minds that we must
part with the necessary powers
and the resources for the panchayat
raj institutions. Otherwise, what
happens is that we have used the
panchayat raj institutions not only as
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just political instruments for wield-
ing political power at the district and
at lower levels, but we have curbed
these institutions because of our
political abuse of these institutions.
If these institutions have an inde-
pendent election, and have indepen-
dent resources and if they are elect-
ed in the proper manner, and taking
into account all these factors, if we

have a separate corporation which
will provide funds to these institu-
tions, I think matters will consi-

derably improve,

16.10 hrs.

[MRr. DEPUTY-SPEAKER in the Chair.]

There is another factor which has a
great impact on these political insti-
tutions at the lowest level. These
are the conditions obtaining at pre-
sent in the rural areas on the politi-
cal front as well as on the economic
and social side. We have the old
heritage of vested intcrests. We have
not been able to carry the land re-
forms to their logical end. If we can
carry out all these reforms socially
and politically and liquidate these
vested interests and forces, then and
then alone we can have healthy ins-
titutions of panchayati raj. Other-

wise, we shall be doing a great dis-
service and they will do more harm
than good.

I think in our sincerity to the
rural India, we owe an obligation to
rural India and that is only to be
fulfilled if we can have a real sense
of democracy, with rcal resources
and real power. That can be done
only through panchayati raj institu-
tions. This will be possible only
when the panchayati raj institutions

have a clear place in our Constitu-
tion.
Some hon. Members rose—

Mr. Deputy-Speaker: How much
time does the Minister require?
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The Minister of Community Deve-
lopment and Co-operation (Shri S.
K. Dey): About 13 hours.

Mr. Deputy-Speaker: Then he will
have to begin immediately.

Some hom. Members: He can re-
ply tomorrow.

Mr. Deputy-Speaker; What is the
reaction of the Government spokes-
man?

Shri Rane (Buldana): When there
is so much of demand, we have to
agree. :

Mr. Deputy-Speaker: All right; I
will call the Minister at 5.25. He
may just start today and conclude
tomorrow.

Shri D. J. Naik (Panchmahals): Sir,
I rise to congratulate the Ministry of
Cooperation and Community Develop-
ment for the achieverhnents it has
made during 1963-64. We have all
read the two reports submitted to the
House and I need not dwell on those
achievements. An hon. Member, Mr.
Kapur Singh, told that there is regi-
mentation in cooperation. It is really
a very strange thing he has said.
Cooperation is a way of life. It is
a matter of faith and it is the most
democratic way of life. It is rather a
peaceful and non-violent way of
achieving a socialist pattern of society.

The movement of cooperation will
lead the country to the goal which
the Parliament has shown. It is a
peaceful method of achieving the goal
of democratic socialism. The aims of
community development and coopera-
tion are the same. They are inter-
iinked with each other, one supple-
menting the other. The cooperative
movement is the soul of commu-
nity development. So, this is the only
way by which we can reach the
goa] of democratic socialism.

The progress in some of the States
is very, very meagre in the coopera-
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tive field. Particularly in the eastern
States, the cooperative movement has
not made any tangible progress. The
reasons for this must be found. I
would urge on the Ministry to see
that the movement in the eastern
States of Assam, Orissa, Bihar and
Bengal should be given a fillip both
by the Government of India and also
by the State Ministries. 1 suggest
that a study team should be set up
by this Ministry to go into the details
and suggest ways and means to deve-
lop the movement in those States. T
had been to some of the areas in these
States and I found that the private
money-lending system is very power-
tul there. There are some banks
called kangal banks. Particularly in
Orissa and some parts of Madhya Pra-
desh, these kangal banks are function-
ing. This indigenous money-lending
system should be checked by enacting
a stricter money-lending Act.

The target fixed in the third Plan
is Rs. 51 crores for medium and short-
term loans. But this has been lower-
ed to Rs, 400 crores. There should
be some reasons for lowering the
target. When the target has been
fixed at Rs. 512 crores, it should not
be lowered. Rather the Ministry
should strive to reach the target.

Now I come to the weaker sections
of the society. They are not being
fully attended to by this Ministry or
by the State Ministries. The weaker
sections constitute the agricultural
landlords who have less than 5 acres
of land. There are scheduled castes
and scheduléd tribes also. These form
the weaker sections and they are left
to themselves. The cooperative move-
ment or the community development
movement have not benefited these
people. So, more attention should be
paid to them. We are wedded to a
socialist pattern of society. When
these 60 per cent of our population
are left out, the dream of a socialist
pattern of society will not be fulfilled.
So, T would urge on the Minister to
to pay more attention to the weaker
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sections of the'society. In his last
budget speech, Mr. Dey said:

“Similarly about the weaker
sections. As you know, we have
been doing a tremendous lot so far
as financial assistance is concerned
from the Centre on different
schemes but at ground work, be-
cause the weaker sections are
weak, they cannot take advantage
of the assistance to the same
degree. Two plants planted at the
same time, receiving the same
manure, do not necessarily grow
at the same rate. That is exact-
ly what is happening in the rural
section. Despite all the efforts of
the Government, we do not seem
to be making a very significant
headway with the weaker sections
of the community.”

Does this mean that the weaker sec-
tion should remain weaker for all the
time to come? Article 46 of the
Constitution enjoins on the State to
promote the welfare—educational as
well as economic—of the weaker sec-
tions of the society. So, I do not
understand why this type of reply
was given by the hon. Minister.

Unless and until the weaker sec-
tions are brought to the level of other
advanced sections, our aim of socialist
pattern of society or democratic socia-
lism will be a mere slogan. So, I
would urge again on the Minister,
who is a very dynamic personality to
see that the weaker sections are lifted.
In the report, it has been mention-
ed:

“A scheme of providing outright
grants towards a special bad debt
reserve of cooperative societies
was jntroduced from the year
1962-63 in order to encourage co-
operatives to admit more members
from the wcaker sections of the
community and to provide them
adequate credit.”

APRIL 7, 1964

for Grants 9764
I doubt whether it has reached the
weaker sections of the soctety. Now
1 per cent grant is given to the central
financing agencies and 2 or 3 per cent
to the primary societies.

But that has not reached the weaker
sections of the society. Credit is not
given to the weaker sections of the
society. I would say that this grant
should be properly utilised for the
benefit of the weaker sections of the
society. I would also suggest that this
outright grant should be increased to
2 per cent in the case of central finan-
cial agencies and from 2 to 3 per cent
to 5 per cent in the case of primary
societies,

One suggestion 1 have to make for
the weaker sections of the society. In
the erstwhile Bombay State, for in-
dustrial co-operatives the Govern-
ment of Bombay gave an overall
guarantee of 15 per cent to 20 per
cent to the Central Financial Agencies
for financing thdse industrial societies.
1 would suggest that such a type of
overall guarantee should be given by
the Central Government to the State
Governments and by the State Gove-
rrments  to  the central financial
agencies for advancing money to the
weaker sections of the society. That is
the only salvation for the weaker
sections of the society; otherwise, Sir.
they would not be benefited by either
the community development or by the
co-operative movement. 60 per cent
of the people belong to the weaker
sections of the society.

1 would also suggest that the re-
commendations of the Bhargava Study
Group should be fully implemented.
They have been accepted by the Gov-
ernment. I do not know how far
implementation is being done by them.
Shri Bhargava is a very good officer.
I am not in the habit of appreciating
an officer, but he has real love for
the tribal people, for the Scheduled
Castes and for the weaker secticns of
the societv. He has suggested so many
remedies. Those recommendations
should not only be accepted but im-
plemented by the Government.
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Again, the Dhebar Commission has
made various recommendationg so far
as the various co-operatives are con-
cerned, so far as the processing and
marketing of the forest materials ore
concerned. Those recommendations
have been accepted by the Govern-
ment. But no State has so far im-
plemented those recommendafions. 1
would request the hon. Minister to see
that those recommendations are im-
plemented by all the States. He should
see that the recommendations of the
Bhargava Study Group and the
Dhebar Commission are implemented.

One word about community deve-
lopment and T have done. I am asso-
iciated with that work also. In com-
munity development the focus is on
agricultural production. That is what
is said in the Mid-term Appraisal and
alos in the report of the Ministry.
But I see that the focus is only in
the report and not in the field. The
Extension Officers who are appointed
do not know anything about agricul-
ture. A man is being recruited from
somewhere and he does not know
-anything about agriculture. He does not
know anything about co-operation. He
does not know anything about village

panchayats. He is there to guide the
people, but he is not able to guide
the people. Therefore, I would say

that agricultural production should
be made the focus not only in the
report but also in actual practice.

Shri Gajraj Singh Rao (Gurgaon):
Sir, it is admitted on all sides that
these are basic things—community
development, co-operation and pan-
chayati raj—on which the future of
India is to be built, and stronger the
base is at the initial stage the better
it is. I, as a matter of fact, attach
great weigh! to this department than
to any oth~r department on the ad-
ministrative side.

Having admitted this, let us see
where the snag i:. The Minister has
been devoting—T have hoen associated
with hire in the eommittee---the whole

~f hi: attention o imnr - it and have
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it on a sound basis. But when it
comes to the implementation stage,
at the lower level, in the States, it
goes all wrong—practically. They
would take the money that is given,
but when it comes to the question of
spending it on particular things it goes
astray. Most of the money is spent
like that. I can quote from the report
of Santanam Committee and other
reports. It goes for the pay of Block
Development Officers, for Panchayat
Officers, for Assistant Panchayat Offi-
cers and so many others. This has
been said plainly in the reports. It

is said that it is a State subject.
‘What else could be said?
For such an important national

thing [ would submit that the Minister
should have a complete hand. He
should see that the money given
from the Centre, any help that is
given from the Centre is utilised for
the very purpose for which it is given
and to the fullest extent. Self-help
has to come proportionately. It may
be seen that even though 50 per cent
self-help is there, hardly anything
comes out. Just a show is made
and the grant is taken away.
These are not my own conclusions.
The study groups and the Santanam
Committee have said this,

I would submit a few points to
minimise the evils that are there in
these institutions. There are your
Blocks. They are very fine in concep-
tion. But a Block is situated at point
A while the tahsil or parts of the sub-
division or district are at different
places. Community development can
be done only with the help of the
departments of agriculture, co-opera-
tion and other departments. These
departments have to co-operate and
unless the headquarters of the Block
are situated at the tahsil or sub-divi-
sional headquarters of the district, it
would not be successful.  Without
that. even if they take up a thing
carnestly, what happens is this. They
write a letter to the agriculturai
officer or to the department of co-
operation and it may take them
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months, and months to get a re-
ply. Then the whole thing goes

away because the
come at particular moments, at
particular times when the village
people can spare some time. As
a matted of fact, the whole
thing is delayed like this in routine
paper work, I am not casting asper-
sions on anybody. The whole thing is
delayed like this, while this is g real
substantial matter on which more
importance should be given This is
one suggestion that I have to make.
It may be a small suggestion, but it
would help a lot if the headquarters
of a Block are in the sub-divisional
headquarters.

self-help is to

In panchayats, I would say, factio-
nalism has gone to such an extent
that daily there are quarrels, there
are representations against one faction
by the other. They are only quarrel-
ling and doing hardly any work.
There should be some incentive for
them to do real work. It would
serve a double purpose. The fac-
tionalism would go and the whole
village community would unite. I will
give you one example. If a road is
required to be built, ask ten or
twenty panchayats to give 50 per
cent self-help and guarantee that
you would give them the transport.
Instead of doing that, I can tell you
from my own experience what you
have been doing. In g certain area
60 to 70 miles of road was built with
out and out self-help by the village
people. At the time of giving the
contract for transport, somebody trom
above came and he was given the
‘permits, For a period of five years at
least you could have asked those vil-
lages themselves to run the transport.
Twenty or thirty villages could have
formed into a co-operative society.
That would have been in the real
community development spirit, I
would most respectfully submit that
these small things would go a long
way.

Then, Sir, there is a suggestion that
Members of Parliament, members of
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legislative assemblies and memberg of
legislative  councils should be asso-
ciated with this work. In my humble
opinion, they should not be ssociated
with this work. They work on a poli-
tical level, Let the panchayats work
on a non-political level for the uplift
of the community, for the develop-
ment of the community. No party
should indulge in anything which may
disrupt the already disrupted village
society., That is my humbie submis-
sion. We should be content with that.

Then, some positive incentives
should be given to the villagers. It is
said that the villagers have no sense;
they have robust common sense. If
some incentives are given and if they
are told clearly that by tsking up
such and such schemes taey will ges
siich and such benefits, they w~ill come
forward to implement those schemeas.
Now what happens is, whesn they are
free from agricultural operations and
they can do some development work,
they are told that there is no work
as the papers have gone un to tae
State capital. The papers and sanc-
tion of the work come after six
months when they are busy with their
own agricultural operations. So,
development work is held up. This
has happened on more than one occa-
sion, It should not recur,

1 have stated on mors than ons
occasion that if village development
or community development is taken
up according to Gandhian conception,
that would be much better. It is a
fallacy to say that the western
method, which has been imported to
this country, is better; it has been
proved. For example, in my district,
we made it compulsory in all district
boards to have manure pits. Every
villager was expected to clean hi3
house and put the manure ir that pit.
Instead of the artificial manure, which
is composed of many things, this
ratural manure was used for agricul-
turai purposes and there is no com-
parison between them, so far as the
return js concerned. Natural manure
is infinitely better. I am just giving
one example,
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The problems of the villages, whe-
ther it is the utilisation of the local
resources or taking up a project,
should be tackled in a planneq man-
ner, Five or ten villages should be
taken up as a group and their pro-
blems should be solved in an integ-
rated manner. For example, in the
hilly areas we can teach them how
stones can be used. If they are taught
the best method of utilising their
resources, the villagers would readily
come forward to do it.

Coming to afforestation, shamlat
land has been given to panchayats.
But, instead of planting more trees
or growing some grass for cattle
breeding, they are selling them by
auction year after year with the result
that the area becomes desert and the
area uynder desert increases, There-
fore, the panchayats should be speci-
fically asked to develop the lands
given to them,

Coming to BDOs, irrespective of the
State which you take, they do not
know what crops are sown in that
area, what is the value of it, how it
has to be developed and so on. They
are saheb lok, going about here ana
there and threatening the panchayats
“l am going to prosecute you if you
do not do this do that”. That is the
only job that they are doing. That
should not be their attitude,

Then, when we are giving liberal
grants to these institutions, this hon.
House should have the right to say
that this money should be spent on this
project and not on that project.

Then, there should be co-ordina-
tion between various departments
dealing with the village, whether it is
agriculture, fisheries, education, pub-
lic health, drinking water or any
other subject. There should be pro-
per co-ordination between the varicus
departments, Even if the hon. Minis-
ter spends his whole energy on this
subject, he would not be able to bring
about any result unlesg all the other
departments co-operate with him.
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There is one thing more that 1
would submit. A legal lacuna is
there. Some doubt has been created
that panchayat is not a person. Some
20 panchayats wanted to build some-
thing or they wanted to do some
community work and they wanted io
form a cooperative, But they said,
“No”, They say, panchayat is not a
person and we cannot have a coope-
rative of even 50 panchayats even if
they all agree, I would say, pancha-
yats should be for these purposes.
If it is treated as a person and, say, 20
or 50 panchayats form into a coope-
rative, then there is a likelihood of
bigger work being undertaken. At
least, in some places I have tried it
and they were very successful, But
thig hitch came that it is not a person
and, therefore no cooperative can be
formed,

In the end, I want to pay any res-
pects to the Ministry for the work
that they have done taking into consi-
deration the Study Group’s report
and the Santhanam Committee’s
Report which is a very elaborate one
and if this is firmly taken ir hand, it
would improve the matters. I sup-
port the Demands for Grants of this
Ministry and I feel more shculd have
been given to this Ministry if the
country is to prosper,
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FEY oY forely oY 7=R § I T & 0
wfae wEwEdT 39 I #t g fF
qOFT UF I &4 AT 47 FHIA
faory &t z9 a7 #1 fan aR &
g TS FT GEAG AT oy F+
IR FH A T AfUFT, FH I &
Fra dfaaa ¥ afy 8 97 1 5
T 1 oA & FweAr § owh ¥ A
ST AMEX 1 AT AT BAR ATEA
FTH 9 FT W §, I9FT qIMG W AT
T R IF AW F MG 9L
quIEE 9 1 oF fane s quA
quTRAad A g #EA

g faua st oof afe & a7
AT & S fF WA Aeet § Sedd
fam &, ATT F71 ] WY A€ FEy v g
fe 3mwT alw1 @A R faomw
7EY &, 9HH ¥ wFIC F afeat =@ oAk
& | T fET 3w q¥g § 31 AFar
g fE 9 % H e ¥ fAg oF wew
FHIF a7 gAT §, W7 I4 A A
g7 UF A A THATEAT TG AT GEATH
% a9 F faq a0 & 917 a1 agT &
qAIT qE FIW G A AT AT IV
afert g4 T # wdY &, 3 78

T8 7 & fE dmdr a9 F 9
# qara afafrai & g § gy
a4 w0 F wwaw g R oam
ferre & fag a1 o fom=d gw
qeETad TF F GEAHT OT EreET
gy &, 3% fag qar 7% gaF =Y
g e F fam ot 7w wwd  fr
siforw g1 i FemEal F 99 fAfacy
gHT &%\ WAl & gt A fae A
£IF! 77 faT X | qg FoT FH 2 )
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afra & oF gura wAdw w6 S
AT AT £ | UF JFAT A, UF
QHT A T4 F7 forw ¥ qAfas
s g Ew q e F o,

st VW gE® qTIw (FAEFT) o
# W wT g AT Amgar g fF
TR O gad TRy i g @
IA/ A9 Fw Al A g § 7

Y ATE T ST F
o frar g & 1 W T F, 77 97,
w7 qSAfA § SEd, fawrg F e
¥ o qedifs &1 F S ar st
qadqifa &1 SEwW & a@  HEA
T g ey & snaw
32 A ¢ | gafaw IEE OF @
# wEar gnm | A o az faura
qaiAl § qeAa &1 Tfad, afE fgar
afrag, d9mma afsfa § s S
997 7 fam S ar sser g
# gara 2 7 @1 fF dar swed aqwm
g fags awEifas S T g, gwa-
4t S g AT ITH g wiEw
Y e |F guraat & o awa g
q i a% &1 a% fafa< gf |

AT guE ¥ Fmatet & a7
T QAT £ | T WwRrEd 1 faay
£ | € SurEA F1 faww 75 & 1 cafen
ga% fau 91 ATt a1 gy @
a1¢ 3 fadte IN7 F FA7 & 7@ o |
g% fam A1 W7 oF g FHOA
\TEE fFTT AT AT weT gH

AR FHIY T 94T | TG | 7171
g f& fam o7 gaadr visw avgmt
3190 araT 7Y faw £ sggear gAY
TfEy | WA Har weRd A %@ i+
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ST GLAR I9 FHWA 7 famfat
® A w1 g AT a7 wT T
IfE? TET T w47 & HAT AT {oqTHSAY
U FEQRT KT AEFGITAT T TR
¥ AT 3w foo &0 & fa ow gk
ITHT FIAT ATAAT F1 B GHT 3q=8
FL | AT AT LA 39 FHA Y
fasrfvet &1 @ a7 " F fag
dart 7@ &, &1 7 gae o & fw
It FEAT FIRAT q99 qrem § €
g T % 57 qeqri F forg ey Ay
LRI s (AT I 1 R
g7 QT FI FT oFA ar fege
35! faem @ifew | o Gar Y
AT ar g9 9T &7 ga |

Ty g & F O o g g sy
w5y "egrgt #1 fagtw 2 @ & a2
FET AAET AT WY WTAT ST &
fau oF g€ MO @ew 1 FTH AT

FEqfed & AT i g wrav
fiF ag aTmadt ST £ maET § 1 7w a1
gt & fo foew 3w 7qt 7 =gefian
FT ATRIAA FgA IoT & agr &, AT ATZHA
Foadfer gramifear & ar s dI9
Fraqdea 4% E AR afg gd & 1 a7
& o 34 & e s afg gg @ fomE
3GAT gyl AT AW F FW T Ferar
g & wfaw v oame g fe 2w
#1 faurear &1 WA FC G FOHFA
g

FHAGLET & AW F FHT FO
gz & 1 g awfr o @
3% ZIAT ALET | THw fow wwd F
fr wanadfed &1 o see femdhe
% 7 UF I &@TE g1 A0fET T &
¥ T I 417 F71 WX g8 FFET
JAT & Wraga F7 f@ar smwol W
g9 UAT FT FF g1 FETTRIET AR
agT WA &g S |
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£a3 |19 g qra ¥ ag FgN= g
g fF ¥z & faav faqm & o wsw
q@ET & foaq avaY favm € § ae-

Ffear & T § 39T gEaT g E
& e & 371 gy fen | 7€ warea
T T F1 FIfow FT QT ¢ oA
goErd fawr § 3 7~ © A7 Aea™A
F AT 3§ T o faem agaw T
Ty § FEA v fGun ¥ e AWy
93 aFAaT AG! AT aEr § o

TF a7 § w1 § ag FEAT g
g & wial & " o7 99T WK 6g-
T @E51d §  <AH GWeAd g
arfgul F oF gHL & Aides 7 &, afqm
ITH FEFad WX GG gAT AMET |
q|T 1 &7 49149 F G 7 g ear
AT WY F F @1 geEd gav
Sina il

g TRl & q9 § 3§ AAET FY
ART &7 qHET FIar g |

Shri Oza (Surendranagar): Mr.
Deputy-Speaker, Sir within the short
time at my disposal, I will only refer
to some important aspects concrning
this Ministry. The Communist speak-
er from the Opposition referred to
the speech of the Prime Minister
while inaugurating one of the Confe-
rences in respect of this Ministry. I
also wanted to refer to that speech.
He did it with a certain amount of
relish; I must admit that I do it with
a certain amount of anguish, The
Prime Minister said that the commu-
nity development movement was los-
ing its dynamism. He said that the
panchayatraj was in danger of dege-
nerating into a feudal regime. Refer-
ring to co-operation, he said that the
co-operative movement was over-
ridden by officialdom. 1 only dis-
agree with the Prime Minister in this
sense, that istead of “was”. it “is.”
The community developmeni has lost
its dynamism, According to me,
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panchayatraj is in danger of degene-
rating into feudal regime, As 1
said, I do not refer to this speech
with any amount of relish, because
I believe that under the Constitution
that we have adopted and the plan-
ning that we have undertaken, w#
have no other go but to have a pan-
chayatraj in our country, ¢nd make it
successful, and also have this com-
munity development programme.

I do not find any fauit with the
present Ministry, because I know tha!
all of them are doing their Jevel best
to make these programmes successful.
But I am afraid there are some in-
herent difficulties in making this
movement successful. In the first
place, about community development
it is a huge and stupenduus task to
make millions of peoples move, peo-
ple who were rather inflicted with
inertia due to a long pericd of slave-
ry. They have lost all energy ard
initiative. We have to make these
millions of peoples move, and not
only move, but we have to see that
they adopt a new outlook, a scientific
and technological outlook. It is not
a simple matter like cons:rurting a
dam or putting up a steel plant or
constructing hospital building here
or there. We are concerned with a
vast human material. And I am afraid
that we talk tall if we had been
realistic about this community deve-
lopment, we would not have this
sense of frustration which is at pre-
sent pervading throughout,

We are seeing in the speeches made
by hon. Members that the community
development movements has already
degenerated and it has lost all
its edge and dynamism and there-
fore it was that in the last con-
fcrence Shri Nanda asserted that
we must put utmost emphasis on
the development of agriculture. I
personally feel that if you bring about
prosperity in the villages, other things
will follow. Do not bother about these
cultural programmes. Of course, I
have no prejudice against any cultural
programmes, but do not bother about
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any other programme, because I know
that we are living in a world of make-
believe. 1 think it is very dangerous
if we deceive ourselves; if we deceive
ourselves, we do so at our own cost
and not at the peril or at the cost of
any other community. Therefore, we
must be very realistic and make a
frank appraisa] of the whole situation
and go in the right direction. We
should not fritter away our energies
or our resources in other programmes
which are not at all material at the
present juncture of our ecoonmic
development. Therefore, rightly, the
utmost emphasis has been put on agri-
cultural development of this country,
and rightly so, as was pointed out by
my hon. friend from Panchmahal, who
referred to the agricultural develop-
ment in the rural areas.

I am happy that the report at one
point at least admits that as a result
of a decade’s work, the minimum pro-
gramme of cxtension services and so-
cial and economic overheads has been
brought into existence in rural India.
There must be far greater emphasis
on intensive work in the selected areas
and promotion of special programmes.
I think the time has now come when
the Ministry should concentrate on
intensive work in selected areas and
promotion of special programmes ins-
tead of frittering away its energies on
so many diffuse programmes that they
are undertaking. The Ministry has
also rightly observed in its report that
only a firm economic base resulting
from a well-regulated policy for the
rural areas can provide the needed sus-
tenance to the community development
and panchayatraj to achieve an eco-
nomic and social transformation of
this country. It is absolutely true.
Now that we have provided the eco-
nomic overheads in the form of elec-
tricity, roads, water and irrigation
facilities, we must put the utmost em-
phasis on this productive aspect. I am
sure once the prosperity reaches. the
real masses; other things will automa-
tically follow. They will take care of
themselves in so many respects about
which we are bothering nowadays.
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I will now refer to the question of
panchayatraj. There also I think we
are facing some dangers, It is my
personal experience also in my own
area, and unless we become careful
about certain things, I am afraid pan-
chayatraj will recoil upon the people.
It has been pointed out by so many
Members that anti-social elements are
taking possession of panchayati raj and
using them not for the benefit of the
community, but for ulterior ends. I
have no alle'gy against panchayati
raj; I am wedded to it and I want to
make it successful. But let us be rea-
listic about it. Let us not bring coope-
ratives in the elections, In certain
‘States cooperative societies have got
representation in the panchayati raj.
People are trying to capture the co-
operative societies also. Once you
bring politics into cooperative socie-
ties, I am sure they will not
serve the purpose for which they
are constituted. I am, therefore, urging
the Minister to advise all the State
Governments to keep away cooprative
societies from panchayati raj and not
to involve them in direct and indirect
elections.

17 hrs.

I am also of the opinion that indirect
elections should be done away with, If
we indulge in it, all the three tiers of
panchayati raj will be vitiated. Take,
for example panchayats. The sarpan-
ches are associated with taluk pan-
chayats and taluk panchayats are rep-
resented in the zila parishads, with the
result very few people are to be handl-
ed and there is a lot of mischief and
pulling about. The whole atmosphere
is vitiated with power politics. There-
fore, I am of the opinion that we must
have direct elections and we must
keep away village panchayats from
politics. If you have direct elections,
village panchayats on their own will
be functioning properly. They will
not be disturbed and drawn into the
intrigues of districts and taluks. They
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will mind their own work and develop
with their own resources, So, I think
direct elections should be introduced
at the taluk and zila level.

The Indian Institute of Public Ad-
ministration has also carried out some
studies. It has said that the survey
indicated that with the introduction of
panchayati raj, politics has permeated
to the village level and wields consi-
derable influence over panchayati raj
elections. I think we should have a
more realistic view of the whole
thing and try to save the panchayati
raj, which is the only hope for demo-
cracy in this country.

I will refer briefly to the cooperative
movement. I am happy that coopera-
tion has come to stay in this country
and it is developing. But the time has
come when we should pay more re-
gard to the quality rather than quan-
tity. We should not be swayed by the
idea that the cooperative movement
has expanded. It will also recoil in
the same way as panchayat raj. Un-
less emphasis is put on the consodida-
tion of the already existing coopera-
tives, I am afraid the cooperative
movement wil] develop all the  in-
herent defects and a very good move-
ment will stand frustrated. Instead
of reaping good results, people will
start suspecting it and it will become
an article of criticism,

The per capita loan advanced by the
cooperative societies in 1956-57 was
Rs. 47 and it has gone up to Rs. 117
per head in 1960-61. I am saying this
from memory. Unless we link up all
these loans with productive activities,
these are going to create inflationary
tendencies in our economy. Most of
the inflation that we have seen today
is because of this money of Rs. 250
crores being pumped into the econo-
my with no production coming up. So,
we must link up all our loans with
production and put the vtmost empa-
sis on marketing. The test of the co-
operative movement is in marketing.
Everybody would be prepared to
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become a member if he caa get
a loan at a lower rate of interest.
instead of going to a marwari or a
money-lender., But the real test
comes when he  brings his
own goods for being sold in the market
through the cooperatives, So, the peo-
ple who take loan shou!d be given
loan not in cash; if he wants seeds,
give him seeds. If he wants manure,
give him manure, but don’t pay him

cash as far as possible, Marketing
through the cooperative societies
should also be made compulsory.

Unless we put the utmost emphasis on
these two or three aspects of co-opra-
tive movement, the entire co-operative
movement will become the target of
ridicule, the target of criticism and
contempt as if it is all corrupt, If you
want to save the co-operative move-
ment, you should be very vigilant
about it. Instead of being satisfied
with its expansion, we should give the
utmost emphasis upon consolidation,
upon inner audit and on supervision
at every point. We must see that the
funds that we pour in are utilised for
production purposes. When Rs. 250
crores are going to the community,
with the velocity of money that is pre-
valent today in the rural areas, it will
lead to inflation. I am of the opinion
that partly the inflation is due to the
money that we pour in.

Shri M. L. Jadhav (Malegaon): Mr.
Deputy-Speaker, Sir, I rise to support
the Demands for Grants that are be-
fore the House,

With regard to community develop-
ment, I have seen the working of zilla
parishads and taluka panchayats. I feel
that in the agricultural sector there
has been some progress. Deccentralisa-
tion has helped to improve agricul-
ture. With regard to indusiry I feel
that it is a failure. There is scope for
a number of cottage industries in va-
rious forest areas and also in other
areas where adivasis and backward
class people stay,
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It is just possible that the industrial
sector, the community development
works and the Panchayatj Raj can be
developed in such a way that employ-
ment can be given to these backward
people. At the same time, we can have
more production and have some goods
for our needs from the fcrest wealth.
In that respect I fee] that Panchayati
Raj has neglected the industrial sctor.
I would appeal to the Minister to vita-
lise this sector and to sece that the old
glory of India in the matter of handi-
crafts is revived. At the same time we
can have employment for the people
in those areas.

With regard to administraticn 1 feel
that administrative expenditure is top-
heavy. It is very necessary to reduce
the expenditure. We can do it. With
less expenditure we can gct the same
work,

Coming to co-operation, I fee] that
there has been an increase in the num-
ber of cooperative societies. There has
been an increase in the amount of
loan given to the co-operative socie-
ties. In that respect advance has been
made. But still money is being ad-
vanced by money-lenders to the agri-
culturists. Much of the crecdit that
the farmers are getting today is from
sources other than the co-opcratives.
I feel it is necessary that encugh cre-
dit should be given to the prcducer so
that he can concentrate his attention
on incrasd production for the benefit
of the nation. In that respect, I feel
that some pilot schemes should be
taken up. Some villages should be
selected where enough credit facilities
should be provided for the agricultu-
rists so that they can look more to the
production side and do their best with-
out worrying about their Jomestic
needs. I would appeal to the Minister
that more funds should be made avai-
lable in this sector,

I would also like to point out to the
Minister that the rate of interest is
very high. I feel that the Reserve
Bank and the District Central Co-
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operative Banks should work in such
a way that direct loans can be had
by the agriculturists threugh the Dis-
trict Banks from the Reserve Bank.
The Provincial or State Co-opera-
tive Bank may be there, it may play
its part, it may advance money to the
industrial sector and for other purposes
but, at the same time, the rate of Inte-
rest, which is very high, should be
reduced. I know that the IReserve
Bank is pleased to advance money for
agriculture at 2 per cent interest. When
it is given at 2 per cent interest, why
is it that the producer is getting it at
8 per cent or so? I feel that the rate
of interest should be reduced and the
agencies through which it is distri-
buteq should be minimised and the
credit may be advanced in time. As
has been suggested by some hon.
Members, as far as possible, the credit
may be given in kind so that it may
he used for the purpose for which it is
given to the farmer.

Then, credit should be linked with
marketing. The agriculturist who
takes the loan should be given facility
to sell his produce through marketing
societies. The marketing societies and
the sale purchase uninns should be
vitalised. They should provide seeds,
fertilisers, implements and other ne-
cessaries to the producers. In return,
the producer should sell his produce
through these societies

I find that in Maharashtra and other
areas sugar factories are functioning
well in the Co-operative seclor. We
can take many more industries in the
co-operative sector. In the case of
cotton, we can have weavers’' co-ope-
ratives,. In the ~case of fruits
Iike grapes, mangoes and tomatoes we
can have some processing factories
They will work efficiently and the
producers will get more money.
We can also have dehydrating plants
for onions, groundnuts and other
things. It will give a very good re-
turn to the producers and we can even
earn quite a good amount of foreign
exchange. If these industries are start-
ed in the co-operative sector, there i
good scope for their devieopment. Nof
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only wil] the producer get a good price
for his produce but he can turn it into
a product which js marketable and for
which there is a good market not only
in India but even outside, which will
earn us good foreign exchange.

Now I turn my attention to market-
ing committees. It is a good thing that
the producers take their gocds to the
marketing committee, waich sells the
goods and it ensures that the producer
gets a fair price for his produce. The
marketing committees which are func-
tioning in this country are not given
enough powers. More powers thould
be given to them in order to enable
them to deal with malpractices,

In the case of co-operative sccieties,
audit should be separate and it should
be an independent body. Ther» should
be checks and counter-checks :n the
working of this movement which is
developing fast in this counfry.

Societies that are working for labour
class, artisans and others, should be
vitalised more and more They should
be encouraged so that even the people
who have not got enough property
but who earn and whose only profes-
sion is labour, they can also have
scope in the co-operative sector. Even
tenants and persons who are not ow-
ners or landholders but who are culti-
vators and artisans should be given
credit facilities. Credit-worthiness
should depend not only on the pro-
perty but the earning capacity or the
producing capacity of the person con-
cerned. In this connection, I feel
that the quantum of production
should be the criterion for the
producer to get his loan and ‘not
the property that he is holding.
1 feel that the export of agricul-
tural produce, like, banana, pulses
‘and some other articles, such as, cot-
'‘ton, onions etc. should be encouraged
and the scope for cooperatives should
be developed in that direction, There-
fore, I think, the Government and the
Minister should pay more attention to
this aspect and see that all the farm
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produce is sent out of the
through these coperatives.

country

With these remarks, I support the
Demands that are before the House.

1 IR (A7) : 39TEAW HENRT,
W T9Edl & wraew § qF 3G a9y
afyt g &, WifF W owIm F o
I AT & A AL GUE | T Ay
U AT §AAT §, I OF q0q qH
Y #1 faeft fs WA w1 0w & =@l
T F Afg¥e §, W gHHT w7
q g, wrumifer F1 ogfaee 2
R MA w7 @ § | g Afywe
oI ¥ 909 W Mo & AR o &
forea ot T # § A AT THY T
tfs g aff wsarg | wiwggama
A & @y F wr€ qar FUEr A
wfge 5 7 & ox & Ay ow
a st €& &, ar ag s
¥ q FF F@T ) F, WA FT T AW
®7 A7 §, wWifs ag sufey sdwa@m
LU LA

T & Y E ¥ AT 9
! OF CF AT F wHT aqr 77 faA
WA § 1 e TY FT T MALA F@
t 21T vyo T fawTe @X F T
¥ 2y oy § WT T AF OF g
T Y g e A9 F faed) )
TM I99d 913 AW §Fe & fgaa ¥
TF g W q7 7 QuaT L9 FAT )
TF &N 97 9 T F 59 EF ¥ a9
& fag oo T ag AT §
W 7F § fadw o o faeT A
F AR a7 gi9d) F 97 7, A7 w=ar
T T AFR ¥ OF g7 e ¥ fomw
W " T, 3T TE A @ F
AR § | AT F W OGN 3
aifgd fr fom Sesrq Favst oF ow g9
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§99 &7 ¥ foar swan €, 89 ¥ @iw
s &xw afY s wifgy, afew deom
ANTE FT A WA F7 AW A
T

fasra @ § 987 @ FigsaEa
g F A ¢ A2 gl gamew #
It IIATE WA ¥ IT F F g9y wr qEY
T Tio Toeqo Ero & HIT FIGT &1
g f7Et IqqudT T wwa MA A
faq3 ¢, a0 d9m@at F 7FTH, wIH,
arre ar gfeat mifz dro Taegoe #o
F ATHE F I §, 3T TAT & 99 AT
FGH Fro TRY 0 o ) ITWAT A
®¥ MC § AT IR WY HogERw
N T IEE | I AW @ I A AT A
I AT FgT g g fEfAmra &
FEE ¥ Mo Tomgo Ao F fagTa 77
HAT I T awfen, w@ifE g faw
¥ q&7 ®W H, syl Ty IOA ¥,
ayT "y € 1 feE gy HqAem ®
dro g&go Fe g 2@, AlFA fagmy
# FTH ¥ 3°s! A4 TgAT wfgw |

gfg 1 527 7% 7va=y &, gw oAm
Tgt 9T qGT & WA [T qAT-
qq F1 FT § | P waet # 90 ow-
Fraar g £ 1 & gmar § 7 faqm
AT AT A 9T W A W) Ft A gAFH!
w1 Afed a1 4 fEE & Emrer
FTH JAAT K GHATT AT F7T 41, Al
o T frar &0 Az A gATT
® &, 78 A @ wifed

&4 FRAFT 7 qod1 faemaids ot
7F T uAt ¥ | IqE; Al A7 A
3, % g@A) @ | A TR g AW
THAFE FT HIT AGT Zidi & | i HAT-
fas & & ITw0 o To wgw F<f
¥ FET | IARA FAN |EAT FoAT
2 38 a1 2z 57 Zar § AfwA fxw avg @
IATEA qF THAT §, TAHT AIFH IqH]
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EIF g ITAT § 1 WOH @wrw aar
afusy N @ gw &1 ogAw grw
FRAFE & AT § 997 &7 FH H7-
AT AT FAET | IAF I FIRARIC
w1 @l ¥ wwdl & q2g A T0fay
A g7 T8 § fF 1 woed @i g
IR § A IAET dq7 FEE § 9 51
ST & AT 99 §F w1 A 7T TAAAT A
FAT & | 3T 4Y w1 T2 T A ATHT
ar AgAT A &, SHE! AL W @ FT
Far & ar arar ¥ fe4 Ay g Smar
a1 &Y 1 &Y wafagr &0 g faer
AT ¢ 7 A RAAAT F AT A IAFT
@F w7 T A e wfer § wqEar
TN TGS FL AT | D
T ® AT FAGT FATF 1 AZ A
At @ fF g da & & &1 w0 A5
JYTE AT HE FTAITE ATGT A FT, FHaf
arg % fa=rd £% a1 @R 5=h) o1F afw
ITZA I TF AT IAF] AAT T30 o
q3F | qF ITE IFFT framT A qrar & 0
IqF qF I FAT AT F WGFII gt
T 2 A F I3 T2 399 ATTINS THI-
e 7t a7 @F 77 39T ¢\ F wwmaAn g
& g @41 FT AT GEHFAT § IF WEHH
1 gad wFaeq faseAr arfed w7
T &1 gHAET iy fF I @aTg &
FTAY & o7 & T FL | 37 EHA ¥ g
¥ og% o feed & Fon qaF o e
E A 39 @ ) W A AR
A G FFAT § | IAF FET  FTEIT
&1 SEFT ! S qIfed, SgE! A
FT 17 FOAT ST fed | WT "}I
qar AT g & 3 1§ AfFw =T AT
A FAT A g fawrE mre
N AET & QY AN gAM TN qw
g AT § | FEEE] w1 owE
ot 2 At o7 wigad w@Ar & | ggey
A O T AT /A & FF F A G
1% w7 fF D 9F wfys faw o o
fer ag da fr ararend few &1 wfvs
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¢ afs ag A oo a1 ) e wE
1 I § A fFw 9w A wEA
T ¥ ITN IrEA wivw N gEAT €,
TR A F7 TiE AT FEAEIT J
T E T FgErd Far g AfE
i Fream & A9 & | 7 9 ' NS
& ¥ g% qmerd 9y =fEd |

giZ FrEETd # ged v g
g & 9o 93T F) 19 AR Fa«Tar
£ 1 ¥t o faam gt § s o way
qr weg 5270 § o & qA@ § Favan
war § fF ¥e dmg FreeT § | 9An
3 F@ 0§ § faaay mfas o ¥
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BT AEN AR E | YT 3L wW@
FRAFT 59 & @@ 99 @ A
AT asg T ¥ Frme @Y
FT A §1 T FTEHTL HT FIT ATqHT
IR FAT g A wfw fawa & s )
St afew faxa @A 1 @™
T ¢ 9§F gL 9EA T WITH! &H
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" FErmar 2 A ¥ & ww A s
TF 3T GFT AT FT HIT q794 T
FEH g far aor & & fod
o & & forg T 2 31 e QY o SR
F7§ A9 AE g gIM AR WY I
T IFH! 7T H) fra) w7 w87 aga
SATET AIT AT G FT B0 | TF AR
¥4 IT ITF TW &I gL A9 AF
TF TG G T | I HAT agAl
¥ /T TdT FTeaFI F) T HGIrEA
R, FAAAE FT 7T AT § A7 ATl
a1 faeft ST TgFY 1w g AT gF
g | FwosTe § T weafeat g
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T ATORY ¥ET FAT QAT | RafzEr
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F§ gE TR AT AR W F
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[ e ]
7 | F YA ¥ SART oo d27 ALY A
%y § 700 37 § wfer 4 & T
qﬁt,mgmaﬁglmﬂh&a
®) TFT IFKT FEHAT §) X FqFA
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wifed, St g IEw A1iEd, EE
ft weEifer £ afed, dF | R
) wgEfoar ) @fed 1 T AT
o1 & 3 A mgefea gt arfed o
T TOF  IATET 9¢ qEAT § A
T FAER F T GAT qEAl
& s FHEAR A EE ¢ ) o
FmAT T T AE §

wfg &1 ®( FI¥ ATH AT T
§ a1 g wEEfad IEcciCIgR:car:
g wewrfen & fod of faa g
I FEHIATT AT qGgT TR
FIOA IT WA T g WA
g At & o ww g€ S
aHT AT | WS, A, T A
At faar oman 3, f@de T& faar s
$ @ g fear s @ @ N
Tt &1 o § FWAE T owE B
T o femmiae § W A
ae; feqredey a1 9@ IF FHGOA
T\ O a9 WEATT waAEEN
& @ wwar g

t# AR 9@ & | FWET &
o< g At #1 97 fewni e
oifer | soowe g @@ R fa
Tl & 3 OF AT AT TR 4 g
FE ggu T IS 9 faar swn
§ R T T AT 7 g g g
Fry w1 a1 3 o1 I § A o gEr
FH R § IFH I fewmn ww
FT XX § ST a1 H I9® W qife
Y T HT 3T § AL GATT TG
F1 A X9 T § A WL F T8 SO

APRIL 7, 1964

for Grants 9792

g T TN G FEr g | A IROT &
ggatfar qao afi &t § 1 #ww
wAAT F A1ETT 9 A7 w7 g 5 famw
qETT & g W gEmAr
ot JEl qEET &, IqRT EqroAT &1 ALY
qEAT & | aga A swgl o% "
fandt g% & 1 Ffaw i Lew ¥ fw
# & o & 70 § wfvsame smy-
feex Frifrea smmifess gfe aga
ool a@ & T W § % Iy
gFar g B om qw # o oqw e
FreaFEl F1 £y Frifrza WK s@w@E
IRITOT & o gri, 37w IET
Y 2y |IT, g AT F WS § ATy
qreq fAT a0 g1 wh, W & qAT
# g% AT agr gay Wi 97 faT
TEAT Q307 | gAIL W F o Oy iy
T 1 9T &% g ke o T
T FF A AqT, 5T qF 3QA 37
#T &7 gH €2 IT1T & W WA AL
T, q@ & JWIA TG g7 FAT |
¥ oy sy § qur qr o
2Ty § IFW W g0 a7g s
F e e fear q gl qWoAT
JATET S Wl & q@ wIAT R
o fa2ei & T I T EF TR
Fdr q@r

¥ o wATE F( TS GATA A
wge g | # g § fa aga & et
¥ T A & goa &€ g
I Gy &Y T & 1 faer et &
0F W A G AT € @i 7 A
g W) g1 v § AR fay v &
51 o w7 g E, R A& 3T ;R
g1 9 ww g AR 9eg TE
T A AN WS § AR gL ol
Hewgw €9 a9 A9 AT A
W1 T das R fFomw 29 fE g
o o 3T (Ru< &7 1w WY g
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ag ag@ &0 § | g wream
gt grar aet & ] A Al

F1 zar § fv it grgEa ofars
/& 374 5% 1 afcar 1ga T g
W F Fgr o RO Yoo
AT A FT A NIW K QT
TF FAF IR 1 IW & faara i
F &1 AN g1 gHAT 3 | I JaF oA
W@ T § IR At § oAaA ¥ g
& 1 T[T T9AT § | ITHT WA
fear st =fgg e 93 o Str &
et afew aX ww , {‘weHe dfaw
93 A7 @ARE g% 2, AfF amr @
F grRE ofar § amafes v aga
SO

qrq Y faars & fAq Hrew &9
W fAfFT o g WX 3 T
farg a2 WY &, STAT R F7 F1%
g A g {1 SFr W {aOWR
T Tfgd |

M A FEEFN ¥ A I
HF A &, IR T F FEWHC
T T qRATAT FT JIAAT FAT @40
& | T AT § a8 AT Gl B a6
qU o TG L T g | fRw aw| @
4 feafq & F14 ga< @91 § | WR
I T T T g § A AN
q3 7T a3 9§ I g S
&, fade 3T S & @ SawT vfwe
A F A feT g Y I § ) qg
AT FTH T\ FT TR 0, TR0
QAT a8 A § | G g Y W
qET F a9 wm gy w5 forg

CHAITRA 18. 1886 (SAKA)

for Grants 9794
AF # o (@de 1w W {1
faaq d1g F1_9€% g1, o & 1,

G, faad @@ A1 €9 gl

W91 A ot o o <rai 71 9%
g1 3 a0 ST S § ’R F3F Wy

T ST AR adr FIeIS &1 S,
arfs &M FA F AT I@
T TN I GF | 9 TR
¥ gIU FIH SART AST TG § 49
GHAT §, FIWHIT SAQ[ HZ\T FH FT
ghT §, WA HoS! gl gFdl § AR
W FT FET T GFAT § |

3T Wi & @9 § W@ qAqwF F0

TAE AW FT GET FQ@T G |
Shri S. K. Dey: I must confess
that having been used to be treated as

a whipping boy ever since 1 was born,
I find myself under a very great dis-
ability. 1 feel myself i the midst of

kindred souls who understand my pro-

blems with greater sympathy than
normally I am used to.

As [ listened during the past six
hours to the discussion in the House
from various concerns, on the work-
ing, on the programme, the problems
and the remedies that were suggested
from different quarters, I was amazed
at the extent of identity of thinking
that exists between this House and
the Ministry.

Mr. Deputy-Speaker: The hon. Mi-
nister may continue tomorrow,

11.30 hrs, o

The Lok Sabha adjourned till
Eleven of the Clock on Wednesday,
April, 8, 1864/Chaitra 19, 1886 (Saka).
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